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APPLiCATION FILED UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNALS ACT, 1985 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH 
ATHYDEPABAD 

O.A.NO. 	 OF 2001 

çffJ 

BETWEEN 

Gulam Hasan Mohiuddin S/o Gulam Ahmed Mohiuddin aged about 41 
Draughtsman, office of Director of Census 
Ovsta!in'tc K3mdriya$adnn Sultan Rn,nr. I4vdp.rabad ...- 

The address for service of notices etc, on the applicant is that of his 
Counsel Mr.V.Vënkateswar Rao, Advocate, 1-8-430, 1st floor, Urna 
Gardens. Chikkndnnnllv. I4vderahacl —500 020 	- 

AND 

The Union of India, Represented by Under Secretary to 
Government of lnçlia( DJTI), Pppariment of Census, 
Mi&stiy of Home Aflfalrg, Central Secrtuñot, Nw Delhi 

The Registrar General India, 2/A, Mansingh Road, 
New Delhi — il 

The Director, Census Operatièn, Government of India, 
Andhra Prade.sh, Hydcrabad 

Years, 0cc: 

The Assistant Director, Census Operations, 
Government of India, Andhra Pradesh, 1-lyderabad ... RESPONDENTS 

The address for service of ijotices etc, on the respondents are the same 
As shown in the cause title. 

Dt"I'AI IA OP Ti I E APPIICA'.FION 

OltilEltS AGAINST Wil left I'II E OS. IS PILEJ): The applicant herein 

files the present O.A. aggrieved by the OrderNo.i 1014/94-Estt(i0) dated 

23.11.2001 issued by the 4th  respondent refixing his pay in the pay scales of 

Its. 1400-2300, Rs.1 600-2660, Rs.5500-9000 rcspecthiely with effect from 

26.4.1989,26.4.1991 and 9.8.1999 and ordering recovery of Its. 1,44,145/- 
- 	 r ........------------ 	-. 

rcprcMcntaUons submItted by the applicant on 13.9.2001 and 3,10,2001 have 

been rejected. 

2. 	JUItISI)ICI'ION: The applicant submit that the original application filed is 

Well within the jurisdiction of this Hon'ble Tribunal as provided under Section 14( 1) 

of the Administrative Tribunals Act, 1985. 

- ------- 
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STk,'PPJNG IJP PAY OF SENIOR ON PAR Wi li-i JUNFOu •-- LAUNLO DURING AD If 0(2 
PItOM(,nON ON 'IIi BASIS OF LOCAL SENIO-

ItITY LEADINC TO flXAIION OF PAY OF JUNIOR -AT A SIACE fliCi IER r 	
THAN 'lIFE SENIOR'S PAY - IN SUCH CI1tCUMSTANCI 'IIIE SENJOIt, 
HELD, ENTITLEI) TO FIXATION OF His PAY ON PAR WITH TIlE PAY OF SUCH JUNIOR 

*4* 

- S. The fact that on proliiotion as IJDCs juniors  werV, nIaced.u.Lv .3iwu the 	'dcutz aahoc 
pOmotion which does not alkct the seniority but gives them the 

benefit of higher pay fixation by virtue Of Increments earned by them due to the fortui-
tous ec11ioc proinut ion. In a si nilar case. before this Tribunal 

V. Vivcka,g,,,t/t, v. Secre- fury. Ministry of' Vutcr Resources, OA. No. 622 of' 11)89 while reyie 	the ease in 
R.P. No. 71 of 1990 thereto this Bench icillowed the decis jog of the CaIctta fleneji of 

• 

	

	) 	this Tribunal in And C/tam/ru Dos v. Union of lw//a (1988) 7 ATC 234 (Cal). In that • 	case also the juniors were fixed at a higher point by virt ac oI'the ta//joe promotion they 
enjoyed. This Bench, following the Calcutta Bench judgment decided that not having 

A
A 

	

	had the lnefit of fortuitous at! hoc [Irolflotions I lie Senior shoujj not be at it  dis- 
advantage in pay fixation and, therefore, dirccted the respondents to step up the pay 
of the applicant therein on par with his juniors. INs matter 
1 the Government tOtlftHOn'hleSupraCoud WificI 	

peal 
hNJ 18 in disposing of the SEP No. 13994 of 1991 upheld the decision of ththe Point of 

	

	 i Jj Thus, is in favour of tite applicqnts heidi1. 

—N.. La/it/ia (Suit.) a/it/ others V. Un/a,, of India anti al/jets (I UQ)\ in 
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Central Administrative Tribuj-iaj 
ii 

HYDERABAD BENCH: HYDERABAD 

INDEX SHEET  
- 	 I 

1035 of 1993  
........ 

Name of parties 
(a) Applicants 	K.venkateghuarlu & Org. 

Versus 

(b)Respondents 	The Chief General Manager, 
Telecommunications, h.p., 

Hyderabad & Another. 

S. No. 	
Description of Documents 

1. Order Sheets 
.1 

Indx to O.A.c'io.1035/93 

Original Mpplicatjon 

5j Impugned Order 

5.1 Material papers 
ouuyntëTrCdt.3Q_11_94 in OA.Nos.1035/93, 

1365/93 and .59/94. 
Two  

+ (kzae spare copies) 

Mi 
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IF 4.  

tie Applicants, 

C(LAPC 	 ••t 	F7J7Ô9d.(IO. 

Th 	6' 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT i HYDERAIBAD 

O.A.N0. tC3eFt993 

Between:- 

K.Venkateswarlu and others. 	 Apolicants VED 
And 	 I EflD9Q t 

iVL  

thadcn 	 . 	 . fr: 

The Chief Gneral Mnger, 
Telecommunications, A,P,, . 	 -. 
Hyderahad and another, 	 .•. Respondents 

CHRONOLOGICAL 

3.8.76, 

10. 2 .-7 8. 
8.2.78 
3.1.78 	The Appiicants  were 

appointed as Claks- V) 

25.4,1978. 	Junior to the applicants 
was promoted. 

	

3, 	21.9.87. 
29. 6, 87. 
20.4.88. 
4.12.87. 
25.1.1988. 	Applicants were later 

p romoted as Accounts 
Officers. 

	

F
. 4. 	 12,6.89. 	Junior'th the applicants 

	

5. 	21.9,92, 	Re2resent-tion w:s forward 
to the 2nd respondent. 

6. 	31.5.93. 	Rejected the representatio 
of the Applicants. 

-- 

I Cv- k- 
Counsel ror 

2. 

2. 
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IN THE ANDHRA PRADESH 2WMINI3TATIvE TRIBUNAL AT MYDERABAD 

O.A.M. 	\03c OF' 1993 

I N D E. X 

3.1170. Description of the Documents g.kcos 4  A.Nos 

1. APPLICATION 1 tp  

2. No.4-3I/92pAT, dt.31,5.1993 - 1. 
3. No.TA/ACD/19_48/92, dt.21.9..92. 9 2. 
4. Judgement in O.A.No0816/89 dt.15-11-91, 10 to 12— 

13 	- 
3. - 

- C 
Signature of 

c't9J 
the Applicant 

44:.v-4 L 
1. Date of Filing 

Date of Registration 

- 	 Signture of the 4qitrar. 

F 

/ 



H 
L 	 THE CENTL ADMINISTRATIVE TRIBUNAL AT 	WitERABhD 

O.A.NO. 	 OF 1993 

Between:- 

K.Venkateswarlu, S/o.K.Parendamaiab, aged 
about 48 yeazs, Accounts Officer, O/o.the'. 
Chief General Manager, Telecommunications, 
Doorsanchar Bhavan, Hyderabad.7 - 

U.Purna Chandra Rack, S/o4isimha Rao,JJcvN G 1J\R) 
aged about 45 years, Accounts Officer, 
O/o.the Hyderabad Telephone District. 

T.Subramanyam, S/o.T.Appanna, aged 
about 56 years, Office of the General 
Manager, Hyderabad Telephone District. 

P.Narayaria Murty, S/c.P.Mulaswamy, aged 
about 52 years, Accounts Officer, o/o. 
the G.M.Projects, Hyderabad. 

H N.Lakshmana Murthy, S/o.N.Mckayya, aged 
about 43 years, Accounts Officer, O/o.the 
General Manager, Hyderabad Telephone 
District, Hyderabad. 	- 

P.Venkat Rao, S/o.P.Narayana, aged about 
46 years, Accounts Officer, O/o.the 
Director, Mtcc. Hyderbad. 	 ... APPLICANTS 

The Chief General Manager, Telecommunicagions, 
Andhra Pradesh, Hyderabad. 	 ir 
Union of Ifldia, represented by the 
Director General, Department of 
Telecommunications, New Delhi. 	. . ... RESPONDENTS. 

PARTICULARS OF T} APPLIdATION ------------------------ 
'I 

Particulars of the Applicants: As shown as above 

AMrco fnr Sn7inpq nf Nntices: Mr.K.VeAkateshwara Rao, 	- 
Near Ramdlayarn, Opp.flour Mill,. 

A 	 New Nallakunta, Hyderabad. 

Particulars of the Respondents;- The address of the 
respond&nts for the purpose of 
service1of all notices, etc., 
is as givanin the cause title. 

Particularsof thedrder:-

1.  

	 I 	-. 

r er to. & Date 	 tr • 	 A 

2. Sthbject in brief 
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JURISDICTION:- The subject matter of this application 

cmes within the jajsdiction of this Hon'be ,ribunal4\1-\ 
'c 	-L 'k 1- v'- 	 t 14-VL 	— 

LsMITATICr:- This application is filed zxfld ht th 

1 mthuxxsJnEtx in within time under Section2l 

of the Administrative Tribunal's Act, 1985. 

6. FACTS OF THE CASE: 	 11 - 

(A) 	The Applicants are aggrived by the impugned action 

of the respondents in not considering their' cases for stepping 

up of their pay on par with their Junior namely J.N,Mishra 

(staff No.81099) in the cadre of Accounts Officers in the 

Department of Telecorrrnunications in the guie of the Lr.No. 

4-31/92-PAT, dt.31!5.1993 issued by the Department of 

Telecommunications without any valid reason: or justification 

cjhinh iv i11nl. rhitrprv. d nrimintnrv1 and violative 
of Articles 14 and 16 of the Constitution of India. 

\ 
(ii) 	The Applicants submit that they were originally appointed 

11, 

as Clerks in the department of TelecommunicatiOns/DePartment of 
COStS ano- suDsequenny promoteu s u unior nccourltS ''ZEJCLS LLUiU - 

3.8,1976, 19.1.1978, 24.5.1978, 10,2.1978, 8.2.1978, 3;1,1978 
11 

respectively while their Junior Sri J.N.Misra was promoted 

as Junior Accounts Officer on 25.4.1913. It  is thus seen 

that all the aDUcants were oromoted earlier than J.N.Mishra 
and as such they are seniors to him in the cadre of Junior 

Accounts Officers also. It is also pertinent to submit 

that the applicants were later promoted as Accounts Officers 

on 21.9.1987, 29.6.1987, 20.4.1988, 4.12.197, 412.1987, 
U. .1. tOO L ctse4.. LSVJCSy LiLA i_ CU utat. kiD-C) SO WUS__C L.uCLS CaLL/S 

junior namely J.N,Mishra was promoted to the said cadre on 

12.6.1989. The griegA.nce of the applicints:is that even though 

they were promoted earlier as Junior Accounts Officers and 

Accounts Off icdrs than. their Junior Sri J.N.Mishra, 
they were drawing lesser pay than their junior in tnat wnile 

their junior is drawing R5.3,125 as on 1,2.1292, the applicants 

were drawing only Rs.2,825, 2,825, 2,900, 2,750, 2,675,2,825 

as on 1.2.1992 in the cadre of Accounts Officers. 



3 L 	- 

(C) 	The APPlicants submit both the cadres of Junior Accounts 
11 

Officers and Accounts Officers are all India Cadres, it is 

relevant to submit that promotions to the cadre of Junior 

Accounts Officers are made on the basis of merit obtained in the 

P&T Accounts Service Examination and that sl4all be the 

seniority for next promotion to the cadre 
0

4 Accounnts Officers. 
The promotion to the cadre of Accounts Officers are made on 

the basis of seniotjty cum fitness. The Applicants submit 

that as aforesaid they were seniors to Sri J.N.Mishra in the 

cadre of Junior Accounts Officers and Accounts Officers. 

(C) 	The Applicants submit that before prômôtions were made to 

the posts of Accounts Officers the panel of the Officers eligible 

for promotion is prepared on All India Basis.11 However due to 

administrative exigencies where a panel does not exist local 

arrangements are oermittea whereby the office4s in the respective 

circles will be promoted on Adhoc Ba±is and 
1y ur accounts Officers, andbecome entitled 

to draw annual increments,but such PrOmotions,tdodot confer 

any benefit of seniority in the cadre of Accouli  
nts Officers. The 

applicants submit that their Junio J.NT.Mishra was likewise 

promoted as Accounts 9ff icer on 	 - 
'-ircie and has drawn annual increments in the scale 

of Accounts Officers. The Applicants submit th 4t this is how 

their junior J.N.Nishra was drawing more pay than the apflicants, 

The Applicants submit that similarly placed Acr14-- h-

---------, s-suriu.aullah and others sbhmitted 

representations for stepping up their pay on par0  with their 

junior Sri B.Balasubrarnanian duly endorsing the copy of the 
11 

judgement of this I-Ion'ble Tribunal in 
ii 

dated 15.11.1991. The said representations were forwarded by 

the first respondent to the second respondent vidé their Lr.No. 

TA/ACB/19_40/92, dated 21.9j..92. However unfortinately the 
çna\_n\ rct) 

second respondent in the Lr.54_31/92.PAT, dated.31,5.1993 



a.  4 S.  

rejected their just request for stepping up of their pay on the 

untenable ground that the benefits of the juduement cannot be 

extended to others similarly placed Government Servants and 

requested the concerned authorities not to Forward such 

representations in future which is highly arbitrary, irrational 

unjust and cannot be justified in the eye of  law. The Applicants 

submit that it is well settled by the Hon thie  Supreme Court 

that persons similarly placed are entitled orthe same relief 

irrespective of the fact that they approachthe Hon'ble 

Tribunal or not. 

(E) 	The Applicants submit that the Government of India 

I
Ministry of Finance issued guidelines with regard to stepping 

up of pay of seniors on promotions drawing less pay than his 

junior as a result of application of F.R.22-C (now FR 22(1) (a) 

Ci)) in their O.M.N0.F,2(78)-E.IIIA)/661  dated 4.2.1966, wherein 
11 

instructions have been issued with regard to anamoly of a 

government servant promoted or appointed to a higher post on 

or after 1.4.1961 drawing a lower rate of pay in the post than 

another Government servant junior to him in the lower grade and 

promoted subsequently to another identical ppst. The Government 

have clarified that in such cases the pay of the senior officer 

in the higher post should be stepped up to a figure equal to the 

pay as fixed for the Junior Officer in that i.gherppst. It has 

been laid down that stepping up of pay should be done subject 

to the conditions. (A) Both be Junior and.Sehior Officers should 

belong to the same cadre and the posts in which they have been / 

promoted or appointed should be identical and in the same cadre, 

(B) the scale of pay of the lower and higher posts in which they 

are entitled to draw pay should be identicalOand (C) the anarnoly 

should be directly as a result of application of P.R.22.C. In 

the instant case the applicants submit that 4hey satisfy all 

- the aforesaid conditions namely that they and their junior 

belong to the same cadres with identical scaes and the posts to 

whichthey were promoted are identical and in the same cadre.. 

and the scales of pay of lower and higher ka posts are also 



identical and the anamoly with regard to th pay drawing by 

them is directly on account of application of F.R.22.C. 

It is thus seen that as the applicants satisfy all the stipulated 

conditions as laid down by Government of India, they are 

entitled to have their pay stepped up on pa1 with their junior 

from time to time and therefore the rejectio of their request 

for stepping up of their pay by the second r 1. spondent is wholly 

untenable in the eye of law. It is also relvant to submit 

that this Hon'ble Tribunal  in O.A.No.B16/ bled by Smt.N. 

Lalitha and others Vs.Union of Indj; 	M drs reported in 

f innn in n_-,--• .-- 	 - 	- 

increments earned during Adhoc promotions on the basis of local 

seniority leading to fixation of pay of junior at a stage higher 

than the senior pay, the senior is entitled to fixation of 
- 	 uuJ 	sn tfle anove 

case juniors were placed at a higher stag ±d the spSle of pay 

than the seniors because the juniors had the lenef it of adhoc 

promotions which does no 	ffr *H 	n44  

the benefit of higher pay fixation by 
virtue.rf 

 increments 

earned by them due to forthuitous adhoc promotions. It is 

relevant to submit that this matter was appeakea against by the 
1! 

Government to the Hon'ble supreme Court whichbv its order 	= 
aatea 22.t3.1991 in disposing of S.L.P.No.13994/91, upheld the 

dedjsob of this Ho'b1e Tribunal.) The AppliLnts ubmitthat 
—\ 

their case is squarely covered by the af6resaid judgement of 

this Hon'ble Tribunal as affirmed by the Hon'leSupreme Court 
11 

and therefore, the point of law is in favour of the applicants 

and therefore the applicants are entitled to tjiave their pay 

stapped up on par with their junior. TheAPPl4ants submit 

that the second respondent has not applied his mind for not 

conceeding the claim of the applicants and has not adduced any 

reasons for distinguishing the aforesaid judge-nent in their case.. 

The Applicants are therefore constrained to approach this Hon'ble 

Tribunal as they have no other alternative renedy. 

I 
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A DETAILS OF THE REI€DIES:- The Applicants Mve n- filod 

S. MATTERS 5tT PREVIOUSLY FILED:- The Applicant further submit 

declares that We hade not previously filed anj application, Writ 

or suit regarding the matter in respect of which this application 

has been as a before any court of law or any other authority 

of any bench of the Tribunal and nor any such application1  Writ 

Petitioner or suit is pending before any of them. 

9, MAIN RELIEF:- It is therefore prayed that
F 
this Hon'ble 

Tribual may be pleased to declare tht the applicants are 

entitled to have their' pay stepped up on par ith their 

Junior Sri J.N.Mishra (Staff No.81099) to the stage of 

R5.2,900/- as on 12.6.1989 in the scale of RsL2,37575-3200_100_ 

3500 of Accounts Officers under F.R.27 with date of next 

increments on 12.6.1990 with all consequential benefits by 

holding the action of the respondents in not onsidering 

their claims for stepping up of their pay on par with her 

of the Department ofTelecommunicationssSanchaf Bhavan New 

Delhi, as illegal, arbitrary, discrimin:tory md violative of 

Articles 14 and 16 of theConstitution  and also opposed to all 

cannons of law, equity, justice and fair play'  and pass such 

Other orders as this Hon'hle Tribunal may deemf it and proper 

in the circumstances of the case. 

10 INTERIM RELIEF:- It is therefore prayed that this Hon'hle 
Tribunal may be pleased to fix an early date 

ror 
 final hearing 

and pass such other order or orders as this Hpn'hle Tribunal 

may deem fit and proper in the circumstances of the case. 

11. COURT FEE:- 	 ; 

a I.P.O.No. &Date. 

b) Name of the P.O. whih drawn. N v- 1j 	M4Lb t4y'( 
ENCLOSURES:_ I.P.O., Material Papers, Covers, Pads & Etc. 

)1h sb/4— 
tfl.M.ttD.DJRGmoS4  

0 

T 
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.. 	 S. e .. 	4 

VERIFICATION 

We, the undersigned applicants, do herSby4fy 

that the contents of paras 1 to 6 are true tpersonal 

knOwledge and paras7 to 12 are believed to te true 

on legal advice and that We have hot suppres:ed 

any material facts.  

Myderabad, 

Dated: 	 Sjature of the Applicants 

C C 

c - 
Counsel for the Applicants 
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Ocrwrngt.flt of t¼&kthz India 
Z4inistry of Colmunications  

	

Depar b€nt of 	 tion 
3Jlnchur Miavan, N 

e 31.5.19930 

To 

All 	f Telecom.  Cj®/ 	 -. 

All Heads of 1elchona Diflrjcs/ 

All it'sdt of other Adzniniatrativa Of fjcg/ 
}40 T 0 N 0 L0  New De1hi/ombay0  

VGNoLgNe.J Delhj/1cubsy0 
-I 

3ub 	$tepping uP of py of 5nlor in cmae JtaQior drawing 
r4lorm ay due to fortgWus tncr,atje of 

I 

	

- 	 - --. 	 A 
ncen700 from different cirrles with roqunü for ste.pping up 
ot? %hjr tey with refnace to that of their Uánion ticbo 

- are Snwing more py due to 'ottuto incre4 vI26  adhoc Or 	f I tñating pronvtlorua etc. To support th&Ir c1oim they 
ha4 been rf&ning to tho jux2iament dtd.131191 given by e&r FpderahzMj eflth 1,1 O0X,$oj/gg fi1t4 b Srnt 
YjL,'Allth@ and OthrA1 of Dep4rer$,3snt of )tincw, 

.. 	
iatwfl mmomined in 

t7nu1tatjon iith tho DP &TAVO oS it has ben algrifjed 
thy benefits of the jtgement can UPt  be!eztends to other 

itir1y pcd 0 vtrwit 	Th1ac4 CaeGg 60 not COnhitltute st 	acuUy and mtppthg up of pay can not, bt flowad under the 'tiiittng orders0  

As rn2ah the circles MY inform the otmern of ftcfls/- 
offictra acoordingip' and rapresantAtjon in futLrev needia not be 
ton*nrdtJ to this DicectorMt, The cases &IvAwy pendIng with with the [eryjdje books viii be retgryad to tha Circlem separett1y, 	

11 

- 	 Yocrij fajthfg1y0  
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At H 

DuxarcI1np OF nL$COnWuCATIOW$ 

From 	 To 

o/o.c.c.14,Tg@cornmunic3tionu, 	The Ajt.Dir€ctor Qenr1 
F{ydurutnid. 	

Depztint of Tralecorn00  
3anchAr 
New D€lbS ftLO  001. 

11o 0 TA/ACD/19o48/92. 	 Dated s 491.09.1992, 

Sub 	StAPPIng up of pey on pr with juniorL - 
- 	cases of Accouat3 Off icon in A.PT1coru 

Cjrcle - Usg., 

The following Accotmts  Officero of A.P,Te1edon* CLrC1 

repçented for atappiag up of pay con pmr with t4eir JtmSorin 

in virwof the rocent CAT's Jtgoment DA.Mc.616/1999 decided 

in 	,nther 11.5 j  1991, 

Zarr!or A Os.. 	 Jut orJA.Og 

1, Sri G0 Raulu AOO,(Piq)C..O,WG  Sri g.taubrwnja AQ 
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(1991) 19 AdminIstrative Tribunals Cases 569 

a 	 Centra!Adminiszraiive DibuQ h5&ra bad 

(BEFORE R. BAIASIJRRAMANLAN, ADMIN1SThATVE MEW1ER) 

N. LALITHA (SMT) AND OTHERS 	 .. Applicants; 

Versus 

b 	UNION OF INDIA AND OThERS Respondents. 

O.A. No. 816 of 1989, decided on November 15, 1991 
Pay — Stepping up pay of senior on par with junior Increments earned 

duriiig ad hue pronuitlon on the basis of local seniority leading to fixation pay 
of junior at a stage higher than the senior's pay — in su'cli circumstances, the 

c 	senior, held, entiQed to fixation of his pay on par with the pay of such junior — 
FR 22-C — Promotion 	 (Pans 5 and 7) 

V. I'ixkanw,da v. Secrcr.wy, Minisay of Water Rcsourcc.s, O.A. No. 622 of 1989; AnAl Chwufra Dos 
v, Union of India, (1988)7 ATC 224 (Cal), relied on 

SLP No. 13994 of 1991, decided on 22-8-1991 (SCI refo-red go 
Administrative Tribunals Act, 1985 — lathes and delay in filing applica. 

d 	tion for fixation of p&'y on regular promotion at par with Ithe pay ofJunior who 
had been given benefit of annual increments earned durng ad hoc promotion 
— Effect — Law, on merits, being In favour of the applicant, application not 
dismissed but s-tiler granted from the date only one yeat prior to the filing of 
the application 	 (Pat-as 6 and 7) 

o 	Application partly allowed 	 H-M/A-0625 

k Ves,kagawora Rao,Counsel, for the Apphcants 
N. V. Ratnana, Md!. COS Counsel, for the ltespondcnts. 

ORDER 
This application has been filed by Sm! N. Lalitla and 9 others under 

Section 19 of the Ainiinistrative Tribunals Act, 1985 against the Union of 
India, represented by Secretaty, Minisisy of Steel and thines, Department of 

it 
lion is to step up th 	 .th 1r pay on par witheb imxncdiatjuniurs in the same 
categoty of Upper Dvision Clerks (UDCs for short), wAr. 1-3-1985 in the old 

9 	scale and wei. 1-1-1586 in the new scale. 	 * 

The applicants who joined the Geological Sur4ey of India (081 for 
shDrOJuib,e.RcasJeQf R2fI4Lg) weraAtJ1  
others remained undisturbed after promotion also. However, in the fixation of 
their pay w.ei. 1-3-1985 they were placed at a lower point in the promoted scale 
than some of the juniors. When the new scales were introduced we.f. 1-1-1986, 
this difference persisted. Aggrieved, they represented ajd the representation 

_was rejected by rtspondent 4, _videhis impugned letter No. 8781- 
- 82/A2QOl2I61/6S/15P dated 5-8-1987. There.afjçr also ihd annlic- nt$ have been 

impugned letter dated 5-8-1987 be quashed and the repondents directed to 
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step up their pay on par with the juniors, wet 1-31985 in the old scale and 

w.e.f. 1-1-1986 in the new scale. 
The respondents have filed a counter-affidavit and oppose the applica- a 

tion. It is their case that th:ir pay has been fixed on promotion $y application of 
FR 22-C as required. it is admitted that some of the juniors have been placed at 
a higher point and this was due to the ad hoc promotions enjoyd by the juniors 
in the cadre of 1JDCs. it is contended thaf-such ad hoc promotions were given 
based on local seniority ar1i the juniors who have been placed At a higher point b 

of scale had earned many annual increments in the course Of their ad hoc 
promotions. When they were promoted regularly to the cadr of UDQ their 
pay was fixed taking into account the increments earned by them in the course 

of the ad hoc promotions. 	 - 
1 have examined the case and heard the learned counsels for the C 

applicants and the respondents. 
The fact that on promotion as UDfl juniors were placed at a higher 

stage in the scale of pay than the seniors is admitted. The reaon given is that 
the juniors had the benefit of ad hoc promotion which does not affect the 
seniority but gives them the benefit of higher pay fixation byirtue of incre- d 

rnents earned by them due to the fortuitous ad hoc promotion. In a similar case 
to which I was a party V. l'ivekananda v. Secretary, Ministry of LVater Resources, 
O.A. No. 622 of 1989 while reviewing the case in R.P. No. 71 of 1990 thereto 
this Bench followed the decision of the Calcutta Bench of this jlribunal in Anil 

) 	 Chandra Dos v. Union of India3. in that case also the juniors were fixed at a e 
higher point by virtue of the ad hoc promotions they enjoyed. ijrhis Bench, fol-
lowing the Calcutta Bench judgment decided that not having had the benefit of 
fortuitous ad hoc promotions the senior should not be at a disdvantage in pay 
fixation and, therefore, directed the respondents to step UI) .  the pay of the 

applicant therein on par with his juniors. This matter was appealed against by f 

the Government in the FJon'ble Supreme Court which, by its oSer dated  22:_ 

seen from the statement at page 5 of the application that 3 dt the applicants 
y&3 	-hai1---- - 

juniors shown in the statement was given a higher stage. The other 7 applicants 
are, howevet, adversely affected and in my opinion entitled to 'higher pay fixa-

tion. 
6. The learned counsel for the respondents Shri N.V. Raibana, raised the h 

point of limitation. It is seen that even at the time of adthissidn, this question 
was considered and the applkation was admitted subject to ]limitatioftç 

_jpresentation of the appicants was rejected on 5-8-1987 and titus was enough 
cause for the applicants to seek legal redressal within the_timelmiL .1ar_ 

1 	(1988) 7 ATC 224 (Cat) 

1, 

h 
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thereof. They, however, pursued the matter at other levels and this 1oeS not 
save them from limitation. The learned counsel for the respondents therefore, 

a 	a 	wanted 
 the application to be dismissed on this score. No doubt, there had been 

laches on the part of the applicants but thenthis is a recurrin 

month when the 5cflOrs 4 	
it - 

the same time, the question of 
is a grievance repeating itself regularly. At 
limitation cannot also be overlooked. Sub-seCtiOfl 1(a) of Section 21 of the 

V Administrative Tribunals Act, 1985 requires that where a final order causing 
grievance had been passed, the application should be made within one year 

from the date on which such final or 	
had been made. In this case the der  

applicants had clearly failed to do this. 

the app! cat iop on thisseore_and 	
tbon but 

a 	
the applicants ia10ci 	to gLv them the 	fita[thhLP!Y  

ection 21 of the Administrative Tribunals Act, 

flon trot ine'^-dMjjjI5L1dL1V1 1L 	xktt,s 

cause of action as having arisen on 22.9.1988. 
direcLjeso4

of the tS to fix 
with Lhc2f the d 	d 	7lnview tewniors 

in the cadre of UDCS, wf. 	9 	They are also entitled to all the con- 
e to difference 

a 
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[BEFORE S.P. MuKERJI,VICE.CIA t (E 

IlK. AGUAWAL, JUDICIAL M990 EMI3J/R (ALl 

ANt) A.V. HARIDASAN,JUDKNt My'MBER (1 

g 	/ 	 OANO,39of1 

S.S. SAMBHUS 	 / 
UN ION OF INDL& AND oThER 

/ 
And 

0. 	No. 307 of 1994) 

R.Y. DESHMUKH 	/ 

/ 	
- Versus 

UN iON OF IND LA AND 	ERS 

ises $71 (FR) 

.tNAKULAM BENCH), 
AHABAD BENCII) 

RNAJWLAM BENCH)! 

Applicant 

RespottdentS. 

AppliCaIit 

Respondents. 
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STEPPING UP PAY OF SENIOR ON PAR WITH JUNIOR - INCRENIJLNTS 
EARNED DURING AD flOG PROMOTION ON THE BASIS OF LOCAL SENIO-
RITY LEADING TO FIXATION OF PAY OF JUNIOR AT A STAGE HIGHER 
THAN THE SENIOR'S PAY - IN SUCH CIRCUMSTANCES, fHE SENIOR, 
HELD, ENTITLED TO FIXATION OF HIS PAY ON PAR WITU THE PAY OF 
SUCH JUNIOR 

*5* 

5. The fact that on promotion as UDCs juniors were placed at a higher stage in 
the scale of pay than the seniors is admitted. The reason given is that the juniors had 
the benefit of ad hoc promotion which 'Ices not affect the seniority but gives them the .. 
benefit of higher pay fixation by virtue of increments earned by them due to the fortui-
tous ad hoc promotion. in a sinjitar case before this Tribunat V. Vivekananda v. Secre-

wry. Ministry of Water Resources, O.A. No. 622 of 1989 while revie'wing the case in 
R.P. No. 71 of 1990 thereto this Bench followed the decision of the Calc4tta Bench of 
this Tribunal in And chandra Das v. Union of hidia (1988) 7 ATC 234 (Cal). In that 
case also the juniors were fixed at a higher point by virtue of the ad/iod promotion they 
enjoyed. 'I'his Bench, following the Catcutta Bench judgment decided that not having 
had the benefit of fortuitous ad hoc promotions the senior should not be at a dis-
advantage in pay fixation and, therefore, directed the respondents to step up the pay 
of the applicant therein on par with his juniors. This matter was & ppealed against 
by the Government to the Ilon'ble Supreme Court when, by its orded dated 	

I in disposing of the SLP No. 13994 of 1991 upheld the decision of thjJencl; Thus 
the point of law now is in favour of the applicants herein. 

(Hyderabad) 

v-A ,Jt4L 
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O.A.Not1035/93; 1366/93 & 69/94. 	 Date: 30.31.1994. 

J U D G M E N T 

I as per Hon'ble Sri R.Rangarajan, Memr(Administrative) X 

Sri K.Venkateswara Rao, learned counsel for the 

applicants and Sri N.V.Raghava Reddy, learned Standing 

Counsel for resnondentis in nII 44'e h,wa fl7.e 

The contentions in all these OAs are same and 

so was the relief askcd for. Hence, all these OAS are 

clubbed together and disposed of by a comnion order. 

All the 6 applicants in O.A.No.1035/93 are working 

as Accounts Of ficers under the control of R-1, Departmen% 

Telecom, Andhra Pradesh,Hyderabad, This OA was filed 

praying for stepping up of their pay in the cadre of Accounts 

Officer so as to equal to the pay of Sri J.N.Mishra (Staff 

N0.81099) who was junior to them in the immediate lower 

The applicants numbering 11 in O.A.No.1366/93 

are working as Accounts Officers under the control of fl-i, 

Department of Telecommunications, Andhra Pradesh, Hyderabad. 

This OA was filed praying for stepping up of their pay i 

- 	the cadre of Accounts Officer so as to equal to the pay of 

Sri K.Sankara NarayananL•Staff No.81537) who was junior to 

them in the lrneA4 	1..ar C 

in O.A.No.69A4 
Applicant Nos.1, 21  3 & 7/are working as Accounts 

officers under the control of fl-i, Department of Telecommu-

nications, Andhra Pradesh, Hyderabad. Applicant Nos.4, 5, 6 

and 8, were also working as Accounts Of ficers under the 

control of fl-i, Department of Telecommunications, A.P.. 

Hyderabad and they were tretired  on superannuation. All the 

applicants in this O.A. prayed for stepping up of their 

payPs the cadre of Accounts Off icer so as to equal to the 

pay of Sri J.N.Mishra (Etaff No.81099) who was junior to 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

OA.1035/93; 1366/93 
and 69/94 date of decision : 30-11-94 

Between 

1. K. tjenkateswarlu 
2. U. Puma Chandra Rao 

T. Subramanyam 
. 	4. p. Narayana Murthy 

N. Lakshmana Murthy 
P. Venkat Rao 
S. Siva Rarnakrishna Murthy 

B.P. Narasimham 
M. Bhavanarayana 
K. Esuar Rao 

52. B. Pitchaiah 
12. C.T.V.S.K. Acharvulu 

N. Venkoba Rao 
K.R.G. Durga Praàada Rao 
T.S.R.A. Prasada Rao 
S. Rajesam 
B. Balasailu 

19, T. Venkatacharyulu 
G.R.C.S. Sastry 
K. Venkata Ramana. 
C. Venkata Krishna Murthy 
A. Kiriti Rao 
Narayana Rao 
Y. Sahab Saran 

and 

The Chief General Manager 
Telecommunications 
Afldhra Pradesh 

Union of India 
rep, by the Director General 
Dept. of Telecomsiiunicatjors 
New Delhi 

Applicants in OA.1035/93 

Applicants in OA.1366/93 

.. Applicants in CA .69/94 

Common respondents in 
all the GAs. 

COUNSEL FOR THE APPLICANTS: K. VENKATESWARA RAD, AOVOCATE 
(in all the flAs,) 

COUNSEL FOR THE RESPONDENTS : N.J. RAGHAVA REODY, SC for 
CENTRAL GOVT. (In all the DAs) 

CORAM 

HON. MR. DUSTICE V. NEELADRI RAD, VICE CHAIRMAN 

P 
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(iv) 	Judgment dt. 18.8.1994 of Calcutta Bench 

in 0.A.No.1426/93. 

The learned counsel for the respondents relied; 

upon G.I.M.F. O.M.No.F.2(78) E.III(A)/66 dated 4.2.1966 

wherein three conditions were stipulated for stepping U 

of pay. The respondents further stated that as the said 

- 	 j 	fnr qf-enoina up of their pay 
the applicants are not entitled for the same.. They also 

quoted the letter No.4-31/92-PAT dt. 31.5.1993 by whici 

stepping up of pay was prohobited. 

This Bench had disposed of two OAs viz. O.A.No].974/93  

and 1001/93 by its Judgment dt. 29.11.1994 wherein the 

applicants in those OAs are similarly situated as the 

applicants in these OAs, allowing the prayer of the applicants 

for stepping up of their pay following the Judgments of 

-Ernakulam.. Madras, Bançaiore and Calcutta Benches. It was 

held in the above two OAS that it will be arbitrary i;f the 

senior's pay in the promotional cadre is less than that 

of their juniors and hence it will be violation of Article 

14 of the, cbnstitution of India. Letter dt. 31.5.1993 

of the Department of telecommunications quoted by the 

learned counsel for the -respondents will have no application 

to these cases as it will have only prospective effect. 
a- 

---'' 4n I-he said letter 
are in order this letter will have no bearing in regard to 

the cases on hand as the anamoly in all these cases had 

H 	occurd earlier to the issue of that letter. This view 

is also in ttccordance with the view taken by the Calcutta 

Bench of the Tribunal reported in 11994(3) 51.3 (CAT) 318 - 

.Baidyanath Bandopadhyay Vs. Union of India and anor. I. 

...:/ 
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them in the cadre of Junior Accounts Officer. 

6. 	
The posts of Junior Accounts Officer and Accounts 

Officer in the Telecrnicatjons Department are All India 

cadre. The promotion from the post of Junior Accounts 

Officer to Accounts Officer is on the basis of seniority_ 

cum-fitness The avenue of promotion for the Accounts 

Officer is to the cadre of Senior Accounts Officer and 2 	

- 
 

from there to Assistant chief Accounts Officer and Chief 

Accounts Officer. 

7. 	

In all the above OAs there is no challenge to the 

earlier adhoc promotion of their juniors. The only 

relief Sought for by the applicants is that they are ale,, 
- - 
	 pay watn respect to their 

juniors as the applicants never refused the promotion even 

on adhoc basis and that their juniors were promoted on 

adhoc basis without considering their cases for Such adhoc 

promotions It is Stated by the applicants that the anamoly 

in their monthly emoluments 	
the junior 

drawing more pay than the senior was the creation of the 
department  

and hence their pay Should be stepped up. They 

rely on the following judgments wherein the stepping up of 

pay was peitted under Similar circumstances. The relied 

up3n judgments are - 	 - 

(1) 	Judgment dt. 29.10.1993 of Ernakulem Bench of 
this Tribunal in 

Judgrnen.dt. 11.1.1994 of Madras Seridh 
in 

Judgment dt. 19o7.1994 of Bangalore Bench 
in O.Asjjo349/94 & 357 to 367/94 and 

t 

A- 
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(iii) 	Stepping up of pay as prayed for in OA.No. 

69/94 is allowed in regard to the applicants therein. But, 

the monetary benefits are limited from 1.1.1991 (this GA 

was filed on 28.12.1993). As the applicants N0.4, 5, 6 
- 	 - 

and 8 wove retired from service on their superannuntion, 

their terminal cenefits have to be re-fixed taking into 

revised fixation of pay if required and arrears of the 

terminal benefits,if any, have to be.paid accordingly. 

12. 	The above Ohs are ordered accordingly. No costs. / 

11F 	TO BE TRUE COP 

Oae 
Court Officer 

Hvd eraba& 

To 

1. The Chief General Manager, Telecommunications, 
Andhra Pradesh, Hyderabad. 

2, The Director General, Irpt. of Thleconvnunications, 
U ion of India, New teihi. 

IEcopy to Mt.K.Venkateswar Rao, Advocate, CAT.Hyd. 
One copy to Mr.N.V.Raghava Reddy, Addl.SC.CAT.Hyd. t, 

	

S.One copy to Library, CAT.Hyd. - 	 - 

f. One spare copy. 	- 

pvm 
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10. 	It was also held in those two OAs disposed 

of by thd. Judgment dt. 29.11.1994 that the applicants 

in those OAs are entitled to get monetary benefits 

fot three years prior to the date of filing of those 

OAs or from the date from which their junior is drawing 

more pay that that of the applicants who are senior 

whichever is later. The normal convention of alloiing 

monetary benefit from one year prior to filing of the OAs 

as followed by this Bench in all cases has been varied to 

three years as the applicants belong to All India cadre and 

for other reasons stated therein. 

4 	 11. 	As the applicants in all these OAs are similarly 

situated as the applicants in O.A.Nos.974/93 & 1002,#93 

we do not find any reasons to differ from the Judament of 

this Bench in the above quoted OAs. 

12. 	In the result, the following directions are given;- 

(i) 	Stepping up of pay as prayed for in O.A.No.1035/93 

is allowed in regard to the applicants therein. But, the 

monetary benefit is limited from lQloon (.-€ 
on 18.8.1993). 

Stepping up of pay as prayed for in O.A.No.1366/93-

is allowed in regard to the applicants therein, but the 

monetary benefit is limited from 25.4.1991sCsrf K.Sanlcara 

Narayanan, junior to the applicants with reference to whose 

pay, the pay of the applicants has to be stepped up was 

promoted to the said post of Accounts Officer on 25.4.1991.) 

p 
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O.A.N0al035/93: 1366/93 & 69/94. 	 Date: 30.11.1994. 
7 

J U D G M E N T 

I as per Hon'ble Sri R.Rangarajan, Memter(AdminiStretiVe) X 

Sri 1C.Venkateswara Rao, learned counsel for the 

applicants and Sri N.V.Raghava Reddy, learned Standing 

Counsel for respondents in all the above OAs. 

2. 	The contentions in all these OAS are same and 

so was the relief asccd for. Hence, all these GAS are 

clubbed together and disposed of by a common order. 

- 	 11 4-hoA artnlicants in O.A.No.1035/93 are working 
as Accounts Of ficers under the control of fl-i, Department ot 

Telecom, Andhra Pradesh,. Hyderabad. This OA was filed 

praying for stepping up of their pay in the cadee of Accounts 

Officer so as to equal to the pay of Sri J.N.Mishra (Staff 

N0.81099) who was junior to them in the immediate lower 

cadre of Junior Accounts Officer. 

The applicants numbering 11 in O.A.No.1366/93 

are working as Accounts Officers under the control of P-i, 

Department of Telecommunications, Andhra Pradesh, Hyderabad. 

- This GA was filed praying for stepping up of their pay in 

the cadre of Accounts Officer so as to equal to the pay of 

Sri K.Sankara NarayananLStaff N0.81537) who was junior to 

them in the immediate lower cadre of Junior Accounts Officer. 

in O.A.No.69/c'4 
Applicant NoS.1, 2, 3 & 7/are working as Accounts 

Of±icers under the control of fl-i, Department of Telecommu-

nications, Andhra Pradesh, Hyderabad. Applicant Nos.4, 5, 6 

and 8, were also, working as Accounts Officers under the 

control of fl-i, Department of Telecommunications, A.P., 

Hyderabad and they were retired on superannuation. All the 

applicants in this O.A. prayed for stepping up of their 

pay in the cadre of Accounts Off iceiso as to equal to the 

pay of Sri J.N.Mishra (Staff No.81099) who was junior to 

4 	 V 
C 
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IN THE CENTRAL ADMINISTRATItjE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

OA.1035/93; 1366/93 
and 69/94 
	

date of decision : 30-11-94 

Between 

1. K. Venkateswar.lu  
2, U, Puma Chandra Rao 

T. Subramanyam 
P. Narayana Murthy 
N. Lakshmana Murthy 
P. Venkat Rao 
S. Siva Ramakrishna Murthy 

B. P. Narasimham 
9,, N. Bhavanarayana 
10. K. Eswar Rao 
$I. B. Pitchaiah 
12. G.T.%J.S.K, Acharyulu 
13. Y. Chandrasekhar Rao 
14. N. Venkoba Rao 
15. K.R.G. Durga Prasada Rao 
16, T.S.R.A. Prasada Rao 
17. S. Rajesam 
16. 3. Balaseilu 

T. Venkatacharywlu 
C.R.C.S. Sastry 
K. tjenkata Ramana 
G. tlenkata Krishna Mi,rfh's 

24. Narayana Rao 
25.Y. Sahab Saran 

and 

The Chief General Manager 
Telcommunica ti ons 
Andhra Prades.h 
Hyderabad 	 - 

Union of India 
rep, by the Director General 
Dept. of Telecommunicatiog-e 
New Delhi 

Applicants in OA.1035/93 

Applicants in OA.1366/93 

Applicants in OA.69/94 

Common respondents in 
all the CAs. 

COUNSEL FOR THE APPLICANTS: K. %IENKATESWARA RhO, ADVOCATE 
(in all the GAs,) 

COUNSEL FOR THE RESPONtE'NtS : N.V. RAGHAVA REODY, SC for 
CENTRAL GOVT. (In all the CAs) 

C DRAM 
I 

HON. MR. JUSTICE V. NEELADRI RAD, VICE CHAIRMAN 
HON. MR. R. RANGARAJAN, MEMBER (ADMN.) 

p 	 11  
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(iv) 	Judgment dt. 18.8.1994 of Calcutta Bench 
	.7 

in O.A.No.1426/93, 

The la.rned counsel for the respondents relied 

upon G.I.M.F.O.M.No.F.2(78) E.III(A)/66 dated 4.2.1966 

wherein three conditions were stipulated for stepping up 

of pay. The respondents further stated that as the said 

conditions were not fulfilled for stepping up of their pay 

the applicants are not entitled for the same.. They also 

quoted the letter No.4-31/92-PAT dt. 31.5.1993 by which 

stepping up of pay was prohobited. 

This Bench had disposed of two OAS viz. O.A.No.974/93 

and 1001/93 by its Judgment dt. 29.11.1994 wherein the 

applicants in those OAs are similarly situated as the 

applicants in these OAs, allowing the prayer of the applicants 

for stepping up of their pay following the Judgments of 

Ernakulam, Madras1  Bancalore and Calcutta Benches. it was 

held in the above two DAs that it will be arbitrary if the 

senior's pay in the promotional cadre Is less than that 

of their juniors and hence it will be violation of Article 

14 of the Constitution of India. Letter dt. 31.5.1993 

of the Department of Telecommunications quoted by the 	- 

learned counsel for the respondents will have no applicakon 

to these cases as it will have only prospective effect. 

If at all the xlmxa ibstructions quoted in the said letter 

are in order this letter will have no bearing in regard to 

the cases on hand as the anamoly in all these cases had 

occurred ear4-ier to the issue of., that letter. This view 

is also in "ccordance with the view taken by the Calcutta 
Bench of the Tribunal reported in 1  1994(4) bL.J ear i,o - 

Baidyanath Bandopadhyay vs. Union of India and anor. X. 

0 
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them in the cadre ,of Junior Accounts Officer. 

6. 	The posts of Junior Accounts Officer and Accounts 

Officer in the Telecom.i, ications Department are All India 

cadre. The promotion from the post of Junior Accounts 

Officer to Accounts Officer is on the basis of seniority-

cumafjtness. The avenue of promotion for the Accounts 

Officer is to the cadre of Senior Accounts Officer and 

from there to Assistant Chief Accounts Officer and Chief 

Accounts Officer. 

	

7. 	In all the above OAS there is no dhallenge to the 

earlier adhoc promotion of their juniors. The only 

reli&f sought for by the applicants is that they are also 

entitled to step up of their pay with respect to their 

juniors as the applicants never refused the promotion even 

on adhoc basis and that their juniors were promoted on 

adhoc basis without considering their cases for such adhoc 

promotions. It is stated by the applicants that the anamoly 

in their monthly emoluments wespe.teie the junior 

drawing more pay than the senior was the creation of the 

department and hence their pay should be stepped up. They 

rely on the following judgments wherein the stepping up of 

pay was permitted under similar circumstances. The relied 

upon judgments are - 

	

(i) 	Judgment dt. 29.10.1923 of Ernakulam Bench of 
this Tribunal in O.A.No.1156/93. 

Judgment at. 11.1.1994 of Madras Benáh 
in 0.A.No.1129/93. 

Judgment at. 19.7.1994 of Bangalore Bench 

in O.As.r4o.349/94 & 357 to 367/94; and 

V 



6: 

(iii) 	stepping up of pay as prayed for in O.A.NO. 

69/91 is allowed in regard to the applicants therein. But, 
11  

the monetarY benefits are limiced from 1.1.1991 (this CA 

was filed on 28.12.1993). As;the applicants No.4, 5, 6 

and 8 were 
retired from service on their superannUti0n, 

their terminal oenef its have to be re-fixed taking into 

revised fixation of pay if required and arrears of the 

terminal benefits,if any, have to be paid accordingly. 

12. 	The above CAS are ordered accordingly. No costs. / 

Oae;...................................- 
ODurt Offc'er 	 V ctijIrj I.:: 	:tr:;vc Tjibuj, 

Fiyc:: 	1ecb 

To 

The Chief General Manager, Telecommunications 
Andhra Pradesh, Hyderabad. 

The Director General, LEpt. of Thlecorrnunjcatjons  
_iinion of India, New Delhi.  

3.4eccopy to Mr-F.Venkateswar Rao, Advocate, CAT.Hyd. 

4. One copy to Mr.N.V.RaghatJa Ready, Addl.asC.cAT.d 
5.One copy to Library, CAT.Hyd. 
. One spare copy. 	 - 

pvm 
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10. 	
It was also held in those two OAs j4 poseu  of by 	Judgment 

 dt. 29.11.1994 that the applic5 

in those OAs are entitled to get monetary benefits 

fot three years prior to the date of filing of those 
OAs or from 

the date from which their junior is drawing 

more pay that that of the applicants who are senior 

whichever is later. The normal convention of allowing 

monetary benefit from one year prior to filing of the GAs 

as followed by this Bench in all cases has been varied to 

three years as the applicants belong to All India cadre and 

for other reasons stated therein. 

As the applicants in all these OAs are similarly 

situated as the applicants in 0.A.ros.974/93 & 1002/93 

we do not find any reasons to differ 
from the Judgment of 

this Bench in the above quoted 0ks. 

12. 	in the result, the following directions are given:- 

(1) 	Stepping up of pay as prayed for in 0.A.No.1035/93 

is allowed in regard to the applicants therein. But, the 

monetary benefit is limited from 1.9.1990 (this OA was filed 

on 18.8.1993). 	 - 

stepping up of pay as prayed for in O.A.No.1366/93 

is allowed. in regard to the applicants therein, but the 

monetary benefit is limited from 25.4.199108€CSri K.Sankara 

Narayanan, junior to the applicants with reference to whose 

pay, the pay of the applicants has to be stepped up was 

promoted to the said post of Accounts Officer on 25.4.1991.) 

11. 

p 



o.A.00661035/93 1366/93 & 69/94. 	
Dates 3Q41.1994. 

t. 

S U DG ME NT 

I as per Hon'ble Sri R.Raflgaraian. Member(Anini5ttih1 

e4 tr.1ienkatesWara gao, learned counsel for the 
applicants and Sri N.V.Raghava aeuuy, 

Counsel for respondents in all the above OAs. 

The contentions in all these GAs are same and 

11 these GAS are 
clubbed together and disposed of by a common order. 

All the 6 applicants in O.A.No.1035/93 are working 

as Accounts Officers under the control of 1k-1, Department of 
- 	

•-.o 
praying for stepping up of their pay in the cadre of Accounts 

Officer so as to equal to the pay of Sri J.N.Mishra (Staff 

No.81099) who was junior to them in the immediate lower 

cadre of Junior Accounts Officer. 

The applicants numbering 11 in Q.A.N0.1366/93 

are working as Accounts Officers under the control of R-1, 

Department of Telecommunications, Andhra Pradesh, Hyderabad. 

This OA was filed praying for stepping up of their pay in 

¼ 
hea_yof 

Sri 1C.Sankara Narayananstaff No.81537) who was junior to 

them in the immediate lower cadre of Junior Accounts Off ic 

in O.A.No.69/e4 	
/ Applicant Nos.1, 2, 3 & 7/are working as Accounts 

Officersunder the control of R-1, Department of TelecomTy 

nications, Andhra Pradesh, Hyderabad. Applicant Nos.4/ 

and 8,, were also working as Accounts Officers under the 

control of 1k-1, Department of Telecommunications A.P./ 

Hyderabad and they were retired on SuperanMuaj0 
	A/  

applicants in this O.A. prayed for stepping up of V 
t 	pay in 

the cadre of Accoujs Officer so as to equal 

pay of Sri J.N.Mishra (Staff Nd.81099) who was junt 

V - 	-- 



IN THE CENTRAL 
AD1NIsTRATIv 	

I TRIBUNAL 
: HVOERRBAD BENCH 

t AT HYDERABAD 

OA.1035/93. 1366/93 
and 69/94 

- 	 . data at decision : 30-11-_94 

Between 

K. Venkateawari 
Uo Porna Chandra Rao 
T. Subramanyam 
P. Narayan8 &lurthy 

S. N. Lakebmana P'iurthy 
6. P. Venkat Rae, 
. S. 

Siva RaniakrishflaPlur thy 	.. Applicants in 
8. P. Narasimham 
9... 0. Bhavanqt9 ,, gI. a. Pitchejaj, 

C.T.V.s.x Acharyulu 
Y. Chandrasekhar Rae, 
N. tlenkoba Rao 

K.R.c, Durga Prasada Rae, 
T.S.Rj, Prasada Rao 
5. Rajegam Ufl.I.QO/93 

ig. T. Venkatacharyulu 
20, GR.C.s. Sastry 
21. K. Venkata Ramana 
22, C. Venkata Krishna Ilurthy 

A. Kiriti Rae, 
Naraysna Rae, 
Y. Sahab Saran 	 . 	.. Aoojirant-o .- 

and 

The Chier General manager 	 - 
Telecommunjca tions 
Andhra Pradesh 	- 
Hydera bad 

- 

Union or India 
rep, by the Director General 
Dept. or Telecommunications 	 Common respondents in New Delhi 	. 

	all the OAs. 

COUNSEL FOR THE APPLICANTS: K. VENKATESWARA PAD, ADVOCATE 
-. 	 (1 all the OAs.) 

COUNSEL FOR THE RESPONDENTS : PTti. RAGHAVA REDDY, SC for 

C 0 PA P1 

I 

I HON. P1R, JUSTICE V. NEELADRI RA0 9  VICE CHAIRMAN I-

HON. PIP. R. RANGARAJAN, PIEMBER (ADP1N.) 
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(iv) 	Judgment dt. 18.8.1994 of Calcutta Bepch 
	j 

in O.A.No.1426/93. 

The learned counsel for the respondents relied 

upon G.I.M.F. O.M.NoF.2(78) E.III(A)/66 dated 4.2.1966 

wherein three conditions were stipulated for stepping up 

of pay.  The respondents further stated that as the said 

'inA41-4,ne 

the applicants are not entitled for the same.. They also 

quoted the letter No.4-31/92-PAT dt. 31.5.1993 by which 

stepping up of pay was prohobited. 

This Bench had disposed of two OAs viz. O.A.No.974/93 
and 1001/93 by its Judgment dt. 29.11.1994 wherein the 

applicants in those OAs are similarly situated as the 

applicants in these OAs, allowing the prayer of the applicants 

for stepping up of their pay following the Judgments of 

Ernakulam, Madras, .Bariaiore and Calcutta Benches. It was 

held in the above two OAs that it will be arbitrary if the 

senior's pay in the promotional cadre is less than that 

of their juniors and hence it will be violation of Article 

14 of the Constitution of India. Letter dt. 31.5.1993 

of the Department of Telecommunications quoted by the 

to these cases as it will have only prospective effect. 

If at all the xkx& ibstructions quoted in the said letter 

are in order this letter will have no bearing in regard to 

the cases on hand as the anamoly in all these cases had 

occurred earlier to the issue of that letter. This view 

is also in rccordance with the view taken by the Calcutta 

Baidyanath Bandopadhyay Vs. Union of India and anor. X. 

5/- 
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them in the cadre of-  Junior Accounts Officer. 

The posts of Junior Accounts Officer and Accounts 

Officer in the Telecommunications Department are All India 

cadre. The promotion from the post of Junior Accounts 

Officer to Accounts Officer is on the basis of seniority-

cum-fitness. The avenue of promotion for the Accounts 

Officer is to the cadre of Senior Accounts Officer and 

from there to Asthistant Chief Accounts Officer and Chief 

Accounts Officer. 

In all the above OAS there is no challenge to the 

earlier adhoc promotion of their juniors. The only 

relief sought for by the applicants is that they are also 
--------------------- 

juniors as the applicants never refused the promotion even 

on adhoc basis and that their juniors were promoted on 

adhoc basis without considering their cases for such adhoc 
4 

promotions. It is stated by the applicants that the anamoly 
'nuistassy t(rlcnuments wasteteØ i.e. the junior 

drawing more pay than the senior was the creation of the 

department and hence their pay should be stepped up. They 

rely on the following judgments wherein the stepping up of 

pay was permitted under similar circumstances. The relied 

upon judgments are - 	 - 

(i) 	Judgment dt., 29.10.1993 of ErnaJculam Bench of 
this Tribunal 'in O.A.No.1156/93. 

Judgment dt. 11.1.1994 of Madras Benbh 
in O.A.No.1129/93. 

(444\  

in O.As.No.349/94 & 357 to 367/94; and 

V 
p 
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(iii) 	Stepping up of pay as prayed for in O.A.No. 

69/91 is allowed in ;egard to the applicants therein. But, 

the monetary benefits are limited from 1.1.1991 (this OA 

was filed on 28.12.1993). As the applicants No.4, 5, 6 

and 8 move retired from service on their superannuntion, 

their terminal oenef its have to be re-fixed taking into 

terminal benefits,if any, have to be paid accordingly. 

12. 	The above OAs are ordered accordingly. No costs. / 

TIF TOBETRtJECQP() 
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10. 	It was also held in those two OAS disposed 

of by th$. Judgment dt. 29.11.1994 that the applicants 

in those OAs are entitled to get monetary benefits 

fot three years prior to the date of filing of those 

OAs or from the date from which their junior is drawing 

more pay that that of the applicants who are senior 

whichever is later. The normal convention of allowing 

monetary benefit from one year prior to filing of the OAs 

as followed by this Bench in all cases has been varied to 

three years as the applicants belong to All India cadre and 

for other reasons stated therein. 

situated. as the applicants in 0.A.Wos,974/93 & 1002/93 

we do not find any reasons to differ from the Judgment of 

this Bench in the above quoted OAs. 

(i) 	Stepping up of pay as prayed for in O.A.No.1035/93 

is allowed in regard to the applicants therein. But, the 

monetary benefit is limited from 1.9.1990 (this GA was filed 

on 18.8.1993). 

Stepping up of pay as prayed for in O.A.No.1366/93 

is allowed in regard to the applicants therein, but the 

monetary benefit is limited from 
25.4.1991ft 0sCsri K.San]cara 

Narayanan, Junior to the applicants with reference to whose 

pay, the pay of the applicants has to be stepped up was 

promoted to the said post of Accounts Officer on 25.4.1991.) 

I 



O.A.00t1035/93; 1366/93 & 69/94.  

J U D G M E N T 

I as per Hon'ble Sri R.Rangarajan, Memter(A±inistrBtiVe) X 

Sri K.Venkateswara Rao, learned counsel for the 

applicants and Sri N.V.Raghava Reddy, learned Standing 

Counsel for respondents in all the abov& OAs. 	- 	-- 

2. 	The contentions in all these OAs are same and 

so was the relief as1cc.d for. Hence, all these OAS are 

clubbed together and disposed of by a common order. 

1fl/O1 	rk1nn 

as Accounts Of ficers under the control of R-1, Department of 

Telecom, Andhra Pradesh,.Hyderabad, This OA was filed 

praying for stepping up of their pay in the caaee of Accounts 

officer so as to equal to the pay of Sri J.N.Mishra (Staff 

No.81099) who was junior to them in the immediate lower 

cadre of Junior Accounts Officer. 

are working as Accounts Officers under the control of P-i, 
'I.  

Department of Telecommunications, Andhra Pradesh, Hyderabad. 

This OA was filed praying for stepping up of their pay in 

the cadre of Accounts officer so as to equal to the pay of 

Sri K.Sankara Narayanafllstaff No.81537) who was junior to 

them in the immediate lower cadre of Junior Accounts officer. 

in O.A.No.69/V4 
S. 	Applicant tqos.i. 2, 3 & 7Lare working as Accounts 

Officers under the control of fl-i, Department of Telecommu-

nications, Andhra Pradesh, Hyderabad. Applicant Nos.4, 5, 6 

and 8, were also working as Accounts officers under the 

control of R-1, Department 5feieàowwunicatiOnS, A.P., 

Hyderabad and they were retired on superannuation. All the 

applicants in this O.A. prayed for stepping up of their 

pay in the cadre of Accounts officer so as to equal to the 

pay of Sri J.N.Mishra (staff N0.81099) who was junior to 

4 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

OA.1035/93; 1366/93 
and 69/94 date of decision : 30-11-94 

Between 	 - 

K. Venkateswarlu 
Pcrna Chandra Rao 
Subramanyam 

P. Narayana Murthy 
N. Lakshmana Murthy 
P. Venkat Rao 
S. Siva Rarnakrishna Murthy 

B. P. Narasimhani 
M. Bhavanarayana 
K. Eswar Rao 

$I. B. Pitchajal, 
12. G.T.U.S.K. Acharyulu 
13, V. Chandrasekhar Rao 

N. Venkoba Rao 
K.R.G. Durga Prasada Rao 
T.S.R.A. Prasada Rao 
S. Rajesam 
B. Balasailu 
T. Venkatacharyulu 
G.R.C.S. Sastrv 
C. Venkata Krishna Murthy 
A. Kiriti Rao 
Narayana Rao 
V. Sahab Saran 

/ 

Applicants in OA.035/93 

Applicants in OA.1366/93 

.. Applicants in OA.69/94 

-t 
and 

 

 

1. The Chief Ceneral Manager 
Telecommunj.ca tions 
Andhra Pradesh 
Hyderabad 
L. UUXUFI Or India 
rep, by the Director General 
Dept. of Telecommunjcatjors 
New Delhi 

Common respondents in 
all the OAs. 

COUNSEL FOR THE APPLICANTS: K.'UENKATESWARR RAC, ADVOCATE 
(in all the OAs.) 

COUNSEL FOR THE RE5PONDENTS : N.V. RAGHA%JA REDOY, SC for 	- 
CENTRAL GOVT. (In all the OAs) 

C DRAM 

HON. MR. JUSTICE V. NEELADRI RAO, VICE CHAIRMAN 
HON. MR. R. RANCARAJAN, MEMBER (ADMN,) 

N 
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(6) 

(iv) 	Judgment dt. 18.8.1994 of Calcutta Bench 	J 
in O.A.14o.1426/93. 

The learned counsel for the respondents relied 

upon G.I.M.F. O.M.Wo.F.2(78) E..III(A)/66 dated 4.2.1966 

wherein three conditions were stipulated for stepping up 

of pay. The respondents further stated that as the said 

conditions were not fulfilled for stepping up of their pay 

the applicants are not entitled for the same.. They also 

quoted the letter N0.4-31/92-PAT dt. 31.5.1993 by which 

stepping up of pay was prohobited. 

This Bench had disposed of two DAs viz. O.A.No.974/93 

and 1001/93 by its Judgment dt. 29.11.1994 wherein the 

applicants in those OAs are similarly situated as the 

applicants in these OA, allowing the prayer of the applicants 

for stepping up of their pay following the Judgments of 

Ernakulam, Madras,. Bangalore and Calcutta Benches. it was 

held in the above two OAs that it-wifl-be arbitrary -if -the 

senior's pay in the promotional cadre is less than that 

of their juniors and hence it will be violation of Article 
'I 

14 of the Constitution of India. Letter dt. 31.5.1993 

of the Department of Telecommunications quoted by the 

learned counsel for the respondents will have no application 

to these cases as it will have only prospective effect. 

If at all the nEx& instructions quoted in the said letter 

are in order this letter will have no bearing in regard to 

the cases on hand as the anamoly in all these cases had 

occurred earlier to the issue ok that letter. This view 

is also in accordance with the view taken by the Calcutta 

- 	Bench of the Tribunal repotte in t194113tsLr(dAT) 378- t 

Baidyanath Bandopadhyay vs. Union of India and anor. I. 
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them in the cadre of Junior Accounts Officer. 

The posts of Junior Accounts'OffiCer and Accounts 

Officer in the Telecommunica4tions Department are All India 

cadre. The promotion from the post of Junior Accounts 

officer to Accounts Officer is on the basis of seniority-

cum-fitness. The avenue of -romotion for the Accounts 

Of ficer is to the cadre of L xior Accounts Officer and 

from there to Assistant Chief Accounts officer and Chief 

Accounts Officer. 

in all the above OAs there is no challenge to the 

earlier adhoc promotion of their juniors. The only 

relief sought for by the applicants is that they are also 

entitled to step up of their pay with respect to their 

juniors as the applicants never refused the promotion even 

on adhoc basis and that their juniors were promoted on 

adhoc basis without considering their cases for such adhoc 

promotions. It is stated by the applicants that the anamoly 

in their monthly emoluments wesaeiee4'&i.e. the junior 
V 

drawing more pay then the senior was the creation of the 

department and hence their pay should be stepped up. They 

rely on the following judgments wherein the stepping up of 

pay was permitted under similar circumstances. The relied 

upon judgments are - 

Judgment dt. 29.10.1993 of Ernakulam Bench of 

this Tribunal in O.A.No.1156/93. 

Judgment dt. 11.1.1994 of Madras Bench 

- 	in O.A.No.1129/93. 

(i11)-Thudgment dt. 19.7.1994 of Bangalore 8ench 

in O.As.No.349/94 & 357 to 367/94; and 
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(iii) 	Stepping up of pay as prayed for in O.A.No.. 

69/94 is allowed in regard to the applicants therein.: But, 

the monetary benefits are limited from 1,1.1991 (this OP. 

was filed on 28.12.1993). As the applicants No.4; 5,.6 

and 8 weee retired from service on their superannurition, 

their terminal benefits have to be re-fixed taking into 

revis( fixation of pay if required and arrears of the 

terminal benefits,if any, have to be paid accor'dingly. 

12. 	The above OAs are ordered accordingly. No cdets./ 

42  TLFIELMATOBETRUECOP 

Oae 	
- Court Officer 

etraj Ad;njnjstratjve Tribul 
Hyderahad Bench 

Hvderabgd 

To 

The Chief General Manager, Telecommunications, 
Andhra Pradesh, Hyderabad. 

The Diredtor General, tipt. of Telecommunications, 
_J!niori of India, New Lblhi. 

iécopy to Mr.K.Venkateswa.r Rao, Advocate, CAT.Hyd, 

One copy to Mr.N.V.Raghava Reddy, Addl.SC.CAT.Hyd. 
5.One copy to Library, CAT.Hyd. 

spare copy."5 

pvm 

I 	 Ctj 
Dt3_!tI 
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10.. 	It was also held in those two OAs disposed 

of by thJudgment dt. 29.11.1994 that the applicants 

in those OAs are entitled to get monetary benefits 

for three years prior to the date of filing of those 

OAs or from the date from which their junior is drawing 

"'ore pay than that of the applicants who are senior 

..Jichever is later. The normal convention of allowing 

monetary benefit from one year prior to filing of the OAs 

as followed by this Bench in all cases has been varied to 

three years as the applicants belong to All India cadre and 

for other reasons stated therein. 

As the applicants in all these OAs are similarly 

situated as the applicants in O.A.Nos.974/93 & 1003/93 

we do not find any reasons to differ from the Judgment of 

this Bench in the above quoted OAs. 

In the result, the following directions are given:- 

Stepping up of pay as prayed for in O.A.No.1035/93 

is allowed in regard to the applicants therein. But, the 

monetary benefit is limited from 1.9.1990 (this GA was filed 

on 18.8.1993). 

Stepping up of pay as prayed for in O.A.Ho.1366/93 

is allowed in regard to the applicants therein, but the 

monetary benefit is limited from 25.4.1991.(ri K.Senkara 

Narayanan, junior to the applicants with reference to whose 

pay. the pay of the applicants has to be stepped up was 

_promoted-to the said post of Accoun€s officerTonzs;4flr.) T7 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH - HYDERA BAD 

ORIGINAL APPLICATION NO. 	I 	OF 1993 

Shri J 	 t 56t. - 	Applicants) 

Versus 

Respondent (s) 

This Application has been submitted to the Tribunal 

Advocate under section 19 of the 
SdThinistratjve Tribunals Act. 1985 and same has been scrutjnjsed with reference to the points mentioned 
in check list in the ljahr of the 

/ The application has been in order and may he listed for admission on 



4 	
f/c 

8. 	Has the index of documents been filed and has the 
paging been done properly? 

9.. 	Have the chronological details of representations 
-, made and the outcome of such representations been 

indicated in the application? 

10. 	Is the matter raised in the application pending 
before any court of law or any other Bench of the 
Tribunal? 

11. 	Are the application/duplicate copy/spare copies 
signed? 	. . 

12. 	Are extra copies of the application with annexures 
filed. 

Identical with the original 

Defective 

Wanting in Annexures 

No..................... / Page Nos .......................... 
Distinctly Typed? 	. 

13. 	Have full size envelopes bearing full address of 
the Respondents been filed? 

14. 	Are the given addresses, the registered addresses? 

15.. Do the names of the parties stated in the copies, 
tally with those indicated in the application? 	

) 
1 
 ØdftYfhYIiliaVfltthhuitMrmeyat& 

true? 

17. 	Are the facts for the case mentioned under item 
No. 6 of the application. 	

. 
Concise? 

Under distincfheacjs? 	. 

Numbered coflsecutively? 

18. 	Have the particulars for interim order prayed for, 
stated with reasons? 	 . 

I 

.4, 

1 



Cheek Sheet 

CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 

INDEX SHEET (DUPLICATE) 

APPLICANT (S) it .- 
V IC12Sç W..L4IL (_ S6ui 

RFSPONDENT 

Particulars to be examined 
of 

1.. 	Is the applicant competent to file this application? 

a) 	Is the application in the prescribed form? 

b) 	Is the application in paper book form? 

c' 	 }pr nf rnrnn1,n crc e-  ika 

HIs the application in time? 

If not by how many days is it beyond time? 

Has sufficient cause for not making the application in time stated? 

A - 	fl .....I... -------------------------- . 	.. ...... 

Is the application accompanied by B.D. / 1,13.0. 
- 	for Rs. 500 Number of B.D. / I.P.O. to be recorded. 	1. 

Has the copy/copies of the order (s) against which 
the application is made, been filed? 

(a) Have the copies of the documents relied upon 

b!Jk1c,p.pJir.ant nd mentinned in the innliruinn 1,1 

Have the documents referred to in (a) above 
duly attested and numbered accordingly? 	- 

Are the documents referred to in (a) above 	- 
neatly typed in double space? 	- 

as to result 

P.T.O. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 

INDEX SHEET (oRl(;INAL) 

O.A.NO. 	 to,'> of1993. 

CAUSE TITLE  

VERSUS 

C1Ai1t_(J1-(tI'i&JAlrr _A/6tL 

S1.No. Description of Documents Page No. 

 Original Application ..& 

 Materialpapers  

Vakalat 	- 	- 	- 	
- 

 Objection Sheet 
/ 

 Spare Copies 

 Covers 	
. 
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IN THE SUI*bME COrJfl OP uClA 
CIVIL APPEL&&TE JISDIION 

PETITION FOR SP1CIAb LWE TO APPEAI,(CIVIWNQ.2217 OF 1994 
(Petition under Article 136 of the Constitution of India 
for Scial Leave to Appeal frout the oratir dated the 26th 
March.1993 of the Central Mininistrative Tribunàl(Hyderabad 
Benth)* at flyderSmd in O.P.N3.864 of 1992). - 

WITH 

tNT1Rz'r3RY :r'LIc:txOfl NC',2 
(Application for stay with sprayer for  
an ex-p;rte order) 	 AJ&. 'w'e 
1. Union of India, through 	 V1i r Divisi,nat Railway Manager, 

S.,Raitwcy. Gwjtakal.  
nantapur District. 

soxth Central RgiLiay, Guntakal.Atantastr District. 

Pctitioners 	I 

P.Rainappa 5/0 Kondappa4 
Goods Otivet. Office ot the 
1.003 rorénan jIiflfling (Ciesa I). 
south Central Railway. Gooty. 
Distt.Ananthapur.A.P. 

.... Respndent. 

CSiJ4a 

HOM'ELE 1i.3U5TXCE A.?CN!MAPI 4 
HON'BIS ?.R.flsTICt YOtCESHWAR D.flL.  

lor the Petiticners $ Mr.Anafld Pracash, Senior Advocate, 
04e.Mteka Sinqh and Mr.C.V.S.a0. 
Advocates with hiti.) 

THE PJ&TITIONFCR SA3Z8LAL ZEME TO APPEAl. alongwith 

T1W APPIaICATION flit btAX sbfreatflt)ned being called on 

for hearing before this Court on the let day -of Pebruary.1994 
UPON heating counsel for the Petitioners herein THIS CGJRT 

H 	itile directini issue of Natice return&de within six weeks 

to the kespandent  herein to show cause why Special 1meve 

be not granted to the jEtitiOfletS hOriD to Appeal to this 

Court against the Order of the Centraf.)  Mministrative Trithnal 

aboveefl%efltOiOfled, DOTh OROER that pending  the hearing  and 
final disposal by this Court of the aforesaid Applicati*t 
for Stay after notite, the operation of the Orier dated 

the 26th March. 1993 of the Central Añxfliflisttdtive Tribunal 

. . . .. . .2 
4 



I.  

$ 	.. . 	—2 
Hyderabad Bench at HyderabadSfl'O.A.N0.864 of 1992. 

be and is herthy stayed till then: 

At THIS COURT DOTH FURTH a WDER that this WIMR 

be nhctü ally observed and 	in carried to exe x ion by all 

concernea: 	 • 	- - 

WITUESS the HOn'Sle Shri M4nepalli Naryafl3raO 

Venkatad) atiah, . Chief Just ice of India. at tte Supreme Court, 

t4ew:Delhi. dated this hè 'lit djy of IebruaflL1994. 

• 
Sd/- 

(C. L.CH%WTJA) 
/frnie copy/I DEPUTY REGISTRAR. 

cgNrRkL JUMtNIST hTIV 7R1nUNAt4Wff)L'RM'U 3iNBiHYDE1A9. 

Endt,NO.CATAnM/jul)j4/sgZI2/
­­
94, I 	 6-2—j994. 

cotnmznicates 	
• 

(UUD 	jJudl)C.C. 

- 

1. m%"bivisional Railway Mnaqet.3.C.Ra11fS.M&ntPt1t 
District, Guntakal. 

2, The Seni. 	Aflal personaal Officer,S.C.RlYB,Gtlflt&1l. 
ist. 

One copy to Mr.S.Lakslvaa Ready,MvOCate,CAT.HYd. 
One copy to Mr.D.Gop1 Rao,S.C. for RlyS,CAT,Hyd. •• 

spare copy. 

....• 	. 	. 	.. 	. 	- - 	H 

Mriuni 	 -t- 	 . • 	
- I. , 

c.-nh n7ju3 - 	. 	 • 	 - 

-cYT i 	
3t f 

- 	 1 

- . N 



Phone 
22-1136I3/1, Jaya Iaxmi Nivas,V' 

Near Ramalayam Opp4te Flour Mill, 
New Nallakurita, Hyderabad - 44. 

K. VENJ, ATESWAR RAO B. A., LL, B 

ADVOCATE 

(Retired Audit Officer) 

List at stepping up cases to bi pasted an 

7-11-1994 as directed.' 

-/ 

(fiTa A i7 4/9 	\ 	sin. 0.1078/94 	/ 
11. QA.t19/94..7 

- 	_____________12._ O..1223/94 
flA.11321,j 	ta 	UI. ILA pfl 

oA.1166/;3 	14. OA.1226/94 
OA.1356/93 	15. Q.A.516/94 

7, tjs.1523/93 	 is: OA.832/94 

9. UA.69/g4

OLA  

- 

4 	 4 

(K.uenkateswara Rcio) 
Counsel tar the Applicants 

c, *—e-'- 



ENrR?L iDMINISTRATIVE TRIBUNAL 
 HYDERA3zD BENCH 	4- 0 '' 

RECORDSECTION I?EX SHEET.  

no.  	/gg 3 
T) Applicant () 	 \/whah Aw-oA 

Versus 

h) Respondent(s) 	/ILLI 0Jt4Oi 1?/AA oM ,J flflhlALt_t4'aA 

1 Page No. 

Order sheet. 

Original ftPplicatioh 

Meterial Papers 

Order dated 	'7 	- ii gI 

Counter Affidavit. 	 •—. / 

Reply Affidavit 

Order Dated. 

Part. II 

fl,,nU,-t-.o flnenr c} / 

- 
ADpliction 

-: • Meterial papers. 

Order Dt. 

Cuntè?ffidavi 

Reply Affidavitl 

'I 

 

Order Dti 

Part. III 

Vekalat.  

Notice pa2ers. c...-
Merin f Apperianc. 



IN THE CENTRAL ADMINISTRATIVE TRIeUNAL : HYDERABAD BENCH 

AT HYDERABAD 

OAci35/93; 1366/93 
and 69/94 

date of decision : 30-11-94 

Between 

K. Venkaeswariu 
U. Puma Chandra Rao 
T. Subramanyam 
P. Narayana Murthy 
N. Lakshmana Murthy 
P. Venkat Rao 
S. Siva Ramakrishna Murthy 

B. P. Narasjmham 
M. Bhavanarayana 
K. Esuar Rao 

Si. B.. *t3acVMcnaryu1u 
13. V. Chandrasekhar Rao 

N. Venkoba Rao 	/ 
K.R.G. Durga Prasada Rao 
T.S.R,A, Prasada Rao 
S. Rajesam 
B. Balasailu 
T. Venkatacharyulu 
G.R.CLS. Sastry 
K. Venkata Ramana 
C. Venkata Krishna Murthy 
A. Kiriti Rao 
Narayana Rao 
V. Sahab Saran 

and 

The Chief Ceneral Manager 
Telecommunjea tions 
Andhra Pradesh 
Hyderabad 

Union of India 	 - 
ur 	eiéommuni cations 

New Delhi 

App1iants in OA.1035/93 

Applicants in OA.1366/93 

Applicants in 04 RQJ0A 

Common respondents in 
..all the bAa. 

COUNSEL FOR THE APPLICANTS: K. VENKATESWARA RAG, A0VOCATE 
(in all the OAs.) 

COUNSEL FOR THE RESPONDENTS : N.V. RACHAVA REDDY, SC for 
CENTRAL GOVT. (in all the OAs) 

C CRAM 
VILE CHAIRMAN HON. MR. R. RANGARAJçg, MEMBER (ADMN.) 
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O.A.Noa.1035/93; 1366/93 & 69/94. 	 Date: 30.11.1994. 

LU D G M F N T 

I as per Hon'ble Sri R.Rangarajan, Memter(Administrative) X 

Sri iC.Venkateswara Rao, learned counel for the 

applicants and Sri N.V.Raghava Reddy, learned Standing 

Counsel for respondents in all the above OAs.: 

The contentions in all these OAS are same and 

so was the relief asiccd for. Hence, all these QAs are 

clubbed together and disposed of by a common order. 

All the 6 applicants in O.A.No.1035/93 are working 

as Accounts Of ficers under the control of R-1, Department of 

Telecom, Andhra Pradeshflydéiab1ad. This OA was filed 

praying  for stepping  up of their pay in the cadre of Accounts 

Officer so as to equal to the pay of Sri J.N.Mishra (Staff 

N0.81099) whq was junior to them in the immediate lower 

cadre of Junior Accounts Officer. 

The applicants numbering 11 in O.A.No.1366/93 

are working as Accounts Officers under the control of R-1, 

Department of Telecommunications, Andhra Pra6esh, Hyderabad. 

This OA was filed praying  for stepping  up of their pay in 

the cadre of Accounts Officer so as to equal to the pay of 

Sri K.Sankara NarayananLstaff No.81537) who was junior to 

them in the immediate lower cadre of Junior Accounts Officer. 

in O.A.No.,69/t4 
5. 	Applicant Nos.1, 2, 3 & 7/are working as Accounts 

Officers under the control of R-1, Department of Telecommu- 

nlrMt1nns. Andhra PrRdesh 14vderahach Annilnant Nns..4. S. 6 
and 8, were also working as Accounts Officers under the 

control of R-1, Department of Telecommunications, A.P., 

Hyderabad and they were retired on superannuation. All the 

applicants in this O.A. prayë for stepping up of their 

pay in the cadre of Accounts Officer so as to equal to the 

pay of Sri J.N.Mishra (staff N0.81099) who was junior to 



- 
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them in the cadre of junior Accounts officer. 

6. 	The posts of junior Accounts officer and Accounts 

officer in the Telecommunications Department are All India 

cadre. The promotion from the post of Junior:AcCOuntS 

officer to Accounts officer is on the basis of seniority-

cumefitness. The avenue of promotion for the Accounts 

officer is to the cadre of Senior Accounts officer and 

from there to Assistant chief Accounts officer. and Chief 

Accounts officer. 

all 
the above OAs there is no challenge to the 

earlier adhoc promots...- 
juniors. The only 

relief sought for by the applicants is tna 
- 

ontitled to step up of their pay with respect to their 
juniors a 

- - -i-s never refused the promotion even 
on adhoc basis and that their juna.'.._ 

-"nted on 
adhoc basis without considering their cases for such aan 
promot 

"-atied by the applicants that the anamoly 
in their monthly emoluments 

f-he junior 
drawing more pay than the senior was the creation ot tn 

department and hence their pay should be stepped up. They 

rely on the following judgments wherein the stepping up of 

pay was permitted under similar circumstances. The relied 

"-'nn judgments are - 

(i) 	Judgment u.. 
Ernakulam Bench of this Tribunal in 0.AJ4o.i 

Judgment it. 11.1.1994 of Madras Bench 
1.sa 

(iii) 	Judgment dt. 19.7.1994 of Bangaw. 

in O.As.No.349/94 & 357 to 367/94: and 
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(iv) 	Judgment dt. 18.8.1994 of Calcutta Bench 

in O.A.No.1426/93. 

S. 	The learned counsel for the respondents relied 

upon G.I.M.F. O.M.No.F.2(78) E.III(A)/66 dated 4.2.1966 

wherein three conditions were stipulated for stepping up 

of pay.  The respondents further stated that as the said 

conditions were not fulfilled for stepping up of their pay 

the applicants are not entitled for the same.. They also 

quoted the letter No.4-31/92-PAT dt. 31.5.1993 by which 
stepping up QL pay woo 

9. 	This Bench had disposed of two GAS viz. O.A.No.974/93 

and 1001/93 by its Judgment dt. 29.11.1994 wherein the 

- - 	- 	 - 	 o41-nn4-aA =C +-hP.  

applicants in these OAS, allowing the prayer of the applicants 

for stepping up of their pay following the Judgments of 

Ernakulam, Madras,B.ánflJ-ore and Calcutta Benches. It was 

held in the above two OAs that it will be arbitrary if the 

senior's pay in the promotional:  cadre is less than that 

of their juniors and hence it will be violation of Article 

14 of the Constitution of India. Letter dt. 31.5.1993 

of the Department of Telecommunications quoted by the 

learned counsel for the respondents will have no application 

to these cases as it will have only prospective effect. 

If at all, the xboyA instructions quoted in the said letter 

are in order this letter will have no bearing in regard to 

the cases on hand as the anamoly in all these cases had 
-- -- -- - 	- 

is also in ccordance with the view taken by the Calcutta 

Bench of the Tribunal reported in I 1994(3) -SW (CAT) 378 - 

Baidyanath Bandopadhyay Vs. Union of India and anor. I. 

.5/- 



:5: 

It was also held in those two OAs 'disposed 

of by thAX Judgment dt. 29.11.1994 that the 'applicénts 

in those 0745 are entitled to get monetary benefits 

for three years prior to the date of filing,of those 

OAs or from the date from which their Junior is drawing 

more pay that that of the applicants who are senior 

whichever is later. The normal convention of allowing 

monetary benefit from one year prior to filing of the OAs 

as followed by this Bench in all cases  has been varied to 

three years as the applicants belong to All India cadre and 

for other reasons stated therein. 

As the applicants in all these OAé are similarly 

situated as the applicants in O.A.Nos.974/93 & 1002/93 

we do not find any reasons to differ from the Judgment of 

this Bench in the above quoted OAs. 

In the result, the following directions are given:- 

(i) Stepping up of pay as prayed for • in O.A.No.1035/93 

is allowed in regard to the applicants therein. 	But, the 

monetary benefit is limited from 1.9.1990 (this OA was filed 

on 18.8.1993). 

- 	 - ---- -- r,roA fnr4n 0A.Wo.1366/93 
is allowed in regard to the applicants therein, but the 

monetary benefit is limited from 25.4.19914a8&ri K.Senkara 

Narayanan, junior to the applicants with reference to whose 

pay,. the pay of the applicants has to be stepped up was 

promoted to the said post of Accounts Officer on 25.4.1991.) 
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Stepping up of pay as prayed for in O.A.No. 

69/94 is allowed in regard to the applicants therein. But, 

the monetary benefits are limited from 1.1.1991 (this OA 

was filed on 28.12.1993). As the applicants No.4, 5, 6 

and 8 wee retired from service on their superannuntion, 

their terminal oenefits have to be re-fixed taking into 

revised fixation of pay if required and arzears of the 

terminal benefits,if any, have, to be paid accozdingly. 

12. 	The above OAs are ordered accordirg1y. No costs./ 

(R .Rangaraj an) 
	

( 'V'.Neeladri Rao) 
Member (Admn.) 
	

Vice Chairman 

Dated 30th Nov., 1994.

11, 

22lfrdL 
If - 

teinit Registrar (J)  CC 

To 

- 	afltañrâ 

The Director General, Edpt. of Telecommunications, 
U 'on of India, New Delhi. 

é%copy to Mr.rC.Venkateswax Rao, Advocateb, CAT.Hyd. 

One copy to Mr.N.V.Raghava Reddy, Addl.cGSC.CAT.Hyd. 

5.One copy to Library, CAT.1-Iyd. 

€4 One spare copy. 
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By 

N. V. RAGHAVA REDDY 
ADVOCATE 

ADDL. STANDING COUNSEL FOR 
CENTRAL GOVERNMENT 

Address for service 
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Sir 

above case Pleas enter my lispearance on behalf of the 

In The Centrat Adr..z_t 
Ryderaj,ad 

0 

O.A. No. 	I 0 - 

K. 

Vs. 

cZ4 

To 

THE DEPUTY 
CENTRAL ADMIN 

RYDER 



SR. No. 	 DISrRICT 

'•f ••'• AtPradesh— • 
I 	Administrative Tribunal 

at Kyderabad 
%Wfl ,hzwa4,,flt 

..4 C?t,flt,ae...oø,4fl - — 

C 	
I 

ttro2b ro:t77. 4 
-- 

'-" 
1. 

VAIT 

U1 Iva• 

AC EPTED 

APPLICANT 
Advocate for PETITiONER 

I 	
*ESPONDENT 

APPLICANT 
Advocate for PETITIONER 

RESPONDENT 

Address for service of the said Advocate is at 

p 	•• 	$ 

hIIfl 

I' 	

•. 	

L c4L 

- 1 '1 



In the Anithra-fraitesh Administrative TrihuraI, 
OL 

at Ilyderabad. 
Tr 

iN L 	 ) 
U 	H O.AFO. 	\ O4 	of 1993 

Applicant S 
Petitioner 

VERSUS 

( 	)t -jS 17n 7tk espodent S 

e -ta_1 \AkXse TQQQotDJLV // 
Applicant 

J/We 

	

	 Petitioner 
c')IL.\\LSJLtiJ.a\1,  ) vtraUv_tN2&'*j Respondents 

A MKoQ\  •Av-  
In the above Petitioner do hereby appoint and retain. 	0 	r 	A 

-'it'.  ''— e 

CEIv 

01 fiB 1UØ 1993 

\oad 

Advocate's of the High Court to appear for me/us in above Petition and to 
conduct and prosecute [or defend] the and all proceedings that may be taken in respect of any 
application connected with the same any degree or order passed therein. includin9h  all application 
for teturn of documents or the receipt or any moneys that may be payable to me/us in the said 
alt appiiati&nsIthtevIwantr 	r&ave'1rrY,aer,,eodo.Cl'jin.i'X" M tha I attorc PMtgnt anti in 

- ci.rJ)Lt 

I Certify that the contents of this VAKALAt were readout and explained in English 
and Telugu .....................in my presence to the execUtents who appeared perfectly to understand the 
same and made his/her/their signature of mark in my presence. 

.cAecuwuuelure.j.eiuir• 	 ' V\ Uoyui 	\V 	 IQaj) 

ii 

Adkcate l-lyderabad1 

4- 

( 
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FORM OF INDEX 

List of papers in MA/civ No. 	 ,S/ /199300.aO. 	c€11993 

--------------------------------------------------- 
Serial no of papers 	Date of paper 
on record part I 	 or 
part II part III 	 Date of filing 
--------------------------------------------------- 

---------------------------------- 

Description 
of 

papers 
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Remarks 
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IN THE CENTRAL ADMI;:ISTRATTVE TRIBUNAL, AT 

- 	 M.A.No. 	I OF 1993 

in 

O.A. i'o. 	 OF 1993 
A- 

Between; - 

1 K.Venkateswarlu. 
U,Purna Chandra Rao, 
T.Subramanyam. 
PeNaraydna Nurthy. 
N.Lajcshma.na  Murthy. 
P.Venkat Rao. 

And 

The Chief General Manager, 
Telecommunications, Andhra Pradesh, 
Hyderahad. 

;• Applicants. 

N- 

Union of india, represented by the 
Direc-qr General, Department of 
Telecounicatjons New Delhi. 	 .1 	. . Resnnndenj-ci 

PETITIO1IwER SECTION 4(5) (a) op CAT IPRccEEDURE 

For the reasons stated in the &cconranying petition, 

it is humbly prayed that this Hon ble Tribunal1 may be pleased 
n 

to permit the applicants to file one O.A. as the case of 

action øf is same, relief sought for same, are.1 working in 

the same department and respondents are same aba pass such 

other order or orders as this Hon ble Tribunal, may deem 
C 

fit and proper in the circumstances of the case. 

Hyde rabad, 	

\LtS1±èU_A -i2------ Dated: 	 . 	 COunsel for the Appucants. 

2 



IN THE CENTRM.J ADMINISTRATIVE TRIBUNAL ATiHYDERBAD 

	

M.A.NO. 	651 	OF 1993 

OA.N0. 9_co2- OF 1993 

Between;- 	 - 

K.Venkateswarlu. 
U.Purna chandra Rao. 
T.Subrarnanyam. 
P.N arayana Murthy. 
N.Lalcshmana Murthy. 
P.Venkat Rao. 	 Applicants 

And 

The Chief General Manager, 
AP, 

Hydetabad. 

Union of Indie, represented by the 
Director General, Department of 
Telecommunictions, New Delhi. 	 ... Respondents. 

BRIEF FACTS OF THE CASE: - -------------- 

well acquainted with the facts of the caseJr 

2. 	We submit that we are all working as accounts Officers 

in the Department of Telecommunications. 	he relief sought 

respondents are same. 

ICLnF:- Itis therefore prayed that this Hon'ble Tribunal 

may be pleased topermit us to file single Oi.A. on behalf 

of all of us and pass such other order or oders rs this 

Hon'ble Tribunal may deem fit and proper in the circumstances 

of the case. 

VERIFICATION 

L1 	UL2%CL OL 'I1C-'. OJJJL iCC flUb AO L1LQ soiemniy dna 

sincerely 9ffirm and that the contents of the above paras are 

true to our personal knowledge and the fact stated aboveare 

true from our personal knowleége and we ha1 ot suppressed 

anymaterial facts. 

Hyderabad, 	 Signature of the Applicant 

D a ted: - 

// 
74kz#ttt& 
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IN TC CENTRAL ADMINISTRATIVE 
TRIBUNAL AT HZDERABAD 

24.A.NO]4 	OF i993 

in 

O.,No. 	OF 1993 

N 

MISCELLANEOUS APPLtCATION 

C-c 

Mr. IC.Venkateshwara Rae, 

Counsel for the Appiicsnts. 

/ 

sj 



 

ORIGINAL 

 

tELECOM 
p 

u NCLE 
e43a  

IN THE CENTRAL ADMI N ISTRATIVE 
TRIBUNAL HYDERABAD BENCH AT 
HYDERABAD A.P. 

(L199 M.A. No.  ¼ 
IN 

O.A. No. 	 co 7L_ 1993 A 

PETITION FOR SEEKING PERMISSION 
TO ADD ADDITIONAL APPLICANTS IN 
A SINGLE OAIGINAL APPLICAtION 

Mr.  
COUNSEL FOR THE APPLICANTS. 

. 	 AND 
Mr. J\J%4 r r %ft4 tW&L 

. ADDL. STAN6ING COUNSEL Zr 
 

FOR CO. g&s. 



- CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 

CR 
RECORD SECTION INDEX SHEET 

OANo.  

Applicant (5) VL V gn  scfein&jov'cA-k  

Versus 	 - 

Respondent(S) CO (it l 	 et 

SI. No. DeEcription of Documents. Page. No. 

pan0' 

Order Sheet 
( 

Original Application 
 

Ma-terial Papers  

Order dated  

Counter Affidavit. 

Reply Affidavit 

Order dated 	 I 

part. II 

Duplicate Order Sheet. 

Application 

Material Papers r_....f  

Order dt 	 k'-Th< 	ç(o..L. 

1 	Counter Affidavit 

1 	Reply Affidavit 

Order di. 

pan_Il, 

I" kalat 

41 ,'itice Papers 
 

Memo of Appearance 



CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 

Qgc. Gse(qcL. 

O.A. No. 	of 1995 

K ¼4 4nnr-Jz A— s 	 Applicant (S) 

VERSUS 

Respondent (S) 

DATE 	 OFFICE NOTE 	 ORDERS OF THE TRIBUNAL 

Cl LA 
a1crrou 

rflA'z. 47 b' ° 	CC  of  •nr c  • 	- .- 	
- '-- 	 ' 

"S It Li sthtcd for the rotandenta 
that all thone mattcro wet: rnforrdd 
to Toiøccjm Busrd eno in SOClO Canes 

the ChIef 1cnornt flanegtr, Iiydovcbad 
circIe wan adui5ad tc pay thti3 andtial 
tS :VV the judgennt in the cono co' 
Tv6fric Vfliccro and thay a4owsat-
ing rSts. in ragard to thc flccounts 

cPtLcers uhern the afpUccuitn in 

Oft and Crtctl 	is prnyod. 
colt an 

rftA) 	 UC 

u0 c 	
r \r  C 

____ 	

N 



/CPC29c 0 t03rk1  

\ DATE OFFICE NOTE 	 ORDERS OF THE TRIBUNAL 

a 

&t 

- 	 - 	 / 

i5. 

sc,cA &Jioco ,  

1/RAP 	MN,Q3 

dc 	VC 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT : HYDERABAD BENCH 
AT.:: HYDERABAD 

C.P.NO. 	OF 1995 

in 

O.ANO. 1035 OF 1993 

Between:- 	 I 

IC.Venkateswarlu, s/o.K.Parendaxnaiah, aged about 
50 years, Accounts Officer, 0/o.the Chief General 
Manager, Telecommunications, Doorsancahr Shavan, 
Hyderabad. 

U.Purna chandra Rao, S/o.Narasimha Rao, aged about 
47 years. Accounts Officer, O/o.the Hyderabad Telehpone 
D.istirct, Hyderabad. 

T..SuZramanyam, S/o.T.Appanna,aged about 58 years, 
Accounts Officer O/o.the General Manager; Hyderabad 
Telephone District. 

i 	 4. P.Narayana Murthy, S/o.P.Mulaswamy aged about 54 ' 

N.Iaak42thanai4urthy, S/o.N.Akkayya, aged about 45 
years, Accounts Officer,O/o.the General manager, 
Hyderabad Telephone Distridt, Hyderabad. 

--------- --S-,, 1s,J.r.naLayana, ageci about 48 years, 
Accounts Officer, O/o.the Director, Ntce, Hyderabad. 

.. APPLICANTS 
A N D 	

. 
Shri M.V.Bhaskar Rao, the Chief General Manager, 
Telecommunication, A.P,Circle,' Hyderabad. 

Shri R.K.Thakkar, the Director General and' Chairman 
Telecom Commission, New Delhi. 	 . 

s. snrSJCN.Viswanathan, COIl Maintenance, S.T.R. 
Madras, 39,Rajaji Salai, Madras - 600 001 4  
Shri R.Ranganathan, the Chief General Manager Projects, 
No.3. Ethraj Sali Madras - 600 105. I  

... RESPONDENTS 
- 	 PETITIONFILED UNDER SEC.1.7 OF THE CENTRAL ADMINISTRATIVE 

'HI 

For the reasons stated in the accompanying affidavit the 
petitione -  herein prays that this Hon'ble Tribunal may be pleased 
to take congisance of the cOntempt case filed ganist the res-

pondents and punish them for deliberetely flouting the orders 
in 0.A.No.1035/93 and pass such relief or reliefs an this 
Hon'ble Tribunal may deem fit and proper in the circumstnrc.c 
of tho men 
Hyderabad; 
Dated: 	 € A 	 n 

Counsel for the Petitioner 
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BENCH IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AT :: HYDERABAD 

C.P.NO. 5— OF 1995 
in 

O.A.NO. 1035 OF 1993 

Between: - 

1. K.Venkateswarlu 
24 U,Purna Charidra Rao 

T.Subramanyant 

P.Narayafla  Murthy 
5, N.Lakshmarja Murthy 

6. P.Venkat Rao. .. APPLIANTS 
11  

A N D 

1. Shri M.V..Bhaskar Rao, the Chief General Markger, 
Telecommunications, A.P.Circle, Hyderabad. 

"eneras and Chairman 
Telecom Commission, New Delhi. 

3. Shri K.N.Viswanathan, CGM, S.T.R., Madras, 39, 
Rajaj.isalaj, Madras, 600 001. 

4. Shri R.Rana?nathantbe_flb4erzon-' 
... RESP0'kJDENT5 

AFFIDIVIT 

I, K.Venkateswarlu, S/o.}C.Parandamaiah, a&ed about 

50 years, Working as ChiefAccounts Offcer in the Department 

of Telecommunication, Hyderabad do hereby sole nly and sincerely 

affirm and state as follows:- 

!fl 
 

main O.A. and as such I ant well acquainted *t± with the facts 

of the case. I am filing this affidivit on my behalf as well 

as on behalf on other applicants in the O.A. whb have auth. 
tne same1  

3) 	I, submit that we filed the above O.A. icr a detlar- 

ation that we are entitled to have our pay stepped up on par 

with our junior J.N.Mishra to the stage of R9.2900/- as on 

12.6.89 in the scale of 237575...3200_100...3500 of Accounts  

Officers with all consequential benefits. The 4ove O.As. 

was disposed of by the Hon'ble Tribunal along with other O.As. 

on 30.11.94 allowing stepping up of our pay/prayed for 

Eke but the monetry benefits is limited from  
- 	 - 	- 	----uvnde to the 

Director '2eneral & Chairman Telecom Commission 



Director General & chairman Telecom commission and also the 

Chief General Manager, A,P.Circle, on 27.4.5 for implementing 

the judgement of the Hon6ble Tribunal but so far there has 

been no response. The fourth & fifth applicants in the O.A. 

have also made representations to the Cheif g eneral Manager 

Projects, Madras, Chief General Manager Maintenance STR 

Madras, respectively. 

I submit that even tough the Hon'ble Tribunal allowed 

the above O.A. as early as on 30.11.94 the .:respondents have 

not implemented the said judgement without 0any valid reasons, 

or justificatiofl. The respondents have deliberately and 

willfully disobeyed the orders of this Honale  Tribunal whiEh 

cannot be permitted in a democratic set up!ordained by rule 

of law. The respondents have therefore coitumitted withfull 
- 	 . 	 I 

in 0.A.No.1035/93 and thus committed contempt of courtiinder 

Sec.17 of the Admn.Tribunal's, Act, 1985 and are therefore 

liable to be punished. 	
11 

I,. therefore pray that this Hon'ble Tribunal may be 

pleased to admit that contempt case aganid the respondents and 

punish them for deliberately and willfully floutisg the orders 

of this Hon&ble Tribunal. 

I submit that similarj judgement of. Hon'ble Ernakulam, 

Banglore, Bombay Benches relating to steepIng up of pay were 
I 

already implemented by the respondents. It is tgIevant to 
- - 	 - • _•fl t•-- A-i-. 	 .,—-Aan4.e. 	nn4e+- 44ia 4nRnra... - 

ment and order of the Hon'ble Nagpur bench in O.A.91/93 in a 

similar matter was dismissed by the Hon'ble Supreme Court. It 
11 

is only in the case of the applicant discriminatthon was shown. 

I, therefore pray that this Hon'bld Tribunal may be 
pleased to admit the contempt case gganist.  the respondents and 

punish them for deliberetely and willfully flouting the orders 
of this Hon'ble Tribunal dt.30.11.94 in O.A.No1035/93 and pass 

such order or orders as this Hon'ble Tribuna may deem fit an 
proper in the circumstances of the case. 

Solemnly and sincerely affirm 	 Deponent 

fl 

Ar nc#fl 1?QS 

Advocate at Hyderabad 



II) 	11H 	L:iuIfdI1I 	fli)'ij 
t IiI 1(hiItji 	ini bjia, 	; 	iiy,j / \ 

c 
C)A1035/93. 1366/93 
Onj G9/g 	

datij of decjs, 	30-i i 

8atu00 

1. K. 

2, U; Pcrna Chandra( 
34  1, 
4•  p. Naraydna liUtthy 
5 • 	N. L';k.s,153 !lur thy 
6. p. Uenkat (lao 
7 • S. 

Siva flam3krj9jina Plur thy LI. P. 
..  

M. OhavanaraYonG K. Ciuur fluj IJ, 

G.T.U.SK hchuryuiu V. 	
u i?ao N. Uun0j-,1 (lao 

K.fl.G. 
Ourga Prasaua Ra 

5 
Pan  

10, fl, 
19. T.  
20,G.R.C.S 5°9try 21 • K. Uunkata Hainan 22.6. Uorskat 

Krishna Urttiy 23. IL KLrjtj ao 24 Nr uaynflu (lzi 
25. V. 

Sahab Saran 

lc1flt j0 OR 

	

Cniiuij 	
UI 

alt the fli.q 
COUNSEL IfiR TILE 	ICAN7. K.' U[r4Kfljjr51j41 	flR U (in 	 R' j'j 	F COUNSEL FOR Ttj[ HESPDNDENTS 	

nil. the 
: 	

flGejAA fl[DOy.crp, 

Jusi ICE V. NEEL/%o1 	VICE C;: npiiw IfflU. 110. R. IIRNG/IHRJAN, 
(IEP1DEU CoMN.) 

4. 	licants in on - 

Ilf)plicanva In OR, 

The Chier Goneroi UIanagp 
7c C 0111111 u n 	Lions i ndg .i:u Pra ,14.3 b Li 
I I)'CIU 1fl lit ci 

2. Uni. en er I fldj a 
rep, by lIui 
flop t. 	Director Gunurai pf) 

lolnrrJm,iiJnj N-; 	 r4ti ott (thu Dojg 



F .1c.IJ.ii) lb/il, 	/2Ly2/q1. 	 .1H 

1 

"-101 	.1s 1I)r iin,i'I')e 3ri 	.nan'j1irajnn. 11nriI..t(AiIriInl.tii.it  lv,,) 

Sri K.Venkateswara Rao, Ic rcied cou,sc 1 Idi-  tltt 

appi [ca,its and Sri N .V.Raghava ReLL3y1  learn - ri Stand[rirj 

Counaci for respondents in all the above O?s. 

The contentions in all these DAS are sare and 

so wts the relief ascrd for. Herice,ll Lhe!e U)s a Ce 

cluhhcl together and disposed of by a Cn.Imon order. 

All the 6 applicants in O.A.Uo.1035/93 are workirrj 

as Accounts Cf Ulcers under the control of u-I, fly.irtnritl ')t 

qetecorp1  Andhcri rridesh,. Flyderitbad. This DA was ii ed 

praying for stepping up of their pay in the cdce of Accotu i * 

Officer so as to equal to the pay of Sri J.1J.Mishrd (Staff 

No.01099) who was junior to them in the iitmcdiate lOv:Cr 

c0rt7 of Junior ACCOLIntS Offfter. 

11. 	'vhe iinpl icants numl:eriug Ii in O,1\. No .1 361/93 

are workincj as Accounts Officers under the control of fl-i 

Departriient of'iTlecc'nI;lunicattons, Ancibra Praaenh, ltyder:b. 1. 

This 01. was fi2ed prayinj for stepping up of their pay in 

the cadre of P.ccount.s Officer no as to equal to the nv of 

Sri. K.Sankara Narayanafllstaff No.01 537) who was junior to 

them in the immediate lower cadre of Junior Acr.ountn Officer, 

in O.t.No.69/ 4  
S. 	Appi tcant 140$ .1, 2, 3 & 7/are working as Accounts 

Officers under he control of fl-I, Depa rtIosEht of T leconunu-

nications, Anclhra Pradesh, Hyderabad. Applicant lIos.4, 5, 6 

and 0, were also workiny as Accounts Officers under the 

control of n-i, Department of Te1ecornnun1catjons, J\41,, 

Hyderabad and they w:2re retired on Superannun Lion. All t:1: 

nppi icniits in this D.A. p.rayca 	for stepping up of t]it I r 

pay in the cadre of Accounts Off ic -- no as to nqi.ia I. to the 

pay of Sri J.N.Mish ra (Staff No.01 09)) who w s junior to 



I i £ 

	 ~~'o 
111, 111 In (ic 	JjIi (t 	)i 	Jtiiij.ut /cCiuiak 	tI lI'r. 

6. 	The jDosLs of Junior Accounts Officer and Accounts 

0 1 I icer In the To lecotirnt.inica,tiona D01m r tment are All Intl Li 

cdclre. The promotion from the post of Junior Account9 

Officer to Accounts Officer is on the basis of senior 

cu4Itnesa the avenue of promotion for the 	:oitnts 

Officer is to the cadre of Sen Lor Accounts Di 	..cer miii 

from there to Assistant Chief Accounts Officer aiid Ch1,j 

Accounts Officer. 

7 • 	 In all the above OAs there is no chailenji: to the 

earl icr- acihoc promotion of their j tin I urs . 	The flu 1 1 y 

re 1 ir-f sourjht for by the arupi icants is that they a le a] no 

entitled to step up of their pay with respect to t)ei r 
No 

juniors as the appicanLs never re Itised the promotion evn 

On adtioc basis and that their j t.iriioi s were prOn Led on 

euihoc ba9 is without considering the r cass for -such mc]i :ic 

promotions. 	Itis stated by thc apfl1.i3flt 	that t.hir  

n their monthly emoluments 	-  ;ur.kI 	I.e. the jtnioi: 

dephrtarierit and hence the ir pay r;hiou Id ie n tepped up 	They 

rely on the folloi1ng judjinants %qh n iril ri the 9tep1 rir; ijM of 

PY ojas jv2r lld.tted under similar ci rulilinstailees. 	'thu 	ret led 

upon J udyrnents are — 

i ) 	Judgment cIt. 29.10.1993 of Ernakuinru Ii ench of 

this Tribunal in O.A. No.1156/93. 

(It) 	Judgment cIt. 11. 1.1994 of liariras I]eFxcIl 

in O.A.Uo.1129/93. 

(11.1) 	Jtu!Jinent cit. 1 9.7 • 1994 of: P inr;aiore Ilench 

in 0.As.Uo.349/94 & 357 to 367f14; and 

I, 

V 



(lv) 	 DI CaLeutta 

in 

B. 	•;..the laarne counsel for, the respondents reliel 

1upon G.tJ4,J, O.H.P4o.F.2(78) E.III(A)/66datecl 4.2.1966 

wherein three conditions were stIpulated for steppii up 

of pay. 'the respondents further tated that as the said 

conditions .we:i.not fulfilled for stepping up of their pay 

the applicants are not entitled for the same.. They a iso 

quoted the lCtterNo,4-3l/92-pArdt. 31.5.1993 by which 
-ti 

 stepping up of pay was prohobited. 

9. 	This t3encii had disp6sed of two Ohs viz. O.;.Nn.974/O3 

and 1001/93 b' its Judgment dt. 29.11,1994 wherein the 

applicants-in thoea'.s. are similarly 5ituttd itfl the 

applicants. in these 	allowing the prayer, of the appIic nts 

for stepping up! of their pay following the Judgnints of 
'.LiiflfWJ.a(%i; fldULO 4  . J!thrr axore and Calcutta flenches. 	It was 

held in the above two GAs that it will be arbitrary if the 

senior's pay in the- prblnotionalcadre Is less than that 

of their juniors and !enc it will be violation of Article 

14 of the Constj.tutjon of India•  Utter dt. 31.5,193 

of th Deprt;ieht of. Telecorninunications quoted by the 

learned dounsel for the responien ts wi II have no anni i cat Inn 
to I:heit cse5 ar,,  it will hnvc only pi o1ecLivr ci I eC 1 . 

If at all, the ftiOxR instructions quoted in the said  

are in order this letter will have no bearing inrega rd to 

the Cases on hand as the anamoly in all these cases had 

occurred earlier to the issue of that letter. This view 

Is also in ccordance with the view taken by the Ca] Cu I:c? 

flench of-the Tribunal reported in .1 .1994(3) S1JT-(CAT) 1711 

flaldyanau, Bandopadhyay Vs. Union of India and anor, I. 

. .,-. 	.....-, 	....... 



'5, 	 c O2 
in. 1 t 	U S a I sc 	h'! 1 Cl In I 	I 	C.';,, 	I 	',, 	',' 	3ILp'i' 

of by 	tti 	Jn1j0lrjt nt. 	29.11 .19fl1 liii 	lhn 'lie-ui" 

In those Ohs are entitled to got 	IliflIv tary bei 	Ci ti 

for throw years irior to the date of 111 [nj of t1ho.y 

Ohs or from the date from which their JunIor Is clraw.jn 

more pay thati tha of the applicants who are senic± 

whichever is la Let • The normal convention of all o,'i nj 

mane tary benefit from one year prior to filino of the Ohs 

as €o.Ilo.;-tcl by this Bench in all cases has been varied to 

three ye:s as the applicants belong to All Tel-la cadre tn:] 

for other reasons stated -  therein. 

II • 	As the applicants in all these Os a ye qIqlInrly 

sttuut:.cd as the applicants in O.A.Nos. 971/93 & .100x/93 
(to not timi a ny LCCL'u, 	 - 

this riench in the 'ibove ciuoted Ohs. 

12, 	In the result, the following directj.-n -i no 

(U 	Stcj:piri 	up of pny as 	prayed 	for 	in 	(JA.hic.iO/D 

is allowed in ragard to the applicants 	there in. 	Ot, 	the 

l'ioietrlry benefit 	is limited from 	1.9.1900 	(Lhl'- 	Oh 	was 	f1l 	i 

on 	1A.8.]993) . - 

(Ii) 	Stepping up of pay as prayed 	for in O.A.uo,1 3bb/i 3 

is a lioweJ in re jard to the applicants 	there in, 	Out the 

monetary bent' fit is limited from 	25 • 4. 1991 0 	K. flnnlcnra 

?4arayanan, 	junior to the applicants with rcfeende 	to 	;hnrr, 

pay, the pay of the applicants has to he stepped np was 

promoted to the said post of Accounts Officer on  



'6 

010 	U&tpptftj up of piy Ift l'rUyc!d Jut. In U. . Ti 

"4 	459/91 is a 11oed in regard to the ap;i icdr)t.s tlit: i.'.LH. 	D" L, 

the monetary Iennftts are limited frcvi 1,1 • 1i4 (tht; QA 

wag [tied on 23.12.1993) • As the applicants Uo.4 5, 6  

and B wle retired from service on tIii it silpet.4nflhJ 1 in, 

the it te rini nal wenefits have to be r?-fixed taR I nj iii 

revised fixation of pay if 	1nirei and arr.rs of th' 

t.?ritinzmI. i..i.:iinf'itp,.ti filly, We tO 	[!cjjIi .CI(iinuli\'. 

12. 	The above Ohs are ordered aCC'Oi d hi9) y. ft 	U.., / 

........... ......................... - 
I C)iicr 

HLi 

To 

The Clue I General Mnmiigei , Telecorrur?tljrutceitI ens, 
/tnd hr a Pr a (Ic sli, I lyne I ahid 

The L1 rector General, flipt. of 
__l.!ruion ut ilid I ci, 1kw J.J 'LI.. 	 - 

A4e.çcopy to Mr . r.Venkatc nwar PaD, ;dvocatc, CAT.) lyd. 
4 • One copy to Hr .t4.V.Kighnva hcdiy, Addl •cGJC.CAT. IIyJ 

S.Onc copy to Library, Cki.Ilyd. 
. One npaxe copy. 

pvrn 
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K. VENKATESWAB RAO B. A.. LL.& 

ADVOCATE 
(ROLIWU Audit Olficer) 

Phone 

2--2-1 

 
1i613/ 1, Jaya LWOW 

Near Rafllalavam OjpOSite Flour Mill, 
New NatlaklIflta HyduiaUud - 44 

 

t1IV± .fl • i&,L' ;A' cvujauiurl 
kAt I • , 

ChprlJAflO 't¼4eçQ 

110  

&4auchEfl IjuV4ifl 

bIOiJt t4Ut13øC3d bic, 

	

uhs- Q,AJk)6, / 	
UflQ at JudjutU$t 

by ucnbLu cia. 11y4 

. •. 	7 

4/94223/1)4 Y 
1035/94 ,,-c- 

1 366/94"Ah / 
t523/33t43/94/ 

eUicCU8 you Uir a 

t3y c4in'4$ tiled the Obovo ot*1cJ*flAl q3.iCC4Li'" 

y4ezuLM3 

	

in thc  ;IQn9JSU Cqntta]. 	
z4tt4tSV Tgibanflt t1  

00  per.With thI4X t43149QCtLV0 awuoro *9 had the &*nw. 

tit 0g tofluitawl pronotiC4 ti!. ,0 	
ccoufltM 

otLLcu*is 

 
The 

utigt3l04 epvt&cflS()S wantioPed ubvU 

w0s7U 
QlLow4 y the flqn'blO tfltowi*Z iiyauribad all 

29.tl,$ ad 30011,04, by S ctUiU the tuopuflcZU" 

thegQifl to step p tc pay OS tho opkLct 	aa 4ÔY¼4 

Lot, Tttu Judcje:iOfltd WOZ'Ø not $4CZS4 Ijaplfglormud to 

UIAU øsy. It La VI4 ,retinbly totafl tttfl audlux 

J%44c4aMtbtO in othar circles namely Kbq 



K. VENKATSWAR BAO 8. A.. LL.B 

ADVOCATE 

Rutired Audit Officer) 

Ph55e3409 
2-2-11361311, Jaya laxifil Nivas, 

Near RarnaIaYarTt OpposItu [-turn Mill, 
New NaIiJkUflta. Hyderabad - 44. 

14haraStra circles etc.. were already j1npieueuted* 

it is also relevant to state that the s.L.P. tiled 

by the 6overwueflt in these matters was already dis 

iaisse.d. 

In view ok the  above. I request you 
Sir, to 

cause necessary instructions to imples4eflt the 
Judgatients w1"- 	- ---- - 	- 

proceedinqs. 

With Best Regards. 

c V\9  
(K.VunkatesWa Rao) 

Rao, Garu CtISet General Manager 
TelecOfl. A.P.CriCle Door Sanchar Rhavan. Nmpally 
atation Itoad. Hyderabad for Kind intonflatiofl and 
necessary action. 

0 



Thn Chiet Oeimral Pianeg.t. H 

Southern tolecom Projects, . 1. 
Hoz3, Ethiraj SoleS, 
IWAWLt 62QjQt& 	. 

7TTflflflAtAfl, 
16/ oif'g:;. 

(rurtgqI raor'rn, cwuig) 

'<S 

I 

t 	 - 

Subs- Stepping up at pay of S!ntOr Officer nt 

• 
	j
l

er.wtth 	Junior - Request for 
tinplemtntotion of the Judgement dntec 

Oalla.94 of Hon'ble CT.,Jtydprnbd in 04. 
.s..iO3/93 ob Regnrdtng. 

1 	• 	 - 	I 

Sir, 

I submit that konbie CAT.,Hydnrsbad flel)ch. $1n their 
as, w.• "-aaj;ap I.JUUj'Y2 V UJflU OHtU u—i -'y'+ nn onmrrtl 

thnt my pay should be stepped up on por with my Junior Shri. 
J.U.flISItTth, Accounts Otticier end monetery benøfit should he nflowie 
tns to me from O19a906 A Photo. copy of the said judgement datcd 
30ai11s94 has alrvEdy been forwarded to your office by CLM.T.P.,!flfl) 
for taking ftwther fl.oSssSfl notion in the tvtttr. 

It is learnt that in a ptnilrr bnne, the jur.1pcment 
tInted 19-7-96 of Hon'blSCAT.,Bombay bench in Oft.Nos_92Uf93hnei 	- 
orders timuS by C.CLM.Projects, flombny vldo No: C0?lPfDhfCcyi.5150f0. 
datcd 10-1.95 is infleled top' tflvour, of information. 

I: therefort reciuest you to consider my cone in 
the same manner and Cause to ilsue necessary orders at nfl early 
dnte for implementation of the àudgment dated 3011-94  at Non' ble 
CAT.flyd4rabnd in OAJsI 103519j by stepping up my pay on pnr with 
my Junior Bitt. J.fl.815t4RA, Accaunta Officcy. 

'••; 	.. 	SI  
thanking yei4j  flfr'4 ' : '' 	r-' - - 

TCT:T : 

'- 
	 (P. UAMTAUA 	TIIT) 

Snot: CGMP.,Bombq letter :dtd. 10O3. 
•t. 	I 	.j 	• 	- 

4 	 •. 	' 	•, t; •,t- 	- 	- 	. I 	r,,; 	• 	., 

' 	I 
- 	H - !Y' 	r 	.: 	a 

-• 	• 

- 	. 	T 	•k.&jU1 1. 



? Cot-1 	,rflTWT7tfWnt1 !'4 •,; . pj 	_, 

.Z 	't!" '.I 	
,..k jJ \ 

DEPART&IIt41bPtELECOMMUWICATIONS C! 
T 

tJ.4J%U':4r"l7tZ - 	 !,1i" c •'- ?1" 

L. 	t 1  h j mti.t',1eZ'

46

Z' ciii&i 'Aöcaants office;, 

,4. 	oulhQc!Q1 sal, 1jttf 	%CKI.f Gsnera1' Manage? Mtce 

f' 	
a 600 001 • 

,. 	 Jfl''4 tbe 1 5-3-9. 

44t6:.1;*  
of Pay case •f Sri' ?.Yenkata 

Ti 	 R Lxc4e°. 3tjO%DMSTSRIbr401tdi 

' f 	
pr.  

11 t?A eeh° Jit4ea.nt aeliverad 'by Cit,' Nyderabad 4 'C 

4 godjg'stefltfl"*1P,O&Pf1 .t Sri p.Yenkata Rao,, 

-.;.- : 	
sr.Ao aioniwitI coapatitil's Statesent !ith reference 9  

11T, t
it  to 8r4U.Misbn1  ant kepresentation froM the Officer 

c.L is 0ja 4r,.'ktuiat Itaf.xaicnnrj action j,iease. 
'' 	't. 	$' 	 •4' 	fShi. 	;,rë't t ••. 

lit 

t4  

' 	'.7J1r;jtVt Yf! It 	
Ojo )irCCtOr b,alflttflflflCtl : 

b- 't 	South'r'l 'tel toil SuResiJd 

iy 	 v ft& 

 

66f4bad. 14YDEBAD500 

' J • i  ' 	 £ 	 I 

:%cE 	
, 

-I ,- 	 ''I 	-' -- -A -. •' 	,..$' 	'j 

Y r:ti

,

Nil 

-- 	'•j't 	,t tM .. 	i-'' 	 - 

	

tr?,4#ij I.\1 _ 	t 	 • 4.h141 4iz; 	)t4:...Lpt 

/- 
Oil  

- 
I- - 

I 	It if 	•.i 	i 	'"_ 	-. 

.v. 	

• 

-- 	1 

I 	 L 
-• 	

''' 	Li 	 4 
'

VW 
-!a, 	-t 

TI 	I 	 t ( 
r'ti-r 	 -r 	

It. 

_-I 4 	

. ...Mt' • - 	 4 
4_ 	-f 	I, 	-if 	' 	

t3 	•'. 	- 	4__•_ 	4 - 	 - 

Nit 
 

4, 
lit 

H  
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C 
CENTRAL ADMINISTRATII4 TRIBUNAL 

AT HYDEwAD 

C.P.,No. 	OF 1995 

in 

C.A.M. 10350p 1993 

F 

1ECEflIE\\ 

1*;) r3 24 iUL1995 	ii 	C. 
3.2fl-1  

PETITION FIZD UNDER SE6.1.7 OF 
THE CENTRAL ADMINISTP,ATI,E 
TIBVNAL ACT, 1985 

Mr, K.Venkatesra Rao 

Counsel for the Peitioners  

I 



t 

C DISTRICT 

Administrative Tribunal 
at 

RECEIVED 

VAIIALAT 
IN 

O.A. No. 	
of199 

ACCD 

APPLICANT 

A 	 ER Advocate for PETITION  

APPLICANT 

Advocate for PETITIONER 	
I 

Address for Service of the said Advocate is at. 



Petitioner 

Respondent 

a,~,l 
Inthe Asdhra-Pfa4sh Administrative 

. 	 : 	at Hyderabad 
No 

• 

H 
0PNo. of1993 

) 	 S) 	\AsJ-a ?-9V—'3 

X-) U\r \Y 

VERSUS 

$i-) R11LM- 

V) 'CJ&S\v 3CtJrcv\ cj 1koi 

\We 
l LC1 
T rflY 

do hereby appoint and retain. 

Advocate's of the High Court to appear for me/us in above Petition and 

to conduct and prosecute (or defend) the and all proceedings that may be taken •n respect of any 

application connected with the same any degree or order passed therein including all application 

for return of documents or the receipt or any moneys that may be payable to me/us in the said 

Appeal/Petition and also to anpear in all applications under Clause XV of the Letters Pattern and 

reme Court of India. 

Xj~ 
ç 	 r 	 CD 

/ 

I Certify that the contents 01 LIIIb 	 .............. 

and Telugu .....................in my presence to the executants who appeared perfectly to understand 
the same and made his/her/their signature of mark in my presence. 

-' 'ThtA 

o 	4 CT—-- 

Advocate's Hyderabad, 



F 
CENTRAL .4D[IINISTRATIVE 	tRIBUNAL HYOERABAO 3ENCH 

.f— 

HYDERMBAD 

a 
CIVIL APPEAL Wa 	G  

\/ 
2-21 dT271, L21 	'K 	' iqq7 

Petition/Mppeal was Piled in the SJPREIIE COURT OF INDIM 

by iJLCk%&1\sJ p-7 JILkCcvr: 	414. 

Department seeking leave to apeal/r4-ppcaj against the 

Order/Judgment of this Hon'bla I ibunal dated 
ICSC) 	 (213 It ard jade in 	./O..A.Nat tos{qc 1s2sf3ug 7018f The Supreme Court 

Ist2-2f(,.. 
was pleased to 	/Allot.J/ - 	 the avQ-'ie _ appeaJ*/ 

on 2. 9 Ct 

Itie _JLfl_Jyic.i.•_ 	,-.— 	 - 	
- I 

and the letter/order of the Supreme Court of India are enclosed 

herewith for perusal, 

Submitted. Vsubm 

Osputy Registrar 

_)iHen'h1 tIir.'.—Cbajtijsn. 	

/ 

Ii.flflh1i_4b+44jor_(R4 
' 	 4 

-- 	•flfr 	mtwrrtr)- - 	- 

!r.  

Ce 	•• 	••• 
C. C 

I- 	
• 	# 	 - •4 

	

£ 	 F 

	

'I, 	 d_• 	• 4 	 • * 
.*• 	-C 

!S2-L. CtA(°t*L 	4t 
cit 	 C-)-ev4tA .- 

ati .pc-..Xjku - / 

)t 

I 

I 
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Supreme court oflhdla 
New Delhi. 

Dated 

From: 	The Registrar (Judicial), Supreme Court of India, 
New Delhi. 

 

To: 	The Registrar, Central Administrative Tribunal, 
H erahd jsr±ch, 

1st Floor, 
ACA Bh&v&f Post Boc No.l0 V (Opp: Public Gardens), 

Hyderabad — 500 004. 

CIVIL APPEAL NOS.8690 
 TO 96941 868O821,-8687868t n6879 

s689 OF 1996, 689,' 6267-6266 690/6277; 6278, 6284 AND 
6287 o? 1997. 

......... 
The Chief General Manager, 
Telecommunicationsp .A.P., 
Hyderabad and orS. 	

Appellants. 

Versus 

N.Balakrishria and Ors. 	
Respondents. 

Sir, 
In continuation of this Registry's letter of even number 

dated the 5th November, 1997, 
  I am directed to transmit herewith for 

necessary action a certified CODY of the Decree dated the 12th 

September, 1997 of the Supreme Court in the said appeals. 

- 	 1rntbI1c(iUP receipt. 

rcira - 't 
flfl;l fu 	 fj• 

;jn ,;T;1he 
'flEUi1AtY UENCH 

Yours 

Registrar (Judicial). 

-9 JUN 1998 
'V 	tI4½/E'ECE!VED 

SC4IN 
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12th S ptembcr1997. 

CORAM: 
HON'BLE THE CHIEF JWTIE 
HON'BLE MR$. JUSTICE SWATA V.MANOHAR 
HON'BLE MR. JUSTICE B.NKIRPAL 

For the.Appellants 	: M/s.N.N.Goswamj and P1A.Chowdhary, 
Senior Advocates•  

1 	 (MLa,1CSec.hdQ4 D T.Ran... Uerst, 
Mr. K.C.Kaushik, Ms. Kanupriya .Nittal, 
Mr. G.N 4Reddy, S.K.Dwivedi and 
Mr. T.V.Ratnam, Advocates with them). 

For Respondent Noa.1,2, 
4s9,10-16 and 18-22, : E/s. L.flcigethwara Rao and S.t4(.$ag.ar,pAvocates1 

The Appeals above-mentioned aiongwith connected matters 

days of April, 1997, UPON pexusing the record and hearing counsel 
for the appearing parties above—mentioned, 
the Court took time to consider Its Judgment and, the appeal 

being called on for Judgment on the 12th day of September, 1997, 

THIS COURT DOTH PASS he following ORDER: 

"The employees in question are,..., not entitled to 	41  
have their pay stepped up under the said Government 
Ordex* because the difference in the pay drawn .by 
t.bemand thehir.jtnv 	w drawn 	..thetr iuninr.s in 
of the application of Fun&iment1 Rule 22(I)(a).(1). 
The appeals are, therefore, allowed and the 

impugned orders of different Benches of the Central 
Administrative Tribunal which have held to the 
contrary are set 	1 ie•  There will, however be no 
order as to costs, 

AND THIS COURT DOTH FURTI€R ORDER that this ORDER be 

punctually observed and carried into execution by all cehóerned; 
yyj .1. 1'L4.I,aL) 	lj.Lw £.1iL - _'.2_ 	LJALL. .J 	U L.5  LLSL AL 	 LAv.rn..., 	'J.AS. 

Justice of India at the Supreme Court, New Delhi dcted this the 

12th day of September, 1997. 

(R.P.Du&) 
JOINT REGISTRM 

7­NE78prJ1T(A y 6ftthe 4fETBFti0 



CCrLW!C to 'e t:e copy 

gf'rzr (Jcdl.) - 
a; t; 

IN d?HE SUPREME COJRT OF INDIA 

CIVIL APPELLATE JURISDICTION 
e r N 
IMO•i sJ 

:4ppea by special lóave froth tbEfJudgSiit and 0de dated 
the 30thNovember, 1994 of the Central Adainistratits2trjbunal1  
Hyderabad Bench at Hyderabad in Criginal Application Nos. 
1523 of 1993 43 of 1994, 1073 of 1994, 1193 of 1994 and 
1226 of 1994) 	- 

I • The Chief General flanaer, Te1ecorni,unictic, 
Andhra Pradesh, Hyderabad. 

2. Union of IndiaI rep. by 
The Director General, Deptt. of 
telecom'nunicflions, New Delhi. 

3. The Secretary, 
Ministry of Thin com,rninira4t4nna 	- 	- 	- 

6. The Chief Gcei'cl Manager, 	- 
4 	 Southern ¶t&.ecom Region0  

Eadras 600 001, 	 Appellants. 

Versus 

1. N.?alakr.tshna  
- -' 	1rSRfl 	1uttuy 

A.rajeahwara Rao 
0.Bhaskara fiso 
Bhamidi Suryanarcyana 
Cli, V.Subba Rao 

9. UThu1car&m 
G.V.V.Satyanarayana 
T.Lakshwinarayena 	1 

V.V.Koteewara flao 
P.Sree Ramarnurthy 	. 

1 •  B.V,harsnjshan. 
B.Sithapatfl Rao 
Cli. Narayanswaniy 

15. D.Sjtarazaajah 	 / 
Cli. Veer'araghavulu 
$.Gcnapathl 	C/a Chief General Manager, 
T.Narashimhamurthy Telecoviñurications, 

21 • B,Lakshmj Nanyana Hyderabad, A.?, 
22, V.J4aga Chari 	

Respondents. 
(For addressee of reopondent please see the Formal Otter dated 5th P!arch, '1997 already sent). 



W- 0 
IN THE SIPREIE COURT OF INDIA 
CIVIL APPELLATE JURISDICTION 

/ 
I? 

NO. A6fl0 P0 R6pjg 

The thief General MAnager, 
Telecomnnnications, Ad'. 
Hyderabnd and Ors, 	 Appellants, 

S 

N.Ealakrizbna and Ors. 	 Respondents. 

Ct'YNkAt ADMDUSTRATIVE TRIBUNAL, 
HYk RABAfl BENCH HYDERASAD. 

1193/94 and 1225/94, 

WITFrio ORf1iRAsTo COSTS; 

Dated this the I2dsn2Sssthn i191i 

p 

iii Katlyar, 	 4 

ate on record for the Appellants. 

Mr. S.UJ.Sagar, 
Advocate on record for Respondent Non, 
1,20  4 to 9, 10-16 and 18-22. 

sg. 	 2t1 



-2— 

12th S ptember1997. 

CONAN: 
HONtELE THE CHIEF JUSTICE 
HON'BLE MRS. JUSTICE SUJATAV,NANOHAR 
HON'BLE MR. JUSTICE B.N.KIRPAL 

For the Appellants 	: M/s. N.N.Goswami and P.A.Chowdhary, 
Senior Advocates, 

(M/s. K.R,Sachdeva, A 1D.N.Rao, Hemant 
Sharma, Y.P.Mhajan, Ms. Renu George 
Mr. K.C.Kaushik, Ms. Kanupriya Mittal, 
Mr. G.N.Reddv,SK.D*s!ved 4 witd t$iem), 

for Rsapondent Roa.1to4, 
6 to *2 and 15 to 25. a N/n, L.Rngeshwazt Rac end 3.Ua.Segar6,Mvocatn, 

The Appeals *bove-itanticned ai.onwith connected ntters 

being called an for hearinv before this Court on the 22nd and 23rd 

days at April, 1997, UPCZ4 penndng the ncord s*t h*aring Counsel 

for the penring partieS ahovesrnrticnad, 
f.hø flri rr+ + 	.4-..: - - 	- 	- - 

being called on for Judgment on the 12th day of September, 1997, ' 
I i.4trt.-. 

THIS COURT DOTH PASS 
I 
 the following ORDER: 

"Theeinployees in question are,..., not entitled to 
have their pay stepped up under the said Government 
Order* because the difference in the pay drawn by 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1). 

The appeals are, therefore, allowed, and the 
impugned orders o:' ifferent Benches of the 9&tra1 
Administrative Tri:.n1 which have held to tht 
contrary are set aside. There will, however,$ 	no 
order as to costs,' 

4'  

AND THIS COURT DOTH FURTI-ER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITNESS the Hontble  Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 

(R.P.DuA,) 
JOINT REGISTRAR 

* No.?.2c7aJEnIcAvEcirtrthe 
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dated the 30th Noveabev, 	of the central Adt4nistrfltfl 
Tribunal, 4y4erabad I3eu0h at IWdSt&J*d in Cviflnei 
Ma?seatSon Nos.1O 

 
Of. 199 p366 of 1993 and 69 Of  

1gq). 	
I 	 J 	 I 

The Chjei Generel t'canaget tel ccoSunicatierrn 

Andhra Fraesh, Hjraerabad flnd hut. 	 Appellants. 
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IORALLID T APPEAL 	
:1 WITH NO ORDER AS TO COSTS. 

- 	 • 	

• - - 	Dutèd this thp 12th A 	f 
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12th SptemberL  1997. 

CORAM: 
-- HON'BLE THE CHIEF JUSTICE 

HON'BLE MRS. JUSTICE SUJATA V.MANOHAR 
HON'BLE MR. JUSTICE B.N.KIRPAL 

For the Appellants 	M/s. NaI't;Goswami and P.A.Chowdhary, 
Senior Advocates 4  
CM/s. K.RSaohdeva, A.D.N,Rao, Homant 
Sharma, .Y.P.Mahajan, Ms. Renu George, 
Mr. K.C.Kaushik, Ms 4  Kanupriya.Nittal, 

H H 	Mr. G.N.Reddy.:,.S.K,Dwivedi  and. 
tor 	 ROSS) 

Mr: TVR atnnrn Atnnntes with thm 

to5, and?to.9 	$ Ws4Jsgn1*ar Rao am -  &U.K,tngar, Advoc.tn. 

bS2Ylic CI 11$ On for hwiring before tine Court on t"e 22nd and flit 

9gs.pr4997.7fl 	aar 
the Cqutt took time to consider its Judgment and the appeal 

/ 	 . 
HQitl&'  n11cd nn 	 thn 12th Rncr nf Oaorfcm1ar 1007 

THIS COURT DOTH PASSLthC  following ORDER: 

"The employees in question are,..., not entitled to 
have their pay stepped up under the said Government 
Order* becae the difference in the pay:  drawn b 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1 ). 
The appeals are, therefore, allowed and the 

impugned orders of different Benches of the Central 
Administrative Tribunal which have held to the 
contrary are set aside. There will, however, be no 

AND THIS COURT PCI - 'URT}ER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITNESS the Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 

JOINT REGItTRAR 

*No .F. 2 (?ffCTrcA 	 the 4ETéFFS?,9t 
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J Cerejfje to be :rze copy 
I Otac.4  

( Asdstn 	'r3r (JdI.) 

• 	 [ suprete :cai ii injjg 

(ApptiliThy spscláIleave from itWJüdguent and Order 
- 	dated tht 30th NoveMber, 1994 of the Central Adainiatrative 

trib1mat, Myderabad Bench at :;yaerabacs in Crig.tnal 
Application 14oa.1222, 1223 and 616 of 1994i. 

1 / 	The C141 General Manager, 
Telecoasnications, Mdhn' 
Prsdesh, Hydernbad aM Ora. 	 Appellants. 

9. 	 versus 

2eRL.S*xta :S/o T,L*xtnlnamjttn 
and Or-s. 	 RnOttd.nt$4 

11 

(For full cause title olesse 
schedule 'A' attached with Forral 

or6er dated 5th 1brch, 1997 ntnztcty 

sent). 



fla tn i-i it hi. c the_12th4of3etj 

sw. a.Jday Kr. Sagar, 
Advocate on record for Respondent. Nos, 
I to 5, 7 to 9. 

nfl Ketigar, 	 -S  
te on roCcrd for the Ap elientz, 

4 
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CIVIL APPELLAn JIPJSDICTION 

• CIVIL 	NO, 95fi5 
a 

T.  

The Chief General Eanager, 
TCiQCOcffitfldtaUong, .P., 
Hydorabad and On. 

Vmrsus 
s-4 94 s.,sgyta, and Ors 	 fleeponeflta.D 

CUM& AD1INXst&tivs 7FIaJNAL, 
Xki ,D ISENCFh JWDE 	.t 

&)Z'Lg .  naI7Aj.Wa on ioe. 	rca23. end 616 of 1994, 

C.EE ALLOGING THE APPEAL 
WITH NO ORDER AS TO COSTS 

PRESENM 

sg. 
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12th September,j297. 

CORAM: 
- HON'BLE TEE CHIEF JWTICE 

HON'BLE MRS. JUST:J2 SWATA V.MANOHAR 
HON'BLE MR. JW?iJ B.N.KIRPAL 

For the Appellants 	M/s. NN.Goswami and P.A.Chowdhary, 
Senior Advocates. 

(N/s. K6 RSachdeva,• A.D.N,Rao, Hemant 
Sharma, Y.P.Mahajan, Ms. Benjae'vae.., 
Mr. cL.Keady, S.K.Dwivedi and 
Mr. T.VsRatnam, Advocates with them) 

The Appeal above-jtcr.tior.ed being taken on board on the 

23rd day of April, 1997 and being called on for hearing a1ont1th 
aau aate and ueor 

perusing The record and hearing ccunsel for the Appellants herein, 

the Court took time to consider its Judgment and the appeal 

being ôalled on for Judgment on the 12th o,-4-------

iuin rAaiPe fóllofng ORDER: 

"The employees in qu2stion are,..., not entitled to 
have their pay stepped up under the said Government 
Order* becai3se--the difference in the pay drawn by 
them and The higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1 ). 

The appeals are, therefore, allowed and the 
impugned orders of different Benches of the Central 
Administrative Tribunal which have held to the 
contrary are set aside. There will, however, be no 
order as to costs•" 

AND THIS COURT DOTH FURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITNESS the Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at theL :me Court, New Delhi dated this the 

12th day of September, 1997. 

(R.P.Du&) 
JOINT REGISTRAR 

* No.F.2[78)-E.IIIcfl/66-- rrthe 4fETêErwry, 1966, 
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f Astht 	rrv2r (JcdI.) 

JINM India IN TIE SUPREME COURT 	D1fr - 	 - 

CIVIL APPELLATE JURISDICTION 

CIViL APPEAL_flO.86S7 'r ig6. 
(App 	Sy3e6iiiTcnvo from th Judgnent and Order 
dated. the 28th December, 1994 of the Central Adrinl3tr&tive 
Tribunc]., Hyderah-d Bench at Hyderabad in Ori4net Application 
No.330 of 1994). 

I • Tbt Director Sane ral 
Depertent of Posts, 
?Zciw Delhi. 

The Post Mstnr General, 
A.P • Enst.orn Region, 
Vjayawada. 

The Senior Superintendent 
of Post Offices 
Fraktaan Division1 
Ongola. 

Venus 	 - 

4 	 M.S.Knneswat flao, 
Assistant Cuperintndent of 
Post Office (R), 
Office .at the Senior Superintendent 
Prakasarn Division., 
Ongole (*.e.). 

.1 

Appellants. 

flespondent. 
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Qfl&AE?a1 fio,_Bñ2 r 

The Director General0  Dept. of 
Posts, WewDeThj and On. 	AppelIants 
. 	 - 

14.Z.KameswaTr Rac. 	 £tezpondent. 

CENTR(j AD?.IINISTRAIPWE TRt&fly 
FYJ2rfijj)_BPNCH AT ETYpEfljtj 4j 4  

i5Thinai Arflca.flflrof'fgg4 

DECREE ALLGYING T1€ APPEAL 
WITH NO ORDER AS TO COSTS I  

fl:fnd fhic kie12th 4ay'qfiepternberi997. 
it 

C' 

I 

I 

Mr. •C .V. Subba Rao, 	 I  
Advocate on record for the Appe11grt4 

SEALED ip MY PRESENfl 

0 
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/ 	 12th.S2ptembej997. 

CORAM: 	 -, 
HON'BLE TIE CHIEF JUSTICE 
HON'BLE MRS. JUSTICE SUJATA V.MANOHAR 
HON'BLE MR. JUSTICE B.N.KIRPAL 

For the Appellants 	: M/s. N.N.Goswami and P.A.Chowdhary, 
Senior Advocates. 

(M/s. K.R.Sachdeva, AD.N,Rao, Hemant 
Sharma, Y.P.Mahajan, Ms. Renu George, 
Mr. K.Q.Kaushik, Ms 0  Kanupriya Mittal, 
Mr. G.N.Reddy, S.K.Dwivedi and 
Mr. T 4 V.Ratnam, Advocates with them). 

the appeal abevennt±oned being taken on hoard on the 

23rd day of April, 1997 nnd being called on for hearing alongwith 

00mected matters wa. brore this Court en the acid, date and 

parties a*- nucec 
the Court took time to consider its Judgment and the appeal 

being called on for Judgment on the 12th day of September, 1997, 

THIS COURT DOTH PASS the following ORDER: 

"The employees in question are,..., not entitled to 	 - 
have their pay stepped up under the said Government 
Order* because the difference in the pay drawn by 
them dndthe higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1 ). 
The appeals are, therefore, allowed and the 

impugned orders of different Benches of the Central 
Administrative Tribunal which have held to the 
contrary are set aside. There will, however, be no 
order as to costs." 

AND THIS COURT DUL/ FURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 
4 

WITNESS the Hon'ble Shri Jagdish Sharan.Verina, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 

* No.F.2C78Jc!TYçA)/6cfrthe 4tETébixryT9t5 
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CIVIL_APPEAL NO.86s9_ 1996. 
(Apül by special i.iev.0 item T 10 Judginnt and Order 
dated the 10th March, 1995 of the Central kdMnistrative 
?flbwml, Hyderabad Bench at itdenbad in. R.AJlo.20 of 
1995 ft O.A.No.iOS of 1995). 

The Chief General Manager., 
telecoxmmntioation, A, P. . 
Hyderabad. 

2. Union of India, 
rap, by the Director General1 . 
Depsrthent of Connanication, 
flew Delhi. 

3.'The secretary, 
flinietry of Communication, 
new Delhi. 	 . 	Appellants. 

Versus 

-, • N.aIIDUa two, 
s/c M.Achanna, 
*g.d about 54 years, 
working as Senior 
Accounts Officer in the 
Oflice of the Area. Manager, 
North Telecom 
Mjnerva Complex, 
Securd.rabed. 

2, G.Mu.niratham, 
S/o ChelaiDa N5t6u 
aged about 44 years, 
working as Accounts Officer 
in the a/a the Chief General 
M3rager, Teletoa 
A.P.Circle, M4erabztd. 	 Respondents. 
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IN T}1E SUPREIVIE COURT OF INDIA 

CIVIL APPELLATE JURThDIcTIoN 	 * 

IlL APPEAL NO* fl6fl OP 

me Chief teneral i1anager.. 
tfltttaaq thu Ors - 	*ppe2iants. 
vr 	 + 

1.Subba Iaa and Mr. 	Respondents, 

CE1TR&. ADNThISThAflVb TRfl3UNM. 	- 
&V(J)fl4M IUS 	 O.A.NoTOof 1995. 

DECREE ALLGflNG THE APPEAL 
WITH.NO  ORDER AS To COSTS. 

fluted this the I 2thdy 	PaLl17 

( 

Nr. C,Y.Subta Rao, 	 - 
Mvocate lOn record for the Appellants. 
flj', B.Udaya Kr. Sagar, 
Advocute on record for, Respondent 140.1. 

IN MY 
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12th September 1997. 

CORAM: 
-- HON'BLE TIE CHIEF Jt.ETICE 

HON'BLE MRS. JUSIICE SWATA V.MANOHAR 
HON'BLE MR. -JUSTICE B.N.KIRPAL 

For the Appellants 	: N/s. N.N.Goswami and P.A.Chowdhary, 
Senior Advocates. 

- 'F Mhajan, Ms Renu George, 
Mr1  K.C.Kaushjk, Ms, Kanupriya Nittal, 
Mr. G,N.Reddy, S.K.Dwivedj and 
Mr1  T.V.Rtnam, Advocates with them). 

The Appeal above-nntioned alongwith connected matters 

being called on for hearing before this Court on the 22nd and 
23rd days or Apr11, 1 997, UPON perUsing, 'the record and hearing 

Counsel for the Apei1ente herein, 

• 	the Court took time to consider its Judgment and the appeal 

being called on for Judgment on thAl2fIn A.'. 	 - 

uufl-i fJASSthe following ORDER: 

"The employees in question are,..,, not entitled to 
have their pay stepped up under the said Government 
Order* because the difference in the pay drawn by 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1). 
The appeals are, therefore, allowed and the 

impugned orders o:' 'ifferent Benches of the Central 
Administrative Tr ..sal which have held to the 
contrary are set aside. There will, h,oweyer, be no 
order as to costs 

AND THIS COURT 00TH FURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITNESS the Hontble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 

(R.Du&) 
JOINT REGISTRAR 

* No.F.2[78JE.IIIçfl &dlrfa 

I 
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199,  

I Supreae  ica:t A I.ndia 
IN TFE SUPREE COURT Or INDfl  
CIVIL APPELLATE JURISDICTION. 	

. 266680 

CIVIL APPEAL N01.689 0? 1997. 
(AppeiI 'by apecii[Teetve rronr* Judgment and order 
dated the 11th April 1996 Ol the Central AdmiitletrQtive 
TrIbunal, Hyderabad Lnch at Hyderabad in Original 
ApplicatIon No.421 of 1996)4 

l Director General  

Telecommunications, 

New Delhi. 

z. !j-naes svIa a flflç0--, 	 . - 

A.P.Cirele, i1yderaba4, 	- 	 I' 

Andhra Pradesh. 	- 	. 	.; -4ppe4lanta.- 

-: 

4 	 Versus - 

flaAAt I .... - 
C/a CG!4T. A.P.Circle, 

Hyderabad. 	 -- 	 - 	Respondent. 

- 
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Director Genej, Telecornjnunjcatjoj, 
Sanehar Ehawan, New leihi 
aod AriD4 	 Appellants. 
Versus 

P.0 .V. Reddy (Sn).. 	 Respondent. 

CENTRAL ADI'IYISTRATIvE TRIBURAL, 

CREE ALLGfirn TIlE APPEAL 
TH NO ORDER AS to COSTS. 	 * 

ted this t-hp 12th Hnir nf Son*nmh.,' Icon 

— 	 U 
Nr.'CV.Subba Rao, 
Advocate on record for 

IPALET) TN MV PRESENQE 
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12th S 

CORAM: 	I  
HON'BLE THE CHIEF JUSTICE 
HON'BLt MRS. JUSTICE SWATA V.MANOHAR' 
HON'BLE MR. JUS2ICH B.N.KIRPAL 

For the Appellants 	: M/s. N.N.Goswami and P.A.Chowdhary, 
Senior Advocates 

(MIs. K..R.Sachdeva, A.D.N,Rao, Hernant 
Sharma, YP.Mahajan, Ms. Renu George, 
Mr•  K.C.Kaushik, Ms, Kanupriya Mittal, 
Mr. G.N.Reddy, S.KsDwivedi and 
Mr, T.V1Rtnrn, Advocates with them). 

The Appeal tbon ia4.ioned atongwith cot ected matters 

being called on tor heart. g before this Ccurt on the 22nd and 

23rd 6sys of April., 1997, UPON J*Z*IsLZIg the reøard and bearing 

counsel for the Appellant herein, 

the Court took time to consider its Judgment and the appeal 

hinu nn1p,1 nn fnr Jiç 	tan the 12th day of SeDteniher. 1997. 
THIS COURT DCIII PASS(JTh& following ORDER: 

"The employees in question are,..•, not entitled to 
have their pay stepped up under the said Government 
Order4' because the difference in the pay drawn by 
them and the higher pay drawn by their juniors is 
not as-a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1), 
The appeals are, therefore, allowed and the 

impugned orders of different Benches of the Central 
Administrative Tribunal which have held to the 
contrary are set aside. There will, however, be no 
order as to costs" 

AND THIS COURT DOTH FURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITFESS the Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of Indid at the S ::me Court, New D1hi dated this the 

12th day of September, 199 

(R.P.DUA) 
JOINT REGISTRAR 

* No.F.2C78JLIITcA7/66 ­itTcrfhe 4±iFP6bruary, 196. 
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Cenified to Se Te copy 
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Asdstgjt

' 	Jf 1; 
IN THE SUPREME COURT OF INDIA 
CIVIL APPELLATE JURISDICTION 	266€82 

CIVIL AI!pEALNO.69QOP 1997, 
(AppOIThy Special IiOaVtrrqm  tne Ju4gment and Order 
dated the 11th. April1  1996 'of th. Central Administrative 
tribunal, Hydersbad-  Bench at lJyderabad in Originat 
Application No.422 of 1996). 

I, Director G*nera.l 

Telec orrunlcetion 

Sanchar Bhavan, 

flew Delhi. 

S 	 • — r - - - 

A.P.Circie, Hyderabad, 

Andhra Pradesh. 	•! 	 • Appellants. 

tenus • 	
I • - 

do CCII?, A.PCircle, 

Hyderabad. 	 . 	flaspoMettt. 

\i4 ½cc *3fr69L 



IN TFE SUFREI€ COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

Diroctor Q.etaral,tdco,nmnnjgnt4ai.. 
Appe1lat$ 

Versus 

K.PrasM Roe. 	 Respondents, 

2 

ADMThIStRAflVE ?RZBUNL., 

ff ALLGflNG TFE APPEAL 
NO ORDER AS TO COSTS. 

Kr. C,V,Suhbs Rae, 
Mvocate on record for the Appellants1  

I 	 SEALEb IN MY PRESZNfl 

3g. 
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12th Septemb'997 
CORAM: 

HON'BLE THE CHIEF JWTICE 
HON'BLE MRS. JUSTICE SUJATA V.MANOHAR 
HON'ffl MR. JWTICE WeN.KIRPAL 	 t 

For the Appellants 	: N/s. N.N.Goswrmi and P.A.Chowdhury 
Senior Advocates 	-, 	

, 
 

(N/s. K.R.Sachdcvn, A.DNS RQO, Heniant 
Sh:r:na, Y.P.Mahajan, Ms Renu George, 
Mr•  K.C.Kaushjk, Ms Kanupriya Mittal, - 	Mr. G.T.R dU°nvQucewit them) 

Tht Petnion for $ptcifl Leyve to Appeol 	ve—tso 
stc?ngwith coyinect ed zattera bcinu caiied on for hnrtg btore This 
Court àñ the 22nd and 2!r& Mya of April, 1997k  U?ec perusjn3 Q he  
reeofl and hearing catasel tot tM Appellants bereth, 

o the Court took time to Consider its Judgment and the appeal 

being called on for Judgment on the 12th day of Septemer, 1997, 
srart specigj leave to appeal and DM  ? 	5y,-&-SR THIS COURT DOTJP 	the following ORDER: in -the re-stfltsj appcflg 

"The employees in question are, ••, not entitled to 
have their pay stenpe up under the said Governjet 
Order* because tL difference in the pay drawn by 
them and the higiar DC.y drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of. ,the application of Fundamental Rule 22(I)(a)(1 ). 
The appeals are, therefore, allowed and the 

impugned orders of' different Benches of the Central 
Administrative Tribunal which have held to the 
contrary are set aside. There will, however, be no 
order as to costs." 

AND THIS COURT DOTH FURTFER ORDER that this ORDER be 

pctuaily observed and carried into execution by all concerned; 

WITtSS the Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court,- Ncw Delhi dated this the 
12th day of September, 1997. 

CR.?. DU& 
JOINT REGISTRAR 

flET.TC8-CTff(A375 T fl 	ETè'EFiry,fl 

4 
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4 	 CIVIL APPELLATE JURISDICTION 	-ã4-a c 
AsFistaDt 'ti 	r 

- 
CZVXL .trn:a 1,0.6294 ui9t 	Supreme c.i:t if indi& 

(PtffT& unterarti1eiflrtZ3castLteUor oflncTa ?'F5 the 
Su3ttent and Order dined, the 12C. t2rLi,, 191b of the Certtrol 
Adgirsstrative Trlbunel, !1ydortt1 i in' h rt ..ydcnbd in Original 
Applicati(m )o.110 or 1996). 

I • Director General 

T&lecovinnicationa 

4 	Na 'Delhi. 

2. Chief Genera]. Manager 

A.P. Circle, Hyderabad 

Mdhn Pradnhe Appellant.. 

t'i 

tennis 

06V.NaraaLr.hu  ltco (Sn) 

, c/c. con *.. circle, 

Hyderabad Respondatt. 



Rac (STT). 	ReSpondento 

L IT  s 'AttVFJ 
F! 

DECREE ALLqi 	1€ APPEAL 
WITH NO ORDER 	COSTS. 

Dated this thc 

C7:T"t Aflflr! 
I1?'LTtT D BEt 

H A n  

IN TEE 5UpR31€ COURT OF INDIA 
I 	 CIVIL AFPELMTh JURISDICTION 

aYLkAE?Jak JiQSekirj 99 

Dfre tar General sttl.øtOmflanScatjona 
NOW DeTh.S ond M, 

Vèrsu 

4 

I 

rn 

I 
1" 

e on record tot tbe Appelj&, 

UALEJD IN MY PRFSENt 
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12th 

CORAM: 
- HON'BLE TIE CHIEF JWTIE 

HON'BLE MRS. JUSTICE SUJATA V.MANOHAR 
HON'BIJE MR. JUSTICE B.N.KIRPAL 

For the Appellants 	: M/s. N.N.Goswamj and P,A.Chowdhury, 
Senior Advocates. 

(M/s. K.RSaChdeVL:, A.D.N,Rao, Hemant 
Sharma,Y.P,Mahajan, Ms. Renu George. - 

- 	 Mr. c.1.Keaay;s.Jc.Dwjveai and 
Mr. T.V.Ratnam, Advocates with them). 

For the t4espoMent S i4r, L.R1PnMey, Mvocte (Not present). 

4DS PetItion for 3prcisl Leave to Appeat above—rnticned 

:.bethe tflan on board on the 23rd dfl of 4pril, 1997s  im4 being 

/called on for hoiritig, . eliorgwith eQtlncèted matters before this 

/' Coutt on tks said date and 'UPCfl pernxAng the record end hearinz 
counsel for the Appellants herein, resjoMgnt not j&' mtr 

beinG called on for Judgment on the 12th day of4 Septefler,A997, 
frant speoiM 	 w leave to appeal 4 

IES COuliT DO2H4A 	the following ORDER: in the resultant áppooli 

"The employees in question are, •• , not entitled to 
have their pay stepped up under the said Governjnent 
Order* because the differeoe in' the pay drawn by 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)C Xi ). 

The appeals are, therefdre, allowed and the 
impugned orders OT: Ufferent BenOhes of the Central 
Administrative Tr:srl which have held to the 
contrary are set aside. There will, however, be no 
order as to coSts• ' 

AND THIS COURT DOTE FURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITP€SS the }Ion'ble Shri Jagdish Sharan lferma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 

(R.P.DUA) 
JOINT REGISTRAR 

* No P 7-crrcA 
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COPY 

IN TEE SUPREME COURT OF ]NDAiEista t tg' 2r 

	

CIVIL APPELLATE JJJRISDI4TION 	c -TtV 	99 

M 	4 India - 

!RISI$G CUT t:.1 	 I  

o 	r 	tiUdTiitiii the 
Judgnent and Order dtted the 25th .Marh, 1996 of thWCertra1. 
Administrative ?ribuñ, Hyden&ba4 Bonth at Hyderabad In Ori-ginl 
Application 1404390 of 1996)o 

1, Dlrectcr General 

2,. Chief Gereret Ucager, 	
It 

Ap.Cirole, HYdGDabfldr 

Andhra Fradesh. 	 . 	AppstltE. 

A 	 YerBUA 	 •.:.' 	. 	

P 

A.$. T,Sa.yi 	 . 

ReM. ASSttft Central Manager, 

Office of C.G.E TelecOm, 

4,P.Circ1e Rydarabed,  
fl.N00543,1 *fliManjti 

Nsgaz-, P & t Co.ony,  

flyternbsd. - 60. - 
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IN THE Si.PRED'IE COURT OF INDIA 
CiVIL APPELLATE JURISDICTION 

CIVIL APPEAL NO. 6237 U;' 1997. 

Directcr Cenera]. ,leleeorinttnjcatjons 
Sanchr Bhowan,flew Demi and .Anr. •Appejits. 

Vorras 

A S.t.Oayi. 	 flespondint 

a ,DflNIZTnfltVE WIBUNAt, 
flVD3p) flENca n 11"W-MABAD. ______ 

cC 1996. 

DEREIE ALLQVIPC THE APPL 
WITH NO ORDER AS TOCOSTS. 

Dated this the I 2th day of September1997. 

A 
IT 

fir. C.V. 
Adveante 

Mr4 L.}t. 
Advocate 

SEALED ni 
i ra( 

sg. 

.z4cord for the 

record for the ietpcndnt. 
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12th S2pternber.2  1997. 

C GRAM: 
HON'BLE THE CHIEF JUSTICE 
HON'BLE MRS. JUSTICE SI2ATA V.MANOHAR 
HON'BLE MR. JUSTICE B.N.KIRPAL 	 I  

For the Appellants M/s. NN.Goswami and P.A.Chowdhary, 
Senior Advocates. 

(M/s. K.R.Sachdeva, A.D.N,Rao, Hemant 
Sha'ma, Y.P.Mahajan, Ms. Renu George 
Mr. K.C.Kauhik, Ms. Kanupriya Mittal, 
Mr.!  G.NReddy, S.K.Dwivedi and 
Mr. T.V.Ratnam, Advocates with them). 

For Rea;ondent No.2 	I 
4 to 68to 11,11 & lYnN/cL Laseshwar Rao and' 	 Advocates.  

The Petitions for Special Leave to Appeal above-mentioned 
( :ons1sLth •corinctcd mattezz being called on for hesring betore 

on t}e z2nd and .23r4 days of April, 1997, UPON perusing 

the record and hearin'r councl for the appeacing parties above- 
mentioned, 	 - 
the Court took time to consider its Judgment and the appet 

being called on for Judgment on the 12th day of SeptemHer, 1997, 
c& leaut 1C CLQu4, it - czVo 

THIS COURT DaTH.athe following ORDER-in the resultant appeals: 
"The employees in question are, ... , not entitled to 
have their pay stepped up under the said Government 
Order* because the difference in the pay dra,n by 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 	I 
of the application of Fundamental Rule 22(I)(a)(1). 
The appeals are, therefore, allowed and the 

impugned orders a: ifferent Benches of the Central 
Administrative Trib.aal which have held to the 
contrary are set aside. There will, howevr, be no 
order as to costs." 

AND THIS COURT DOTH FURTF-ER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITI'ESS the Hbn'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 	 K 
(R.P.Du&) 	

- 

JOINT REGISTRAR 

* No.F.2787r 	cA7/66?Ffflhe 4fl 	y,9, 



IN THE SUPREME COURT OF 
CIVIL APPELLATE JURISD to. be :re copy 

ka 
Assistant t'3'rtr (JudL) 
—..... ., 
Supreme .Cdt f india 

-, 

61 	 ARISING 001 OF: 

?ET1T10t15 FOR EPZCIM. L&'IVi TO ALraAL(CrJTL)rIos.il 866-11887 
- 	 IW' VI .,-.r 

the Juctgment and Order dated the 29th November, 1994 of the 
Central Administrative Tribunals  Hyderabad Bench at Hyderabad 
in Orisuzial Application No.974 and 1001 of igg) 

The -Chief General 4anager, 
Pelecotrnunications, 
Ardhra Praciesh,i{yderaba 
and 	 Appellants; cthd, 

Versus 	 .. 	 - 

V.Gopaiam and others, 	 Respondents. 

(For full cause title please cee 

earlierciez dated 5th !larvh, 1997). 
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IN TFE SUPREI€ COIRT OF INDIA 
CIVIL APPELLATE JRISDICTIoN 

av'TPPLNo 

The Chief ttral Manager, 
TeieeornmufljcGtjon$,, A.P. 
Rflenibad and 	 Appellants. 

Versus 
V.,copata and Or.s. 	 RenbondPnt±o. 

auvacate on recora tOt the Appellants-, 
.i1• LU.K.Sagar, 
.Advocetó on -record for Pespontht Nos.211 4 to 6,. 
6 to 11, 13 and 14. 

IEALED EN •;-y WtESErc 

sg. 
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12th S 
CORAM: 

HON'BLE TEE CHIEF JUSTICE 
HON'BLE MRS. JUSTICE SUJATA V,MANQHAR 
HON'BLEIviTh. JUSTICE B.N,F(IRPAL 

For the Appellants 	: M/s, NoNGoswamj and P.A.Chowdhury, 
Senior Advocates. 

CM/s. K.R.Sachdeva, A.D,N,Rao, Hernant 
ShLrna, Y.P.Mahajan, Ms, Renu George, 
Mr. K.C.Kausl-dk, Ms. Kanupriya Mittal, 
Mr, G.N.Reddy, S,K,Dwivedi and 
Mr, T.V.Ratnarn, Advocates with them), 

For the Respondent : We. J*fle4wa1t ro pnd S.U.18agar1  Mivoeatn4  
fte Petition for Spe;iai tave tc tppccl ;lbovcmentjonea 

SiOngVith ton ected matters being celled on for .haaring before this 

Court on the 92r4 and 23rd days of April, 199?., UPG pcxusing the 
record and hearine cousei for the vartie hernit. 

t'iti 	 .: cpu came tccOnsjd 	 fl 
er its Judgment and the .ap-

$tA-
pea-1 

being called on for Judgment on the 12th da of SeptemHer, 1997, 
crant Susiol leave to apDeai and OCT14 P#ss Pfl QJj _- THIS COURT DOTHS8 the following ORDER: in the ruultant appeal: 

"The employees in question are,,,,, not entitled to 
have their pay stc;v- ad up under the said Government 
Order* because tL difference in the pay drawn by 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(d)(1), 
The appeals are, therefore, allowed and the 

impugned orders of different Benches of the Central 
Administrative Tribunal which have held to the 
contrary are set aside. There will, however, be no 
order as to costs," 

AND THIS COURT P0TH FURTFER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITSS thQ Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997, 

	)'D (R.) 
JOINT REGISTRAR 

* No. 1787 	 TgEE 
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IN THE SUPRE!€ COURT OF I 
CIVIL APPELLATE JURISDIC 

Pint Al AL NO.6277 Ct 1997. 

frRiSflG Ut)? Cfl 

ON,aL¼ 

fE 	!4/hirgf (JudL) 

F 

PTITIC FOR SPIAL LEAVE_TO APa' Aa.(çIvxLj:o.24725 	19 
(Petition Under UC1TT3i ottfl2 itfflc4r7iflflrom the 
Judgp.ent and. Order dated the 13th  Se3iteaber, 1995 of the Central 
Adainis trative trLbun.1• Hyderabad tench at Hyderabad in Original 
AppliCation No.9% of th5J. 

0. 

I • The Chief General tCgnaer, 
Telecomssunicstione, 
Andhra Prsdezh, 
Hyderabad. 

Union at India, 
thraut the Djrtor General 
Department of T,iecopninicatidis, 
Sanchar EhSan, 
Now DeihisilO 001. 

The Secretary to the 
i3&ithArvn1wat 	I 	 ______ 
New IeThialIôOOl. pellants. 

Versus 

A.Jayonmi Red4y 
8/0 A. Venketa Reddy 
aged abnut 44 years1  
Wofting as senior Accounts Officer, 
0/0 the General Manaser..  Telecom 
District, flyderabed.. Respondent. 
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IN TIE S iPREIvIE COURT OF INDIA 
CIVIL APPELLATE JURISDICTION 

Gene.ri Nar4ter, 
niaations, A.?., and Ore. 	$PPSUents. 

S Reddy. 	 Respond ent 

n12U3W4T2VE TflIEuN4L, 

LaVIM THE APPEAL 
RDER AS TO COSTS. 

sthe1th_day of Sent.mw' 

4 

Z4r. C.sV1e0.ftao6 
M.voc.ate on record for the ópellants, 	'I 

24r. *.UJ.Sagsr, 
on retard for the Respondent, 

EA1pn ¶?q '-r 

sg. 
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12th S2ptember1 1997. 

CORAN: 
HON'BLE THE CHIEF JUSTICE 
HON'BLE MRS. JUSTICE SUJATA V.MANOHAR 
HON'BLE MR. JUSTICE B.N.KIRFAL 

For the Appellants 	: M/s. -N.N.Goswami and P.A e Chowdhury, 
Senior Advocates. 

(N/s. K.R.Sachdeva, A.D.N4Rao, Hemant 
Sharma, Y.P.Mahajcn, Ms. Renu George, 
Mr• K.C.Kausj-ijk, Ms. Kanupriya Mittal, 
Mr4 G.NReddy, S.K.Dwivedj and 
Mr. T.VRatnam, Advocates with them). 

The fltition for Special Lei~v.: to Appeal abve--'w tioned 

alongwith co1nected matters boin uLL on for htaring before this 
Court on the 22nd and 23r4 days of Apr12, 1997, t.Pe4 pentflng 

tS record and hearing counsel for the ;ct1-tir-herc.1n, 

, the Court took time to consider its Judgment and the 

being called on for Judgment on the 12th day of Septem}er, 1997, 
rrtsner4333,a 'efluvrr 2ttLrt93jt to restatant appeni 

"The employees in question are,... not entitled to 
have their pay stepped up under the said Government 
Order* because the difference in the pay drawn by 
them and the higher pay drawn by their juniors is' 
not as a result of any anomaly; nor is it a result 
of the applicatfbn of Fundamentalthile 22(I)(a)(1) 
The appeals are, therefore, allowed and the 

impugned orders o '4ifferent Benches of the Central 
Administrative TrL. aal which have held to the 
contrary are set ride. There will, however, be no 
order as to costs" 

AND THIS COURT DOTH FURTFER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned-; 

WITNESS the Hon'ble Shri'Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 

(R.P.nu&) 
JOINT REGISTRAR 

* No.F.2(7J Tff(A)/6flEEW thflTflEry,T 



4 	
266 {i76  

Cc&toe cec°?y 
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IN THE SUPREME COURT OF II9taat 'tt;;tr (jcdt.) 

CIVIL A?PJLIATE JURISD 

CIVILAPflAL n0.627tflL., 	
;Svpteeccd:t_f India 

udgcént and Other date6 the 13th tepternber,. 1995 of Central 
AclQifliatrative Tribunal,, lfydercbad :Xncn et LydorabaG in (WI gmat 
Application No.947 of 1995). 

I • The Chief General  Mahager1 • 

Telecormunications, 
Andhrt ?radosh, 
lly6erahnd .. 500 001 • 

Union at India 	 4 

Director General,,, 
Drtrtrnent of Telecoitunicatiotti, 
Senchar Bhawan, 
New fleihisilO 001. 

The Secretarytoth. 
Qovernsan.t of India,. 
Ministry of telecoasrnicstions, 

ew leib?. 	 Appellants. 

Venus 

S.V.R..KrSehns*rthy 
C/a S.$abba Rac, 
aEcS about 55 yeara, 
Senior Accounts 0f.ficet 
Office of the General Manager, 
Telecom District,, 
Area I42nagir North 
.Msarv* Complex., Hyde bad. 	 Rnpondent. 



IN THE SWREJ€ COtRT 	OF INDIA 
CIVIL 	1_9PELIAn 	JURISDIcTION 

avILAPPEALN2 

The flef (oriert manager, 
tCle&1onunications, AJ.0  Uydon*ted 

 
and Cm. Appellat, 

Veraus 
Kr±shna MLirthy,,  

t 	4DMrTIspfrrvr tn 	r 

tc.r C:*V.Subba flab 
I. 	 AClvttate Ofl" 	for tit* 

I 	IEALET, TN Mt 

sg. 
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'QnJ ;Lz_r1c. 1131k (2I -hL4 0 +?& 

TRAL ADiiIp.jg4 	TRISUNRL 	HYOERABi4Q BENCH : HYDERMAM 

6 
CIVIL APPERL 	 - 
S412ff&14€-60U91 LCUE PL -k--f-1-41. NO4 	aq f 	vq 

8U  
/Mppea?ta:s riled in the SUPSEME COURT OF INDIA 

by 	7L eLM 	manor k flr.  
knt seeking leave to appeal/4ppeal against the 

Order/Judgment or this Hon'ble Tribunal dated Ic- 
ro'sc 

andiade in R.M./o.M.Nos 	
1fl21  Itt'3f13 	(1qqg0194 , 

01  I •The Supreme Court tc-)-sf43  
was pleased to Dass/Mllow/ 	 the J.sav.e-e. appea4p&H-/ 

S-tai_.thp prtipr, or Judyrn-nt on 	- Ca 7 

The Judgment of the Tribunal in O.M.No 

and the letter/order or the Supreme Court of India are enclosed 

herewith for perusal. 	 - 

Deputy Registrar (j) 

£ 

I 

0— 

/ 
fl'b1e Member 

a 	B'-vt (Y14 
Ilort'ble Member (g) I•I 

Hon'b1 Memb) 	
ai 

4 
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All communications should be 

addressed to the Registrar. 
%'SuPreme Court, by designation. 

NOT by name 
Telegraphic address 

"SUPREMCo" 

U. No. 237/96/XiIisA 

-"0 

 

SUPREME COURT 
INDIA 

NEW DELHI 
Dated. the 5th November, 1991 

From; TheI2. Registrar 

To s Yfie Registrar 
Central Administrative Tribunal 
(Hyderabad Bench) at Hyderabad 
Andhra Pradesh 

- CIVIL APPEAL ND. 66!Q  TO 8682 OF 
(Re'?: 

O.A.N.s. 
 1035/93, 1366/93,&.69 94 

WITH 

NO. 8684 TO 8686_fJ996 
< (Raft O.A.Nos. 1212,  1223 and 616/94) 

WITH 

C.A.NOs. 6687/96 
(Re'?: O,A,Nos. 86t/94) 

AND 
çA.Nos. 6689 OF 1996 & 8690 TO 3694 OF 199 
(Re?: Review Application Nco 20195 In 

7 O.A.No. 108/95X1fl 8P'1523/93, 43, 1078, 1193, & 	/94) 

The Chief General Manager & Anr. 	 ..,Appellants 

Versus 

K. Venkateawerlu & Ors, 	 '...Respondents 

Sir, 

Under Order XIII, Rule 6, 5.C..R., 1966, 1 am directed to 

/ 
	

transmit herewith for your info xfnation and necessary action a 

/ 	
certified copy of the Signed Order dated the 12th September, 1997 -. -------------------"'"T ''' - 
aforesaid matteS 	a - , 	z in due course. 

Cenlr'4 Adrninisrva Tribunal 	 Yours 4ithfully, 
I 	

TTf fnnT 

o6HL,AA 
13 NUV 199/ 	FOR AUDIT I'CLREGISTRARA 

HYFhARDPPNCI 
-,-.-------'----"-. I 



rhese appeals have been filed from the judgments of 

different Benches of the Central Administrative Tribunal, 

The employees who are before us belong to the Deoartment.s 

of Posts and Telegraph and Telecommunications 	They can 

be broadly classified into two cateaories: 	those who 

belong to the Accounts stream and those who belong to the 

Enaineering stream. In the Accounts stream we are 

concerned with two posts, the posts of Assistant Accounts 

Officer and the next oromotfonal post of Accounts 

In the Engineering stream, there are employees 

belonging to the Telegraph Traffic Ser',ices and emoloyses 

belonginu to Posts & Telegraph Electrical Wing Services. 

t In the Telegraph Traffic Services, we are concerned with 
crie posts of Junior Engineer and the next promotional 

post of Assistant, Engineer. 	In the stream of Telegraph. 

Traffic Services we are concerned with the posts of 	- - 

Assistant Superintendent Telegraph Traffic subsequently 

re-desianated as Junior Telecom Officer and the next. 

promotional post of Superintendent, Telegraph Traffic now 

designated as Sub-Divisional Engineer. 	In the Posts & 

Telegraph Electric Wing we are concerned with the post of 

Junior Engineer and the next promotional post of 

Assistant Enineer. 	In C.A. No.8730/96 the respondent 

was a Junior Stenographer in the National Aerospace 

Lahcjratories, Council of Scientific and Industrial 

esearch. 	The question raised is the same: of Pay 

fixation on promotion. 	

2 
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( 

Assict2 nt 

.199 
Supr:rnc C.1urt of Ircia 

114 THE SUPREME COURT OF INDIA 
	215411 

ep 

CIVIL APPELLATE JURISDICTION 

QflTIL APPEAL NO.8558 OF 1996 

Union of India & Mr. 	 ... Appellants 

versus 

R. Swaminathan 	 ... Respondent 

(With C.A.Nos. 8810, 8690-94 8731-8777, 8876, 8813, 86801  
82, 86848686 8873, 8874, 8778-8800, 88.14-8816, 8817- S 	
8818, 8875, 10978 of 1996, 8811-8812, 868718730, 8689 
8872 of 1996 689,' 690- of 1997: 
C.A.Nos ........ 6267-62.... of 	1997 	[@ 	SLP(C) 
Nos.11.886-11887 13830-13832. 18255, 18903, 20988, 
23712, 20488, 24726, 24729, 25067-25068, 25132, 24759, 
24238 of 1996, 3117, 2849 of 1997, J.7.45a../97 (cc 3258/97), 
3796/97] 

JUDGMENT 

Mrs. Sujata Y. Manohar1j, 

Deiy Condoned. 
S. 

grnteej in the Scecjaj Leave Petitions. 



C) 

flomaly arose and that he should he paid an arrpms 

arising on account of Such refixatioi, 	
The Tribunal by ts 	jud 9  "1  en tdated 92.1994 

allowed the respondentCr, 
aPPlication on the baj5 of its 

also 

	

	 earlier decision which is 
the 

sub5pct matter of appeal before us. 

Fixatiofl of pay on Promotion to a higher po 
	is governed by 

Fundamejital Rule 22(I)(a)(l) which was 
fOrmerjy Fundameritci Rule 22c, 	

is as follows: 

"
F.R22(l'): The initial pay of a 

Post on a Government Servant who is anpointed to a 
timesc3je of 

as fc1101 	 pay is regulated 

(a)(l) Where a Government 
holding a Post, Pther th 	

servant 
an a 

in a Substanti 	 tenure 
Officiating 	 ve •or temporary or capacity 
aQpo;nted in 

	

	 is promoted or 
a substantive temPorary or Officiating capacity 	

as the . case may 
be suhect to the fulfilment Of the 

condirio5 as prescribed in 
the relevant Recruitment Rules to 
another post carrying duties and 
responsibjjitie of great 	importance 
him, his ini 
than those attaching to the Post held by 

of the highertial pay in the time-scale 
post shall be, fixed at the 

Stage next above the notional pay 
C 	

arrived at by increasing his pay in 
respect of the lower post held by him 
requjarjy by an increment at the 

stage at which such pay has accrued or rupees 
whchpver is more.' 

4. 

r 

S 

2 



F. 

All these appeals and special leave petitions raise 

a common question relating to interpretation of certain 

Fundamentaj Rules 
which govern the services of all these 

employees and certain Government Orders issued in this 

behalf. 	
The prorpotees who arel respondents in these 

appeals claim that they are getting in the promotional 

post less pay than their juniors who have been 

suhsequenjy promoted to the same post. 	This is an. 

anomaly which should be removed by Istepping up their pay 

to the same level as thei- junior from the date he was 

promoted 

For the sake of convenience we are referring to the 

facts in Civil Appeal No.9658 of 1996. 	The respondent 
R.Swarnjnathan 	t__ ±t-- 	 - 

UTticer with the Madras Telephones 	Prior to his 
promotion as Accounts Officer he held the post of 

ASSistant Accounts Officer. On his promotion to the post 

of Accounts Officer on 18.2198B'his pay was fixed at 

ks.267/ 	
One J.NMisra who was junior to the 

respondent was also  subsequently prooted to the post of 

Accounts Officer. 	His pay, however, was fixed at 

Hs.3125/- 	The resoondent thereupon filed O.A.No.1324 of 

1993 before the Central Administratj<,e Tribunal, Madras 

Bench claiming that his pay should he stenped up to equal 

that of his junior J. N.Mira from the date on which the 

3 N) 	 I 



The fixation of this pay in the higher post is 

howe'ier, subject to the proviso. It the person so 

promoted has earlier 0tficiated in that higher post or 

substantively held that higher post for short 
or long 

duratiOn then, (1) his initial pay which is fixed under 

Rule 22(I)(8)(1) .shali not be less than the last pay 

which he drew when he last held the higher post. (2) The 

period during which he drew that pay on such last and any 

previous occasions shall count for increments in the 

time-scale of the pay for the higher post. For example, 

it the promotee had previouslY on variouS occasions, 

officiated in that higher post for different periods, and 

if the sum total of periods for which he so officiated 

is more than 12 months, he would be entitled to an 

incrernent in that higher pay-Scalt. 
	His initial pay, 

therefdrfl. on his regular promotion will be tixed taking 

into aécount 
not merely his entitlement on the basis of 

	
A 

his notional pay in the pay-scale of the lower post, but 

also taking into account the last pay drawn by him while 

he was 0 jcjating in the higher post and also countifl9 

the pre ,iouS  periods during which he so 
otticiated for 

hishcremeflt in the higher Pay scale 
- The Departeflt has 

in this coflnectton, drawn our attention to 

hich, inter alia, provides as 
Fundamental Rule 26 w  

follows: 



Theproviso to Fundamerftal Rule 22 is as follows; 

Provided that, both in cases 
covered by Clause (a) and in cases 
covered by Clause (b), if he'-- 

(.1) 	has 	previously 	held 
substantively or officiated in 

(S.) the same post, 

(ii) .............. 

(iii )............. 

(2) 

then the initial pay shall not, 
except in dases of reversion to parent 
cadre governed by proviso (l)(iii). be 
less than the pay, other,  than special 
pay, personal pay or any other 
emoluments which may be classed as pay 
by 	the 	President 	under 	Rule 
9(21)(a)(iii) which he drew on the last 
occasion, and he shalt count the period 
during wiich he drew that pay on a 
regular basis on such last and any 
previous occasions for-  increment in the 
stage of th:? time-scale equivalent to 
that pay ............... 

For,  the fixation of pa-/ on promotion, therefore, one 

has to first 	look at 	the pay being drawn by the promotee 

in 	the lower 	post- 	This 	pay in 	the 	lower 	post must 	be 

increased by one increment in that 	pay-scale. 	His initial 

pay in the 	tirne'-scaie of 	the higher post 	is fixed at 	the 

staoe next 	above 	this 	notional pay 	arrived 	at in 	the 

lotwr post. 



9. 

charge of. the higher post for a limited duration. 	This 

is purely out of administrative considerations and is 

resorted to in ardor to tide over the exigencies of work. 

This practice, we are informed, has been followed in all 

Circles in the Department 01 Telecommunications since 

1970. This is because, at times it is not possible to 

fill up all the vacancies in a particular Circle for 

various reasons such as non-joining by a particular 

person, chain promotions or - short-term vacancies arising 

on account of leave etc. 	It is submitted before us by 

the Department that it is not always possible to convene 

the meetings 	of the 	departmental 	promotion committee 	for 

filling 	up 	all the 	posts 	which 	are 	only 	availabla 	for 

short 	periods on 	an 	All 	India 	basis 	because 	of 

administrative problems. 	To fill 	up this gap, 	Government 

has 	issued ins tructi one 	from time 	to time 	to allow local 

officiating 	arrangements in 	the 	interest 	of 	work. 	The 

department 	has also 	pointed 	out 	that 	all 	the 	aggrieved 

emN OV681L 	in these 	appeals 	have 	availed 	of 	such 

officiating promotions as and when such occasion arose 	in 

their 	Circle and 	they 	Were 	eligible. 	The 	juniors. 

therefore, 	in each 	o? 	these' cases 	who 	have 	received 	a 

:. 	higher 	pay 	on their 	regular, 	promotion 	than 	the 	seniors, 

have 	received thii 	higher 	pay 	on 	account 	of 	the 

application of the proviso to Fundamental 	Rule 22. 



r 

"F.R.,26(a): All duty in a post on a 
time-scale counts for increments in 
that time-scale: 

- 	
Provided that, for the purpose of 

arriving at the daLe of the next 
increment in that time-scale, the total 
of all such periods as do not count for 
increment in that time-scale, shall be 
added to the norml date of increment." 

We are, however, in the present case, concerned 

basically with Fundamental Rule 22I)(a)(1) and the 

proviso to Fundamental Rule 22 because, in all these 

appeals. the junior employees who have got higher pay on 

promotion than their seniors, had officiated in the 

promotional post for different periods on account of 

- 	local ad hoc øromotions granted to them. This is because 

the Deøartment of Telecommunications is divided into a 

number of Circles within the counry. 	
The regular 

promotions from the junior posts in question to the 

higher, posts are on the basis of all India seniority. The 

Heads of Circles have, however, been delegated powers for 

making local officiating arrangements based on Circle 

seniority to the hqher pqsts in question against short 

terni vacancies upto' 120 days in the event of the regular 

panelled officers not being available in that Circle. 

This period of 120 days was subsequently revised to 180 

days. 	Under this provision for local officiation, the 

- 	senior-most official in the Circle is allowed to hold the 

7 



- 	 to time a. higher rats  
than the ser, Icr by 

/ 	 arant otlkdvancc ircru. 
the a-Dove -p ivIslors 	.11 -: 

up tha oa', 

of. thc senior Officir 	-. 

	

The orc:nrs rsfiNinq the pay of the 	- 
cr ofiioers in 	 wi th the 

above nrcvisofls shail bo issued  

F,R27. 	The next increment. of the 

-. 	- 
 

s,  n nior 	oflicer 	will 	he 	drawn 	on 

-omplovion •  o4  the -ac.! site c1uali fyin 	- -. 

	

rn etiec t from the date of ce-- 	- 
- 	fiy: C 3fl 

As the' Ordcr itself states, the serping up is subject to 

three condi Iions 	(1) Both :thp junior and the senior 

-' 	officers should belong to the same cadre and the posts J.  n -- 	T 

which they have been promoted should b identical and in 

the same cadre; (2) the scales of pay at the lower and 

hiahr posts should be idanUcal and 	(3) anomaly should 

he directly as a result of the a pplibation of Fundamental.  

Rule 21C which is now Fundamental -Rule 22(I) (a) (1) - 	We 

are concerned 	Lb the last condition S The difference in 
- 	- 	 - 	. 	

- 

- the pay ota.junior and a -senior in the- cases before us 

is not a result of - the thmlication of Fundamental Rule 

- - 	22LIi(1alV. 	The higher pay reoeived by a
- juniOr. is 0-n 

acQ-ount t hi 	arlier ottjciation in the higher - post 

- because of local offici,tinQ promotionS which -he' g-ct in 

the past. 	Becausc9 of the. proviso to Rule 22 he may have - - 

earned increments - in the higher pe.y-scaie of the post to - 

- which he is promoted on account of his past serVlce and - 
-6 

I 
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nccordmnq to the a. q'rseved emPloyeeS, ths has 'ro 
	ted 

in an anomaly. Government oc;er bcrinP Nc 

EIII (A /6S dated 4th of Fehr1Jar'. 1966 	has been issued 

- for removal -̀ of an.c;- ly hy stapPiflc un at pay at a senior 

	

on promotion dret'inc1 less P7 than 'his junior. 
	It 

provides as foi)uS: 	 - 

"(ao) Removal of -anomaly by stepping up 
of pay of Senior on promotion drawing 

less pay than 'his•  junior.--(a) 	s a 

result of apclic t 	at F,R,22"C, 	
in 

order to remove the anomaly of a 
Government servant promoted or appointed 
to a hIgher pbst on or after ,t-4l96l. 
dravi ng a loweb rate at pay in that post 
than another Government servant junior 
to him in the lower - grade and promoted 
or apocinted subseauentlY to another 
identical post it; has' been decided that 

',such cases the ioav of the senior 
atM car in the higher pot should be - 
steoped up to a figure equal to the pay 
as fixed for the junior officer in that 
nigher  post 	The 5tppiflg un should be 	- - 

done with effect troll) the date of 
promotlon 'or apoc3intment of the junior 
officer and will be subject to the 
'YolloXlng conditions namely' 

a) Bath the junior and senior 
officers should belong to the 

me  cadre and the post5 in 
which they have been ,-omoted 

or 	appointed 	
shoud 	be 

identical and in tre same
- 

cadrez 

The séale of 'pay of the ipwer 
andhigher posts in which they 
are entitled to draw pay 
should be identical 

the anomaly should be directly  

as a result of the appiiCati on  

of F,R.220- 	For examPle if 
aQen - in the .1o',er post the 
junior officer draws rrom' time. 9 



If a senior joins the higher post 
later 	than 	the 	iunjor 	for 
whatsoever reasons, whereby he 
draws less pay than the junior in 
such cases senior cannot claim 
stepping up of pay at par with the 
junior.." 

 

There are also other instances cited in 	the Memorandum. 

The Memorandum makes it 	clear that in such instances 	a 

junior drawing more pay than his senior will not 

constitute an anomaly and, therefore, stepping up of pay 

will not be admissible. 	The increased pay drawn by a 

junior because of ad hoc ofticiating or regular service 

renoered by hun in the higher post for periods earlier 

than the senior is not an anomaly because pay does not 

depend on seniority alone nor is seniority alone a 

criLerjop for stepping up of pay. 

The aggrieved employees have contended with some 

justification that local officiating promotions within a 

Circle have resulted in their being deprived of a chance 

to officiate in the hiqher post, if such chance of 

officiation arises in a different Circle. 	They have 

submitted that since there is an All India seniority for 

rec4ular promotions, this All Indian seniority mut 
S 

prevail even while making local officiating appointments 

within any Circle. 	the question is . basically of 

12 
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also 	his previous 	pay 	in 	the promotional post 	has 	been 

taken into account 	in fixing his 	pay 	on promotion. 	It 

is these two 	factors which have 	increased the pay of the 

juniors. This 	cannot 	be considered as 	an 	anomaly 

requiring the stepping of the pay of the seniors, 

The Office Memorandum dated 4,11.1993, Government of 

India, Department of Personnel & Training, has set out 

the various instances where stepping of pay cannot he 

done, 	it gives, inter alia, the following instances 

which have come to the notice of the department with a 

request for stepping up of pay. These. are: 

"(a) 	Where 	a 	senior proceeds 	on 	Extra 
Ordinary 	Leave which 	results 	in 
flostponemr1nt 	of Date 	of 	Next 
Increment 	in the 	lower 	post, 
consequently he starts drawing less 
pay 	than 	his 	junior in 	the 	lower 
grado 	itsei.f. He, 	therefore, 
cannot 	claim oay 	parity 	on 
promotion 	even though 	he 	may 	be 
promoted 	earlier 	to 	the 	higher 
grade; 

(h) 	If 	a 	senior foregoas/refuse 
promotion leading to his junior 
being Promotedjappointed to the 
hiciher post earlier, junior draws 
higher av than the senior. 	The 
senior may he on deputation while 
junior avails of the ad hoc 
promotion in the cadre. 
knormspo—pay drawn byajunlor.  either 	due 	to 	ad 	hoc 

J..j..!,.Lar. 
ç•cthph:gherpqss .or 

periods earlier than the senior. 

strict sense of the term. 

11 
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administrative ex:gOncY an. the 
di.r ticulty. that  the 

administrlon may face if den sho tterm 	:ciS 
u  

to be filled on the bsis ci  All Lrdia senicrit.Y by 

cal ling a person vho,may be statiOnact in a different 

Ci rcle in a region remote from the region whare.  the ,  

vacancy an sea. • and that too for a - short duration. 	This 

is esSetT al Lv a ma tter of admi n:Lstrat2ve policy.. But the 

only j uslificatiOfl for local prccroti one is thei r shor 

duraton 	If such vacaQoy is of a long duration there is 

no 	administrative reason for - not foilovinçj the all India 

seniority. Most of the grievances of the emQoyeeS- ill 

be met if oropgr ncrms are- laid down for making local 

officiating promoti rfl5. 	Oñe thing, hoeVer, is clear.  - 

Neither the seniority• nor the regular promotion of these 

emnloyeps .is 	aft acted 	by 	such 	officiatting 	local 

.arrár\qeiTients. The emoloyees vjho have not officiated in 

the higher post earlier, hovevar, will not get 
' the 

hehefit of the Proviso to Fundamental Rule 22. 1. 

The employees in question are, therejore, not 

entitled to have their pay tepped up under the said 

Oovenitnent Order hecause the difference in thd pay dran 

by thE3rt and the higher pay  draLfl by their junilors is not 

I 	- 	 . 
as a resuJ t oi any anomaly: nor is it a resil t of the 

aoplication of Fundamentl Rule 2211) (a)(1). 	 - 

5 
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CENTRAL A01INI5TRATIVE TRIBUNRL:HYbE9R8AD BENCHt HYDERABAD 

	

IL APPEAL NQS. ? 	c to. 	 411 ) o  

Appeals were riled in the $UPREFIE CQURTUF INDIA 
erit— CLt L4 	t- 	 K- Vt 	L,)'L & QkYxr 

apntntaascsaaa against the order/3udgment of 
this Hon'ble Tribunal dated 31D(1-ctq and made in 

O.A.Nos.c3c1i2/q3 - 	I . The SuprJne Court 

pleaq to adjourn the case for some time on 5_3_1997,Ctrrcak
J 	 the  

	u 

Courts order dt. ('c - S--Ptt grLnting stay 

of t ha 	nt 	
I 

	

The 3udgmant of the tribunal in O.A.tJcIS 	c.Lpvt) 

and the letter/order of the Supreme Court of irAia are 

enclosed herewith for perusal. 

Submitted. 

Deputy Registrar 

Hon'ble 
& I/c Uice-Chslrm 

Honhble,)Pm 	.(A)II

VN 

 

Hon'ble Nember 0 el 	- I 

1 
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D.NLi.__/96 /XII—A 
SUPREME CUL)RT LJF INDIA, 
NEW DELHI. 

DT.20th Liarch, 1997 
_e From t 	R.K. Taiwar, 

Assistant Registrar. 

ToThe Registrar, 
7 	Central AdministrL-tive Tribunal 

(Hyderabad Bench) at Hyderabad. 

1LL OC QjuHY . PLIGhT I J N jQ5.4 TC 
(Applicati6n 8 for Stay) 

IN 

flULULq II LLEAVUELCIVILLU. 

(PetiTion under A/
Leavtc 

f the Constitution of 
India for Special 	Appeal from the 
Judgment and Orde ____________ 	of the 
Central Administr bunal (Hyderabad Bench) 
at Hyderabad in  

CIVIL A1PPAL_NOs.8630 TO 8682 OF 1996 
& 69 of 1994) 

The Chief General Manager and Anr. 	..Appeliants 
Versus 

5ir, 

In continuation of this R9gistry's letter of 

even number, dated _2IMtY,1996
-, lam :dietd 

it.. fCTaff,t 

	

I 	 :JI:-:sU7 h Tribunal 
&:dtI ct1 

	

£ 	STM#3, 52Ncpj 

'? yqvi 

I KTr/rfif.IpAL 2& 
-J 

to forward tierewith a Certified Copy of the Urder 

of this Court dated 5t1h March, 1997 passed in the 

matter above—mentioned for your information and 

n cessary eótion. 

Please acknowledge receipt. 

Yours 	h4t1 

'7 4c(J 	 ASST STM A

~fu 

AR 

J/5-3-97. 



I 	...Appellant; 

.Rospondent 

The Chief General Manager and Anther 

vet an. 

K. Venkttegnrlu and Other. 

'FOR COMPLETE CAUSE TITLE, KINDLY SEE S"UUUULr, a mnnaaa.. 

IN THE SUPREME COURT OF INDIA 	j.i4*uJ 

CIVIL APPELLATE JURISDICTION__________________ 

Certi , 	ecOY 

TERLOC(ITO21 	StL9$N0s.4 TeA 
er___ 

	)r,_atioas for Stay aft 

 

114 TIlE MATliR OF a 
Supreme Court of India 

LIVIL APPEAL NoS680 To 6662 OP 19 	' 
( App sale by Special Leave grated by this Court. Order dated 
the 10th hay, 1996 in Petitions for Special Lave_to Appttl(civU) 
Noi.3436 tO 3440 of 1996 from the Judgment and Order dated the 
30th November, 1994 of the Ceitral Administrative Tribunal 
(Byderabad Bench) at Ryderabad in O.A.N04.105 of 1993,1366 
of 1993 and 69 of 19941 	 I  

Li 

/ 



II 

F or the  

per Respondent 
Noi.i to 4,4 to 12 
ad 18 to 20 

-2- 

5th Marc 	1997. 
:1 

HUN'BLE MR. JUSTICE J. S. VERMA. 

HON'ELE MR. JUSTICE B. N. KIRPAL. 

itt o R0  U*ddyø So 8.0k 
ur.P0N.OosflaS,USflSø Atyocats. 

I 	 4WS.M11 utsy.n,snonti with fl.$) 

t 	Mr..SJ4s1 Sr. stgsr,SdvoCstS. 

The Application $for Stay alongwjth connected mattes 

above_mentioned being called on for hearing before this 

Court on the 5th day of March, 1997, UPUAN hearing couns'el 
appsar.tsj p-sr tiel flon-*nttOntu 

for the 	S*JCSflU*fl*U*tHIS 
COURT BOTH inter aIls 

pass the following Urder±... 

"The foundatj,n of the case of the Union of 
India is the practice of niaking ad hoc_officiating  proyntions tQ±F 	c-t erreA$ss1stant Rcc ounts 
Ufficer (AA$) (prior to 1987 known as Deputy 
Accuunts Officer) on the basis of the Seniority 
Within the circle and not on All-I ndia basis 
even though the impact 	

,
of this practice appears 

to have a lasting adverse effect on a person 
senior in the list but in a different circle who 
does not get the benefit of the ad hoc officiatin

g  promotion Simply b.ecause he is thea posted in 
a different circle. Prima fcje, this practice 
appears to be the rsan 	 tixec tOr 

4 

.3/- 



-3-- 

the senior person even after promotion to the 
rank of the Acdounts Ufficer and the cons equent 
adverse effects in several ways, including thos e  

in the retiral benefits. The legality of the 
practice adopted of making ad hoc officiating 
promotions based on the circle seniority alone 
excluding from consideration those seniors who 
are in other circles even though the promotion 
fr-m the oost of AAiJ to AL) is to be made on 
All India basis is also a matter which would 
require consideration. To enable proper 
preparation of the case and its presentation at 
the hearing an behalf of the Union of India, 
we deem it fit ta adjourn the case for some 
time. However, the adjournment being occasioned 
for the above reasun, the Union of India must pay 
the costs of this hearing to the other side 
and thare is no justification now to continue the 
stay which has been granted in these matters!  to 

• the Union of India. 

stay grantee in -Fiaso mauuer £" 
Union of India and direct the Union of India 
to pay Rs. 10,000/- as costs .f 

I 

the hearing to 
the other side." 

11 

THIS CLJUHT DOTE! FURTHEii URDEN THAT this Court 's 
urder Oat Cd 10th M$7IYfl JWSU"t 	 -• 

4 
	 tM. Jadqaflt and -Order dttd 300 M6V*0h*r#%994 of St tb -  Cattal 

Adsinistratite Trib-flaZ($ldfl$b*d Deach) at $jdor- abad in 

O.A.$Ot.10$6  of 1993,066 of flfl aa4 59 of 1994 	- 

above-mentioned be and is hereby vacated; 
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H 

	

h 	* 
I 	

I 	 it 
AND TH 1:5  COURT P0TH FUHTH Etc URDEK THAT this 

be punctually qbssrvsd and carried into execut4.o 

all concerned. 

a 	 . 

WITNESS. the H'èn'b1e Shri kiz Midshabber Thin 

. I Ch.ef Justiceof India. at -the söpreme Court, New 

da:t.ed this the  5th day of March 	1997. 

	

- H 	

H 

5UREH CHANDRA) 
ADDITIONAL REGISTRA 

	

t 	 •.• 

- 	 - 

5ij15 3-97.1t  
H 

ORDER 

di 

Delhi, 



I 
liv. 

IN THE SUPRET4E COURT OF U4DIA 

CIVIL APPELLATE JIJBISDICTION 

SPECIAL LEAVE ptrrrIoN(c) NO., 	oF 1995 

INTHEMATTEROF 

1. 	' The Chief Genera]. Manager, 

Telecanmunications, 
&ridhra Praaesh, 

Byderabad. 

Union of TndIa renresentative by 

The Director 	General 

Department of Thlecawnuntcatlofl 

- - 	- 	- - 	 - 	- ---. .-- --.---,-----s.-.a-- 
a].]. the 0.4g. 

- 	 .......Petlttcners 

Vs. 

1 9  K.Venkategwarlu 

aged about 18 years, Accounts 

Offinr W'o The Chief General Manager 

Teleccznmunicattons, Docranchar 

rnvaa Hyderabwl. 

2 tT.Puxna Chandra 	ok S/c Verdasiwha Rac 

aged about 45 years ,Acccunts 

• .. 	officer,Wo the flydcrabad Telephone 

Distrj 

• 



3. 

if. 

I 

6. 

7" 

2 	 ~ (3 L, 9 - 

T.Subrvnanyam S/a T.Sppanna, 

aged about 56 years, 

OIL' isa of the General Manager, 

Rydenbad Telephone 

District. 

P. Narcyana Murty S/c P.Mulaswamy 

aged about 2 years, 
Accounts officer, 0/0 

the G.M. Projects, 
Ryderabad. 

lilTnleqhmana Murt%iy S/c LAkkayya 
aged abot 43 years ,Acccunt Officeri 

0/c the Genera]. Manager, 

Myderabad Telephone 

District Hyde rabad. 

P.Verñcat 	c,&10 P.?.rayana 

aged about 46 years accounts 

offiser ft/c The Diractcr 

M.T.C.2. Hyderabad. Appliants in CA 1035/93. 

S.Stva Ramakrishna Murthy 

aged about ifi yers,Acccunts officer, - 

0/c Chief General Manager ,Teleccnrnuni- 

ccntd. ./- 



p 

L3L 

caticns, Dccr,Saxchar Bhavan, 

Hyderabad, 

P.Narasiwhazn 3/a Nagalab, aged about 

136 years,S.ccuntB Officer , 

0/a tleccm District Manag$r. 	,Ak 
flcre. (I)'IQ ) 

jj,Bhanncrayanan S/D Venkateswar].u, 

- 	aged about 1+6 years ,4.cccunts 

Thlecccthuricationa,Guntun. ( 19 2 2 

10, 	K. Zswar Tho, S/c Samba Murty aged 

about 43 years Accounts efficer, 

0/c Telecom Dist. 

Manager ,Eluru. ( 	p 2 

B.fltchairch 3/c Thehi Rama:Lah, 

aged about 15  years, accounta. 4Offiber, 

0/a Chief General Manager, 

Telecctriunicaticns, 

Hydarathd. 	12 ( 
G.T.V.S.K. Acharyvlu S/c cbT.Ses'na 

cháyulu, aged abta.. 4- yeflr.s c,cunts 
I -- - 

I 

D1v1aj II, 

Hyde rabad. 



13. 	Y.Chandra Sekhar io,Wo Vlswanatham 

aged cibout *7. yaars,Accounts Officer 

0/0 Gener3l 14anager,Te1econnunicat1on 7  

Hyderabad. 	
I f 

lif. 	.N.Vbnkobar Io S/o Gjxlj }turthl. Ito, 

aged about 17 years Accounts officer 

(Vo JhSfGener&. Manager, 

lbleCXUflUfliCatiOI2S, 

Hvdnrnhnd- L) I 

15, 	K.B.G.Dargap*ásada Itao,S/o K.V.Subba Rio, 

aged about 50 years, Accounts Officer, 

T1path. 	C 

T.S.R.LPrasada RaoS/o Sundara &aanurthy, 

aged about 	years, Accounts officer, 

flpathi. 	I 	-I- 
S.Eajesam S/o Pk,rusuramulu, 

aged about 44 years ,Accounts officer, 

0/o Telecom Divisicual Engineer, 

.Ldjlabad. If
() Applicants 

contd. .7- 



ecnd. ./-. 
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18, B.Balasajlu S/o Lingaish 	aged, 

abbut 513 years, Accounts Officer, 

W'o the Teleccm. District 

Engineer ,Mahabubnagar. 	), 

 T. %nkatecharayulu Wo T. V. Kri shnana 

Charyaulu aged about 	) years, 

Accounts officer, 

0/a Tha rann r'nl Manasa-------- 

1Lecom District 

Vt34'awada.  

 (hR.C.L. Sestry S/o Late Satyanarayana 
-. 	- 	'-- 	r- 

Accounts offieer, 

0/0 The Genera). Manager, 

Telecan Jistriet. 
1) 

17 	V Mjthmundry. 

21, K.Venkata Banana S/a Late !sppa Rao, 
jcaLa ,ieecflJLltS cu-fleer 

(Igd) 29.1 5'-20 Eortgate Kandakaa 

Street,Rajahrnundry-1. 	1' 

4 	 -44- 
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I 

)4rtSttflS 
}fltbY sb Late 

.out 59 year$t 
22. 	

Gait venkan 	 No, 

- Ø. 	? 	/;•s 
- 	-- 	 _at.agfl 	0 

, s/c tateT1P POEOn 

a. 	. 	3ayana 

scedSbot)t 140 years ACC0U17t8 

OffjercV&T0Lt' 

,gineet Hahabubagarw 	.1 

y.Sahab saran,WG y.rayana Setty 

aged about 60 yearS AccountS 
officer 	- " 
yelkur Gate ,IcurnOOl-. .Ø.c1/.APhifl a.. -. 

69/0 

Scccinits fficer,(gd) 

Tolecan Distrist Engleer, j9 

Mahathnat. 	.... ... 
. i spondents 

214. 

20 

/ 



tTION:XII.zA 

IN THE SU?rEVE COURT UF INDIA 
CIVIL APPELLATE JURISDICTION 

(Applicati3n1  for Stay) 

- 	
AIM 

Cult. spDRts ?Thc86E0 TO 8682 or? 19*6 

• 

the chief General Manager £ar. 	
Appellant(s) 

!Jenkateabvarlu I'On. 	 ...Respondent4s) 

ated this, the 5th day of March, 1997 

yat,E 

nofl for the Appellate 

S4udi? 

AdYocat etonal 
s*d 15 to 25. 

war., 

on for ReSpond•nt Nos.1 to 4,6 t. 12 

Mta 

sJ/15-3-97. 	
- 
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CENTRAL MDMINISTRITIJETRI8UNRL 	HYDCRAaMD BENCH ATVHYQR 

IUIL APPE L 	 wc;c 	O 	 I 

itin/Appeal4w?jrjled in the SUPEtE COURT OF INDIA 

by S'ri ¶- C.c- 	 G' .j i\ny. 	 f IVt  RLLta lu 

against thp 

Order/Judgrn,ent of this Hon'ble Tribunal datedZiO4fr(j 

anr-  mde .t, "Tct 	fl /O.s .Noo1S, :3tFa/1?t 	IVJ1h! The sJpreins Court 

L4M5! °oZt&ai/petit-soqM*ar_hs 
jc 	cq '2-J 

fl 	OYt4i 	Yac-  jA Dv 

The JiJdgment of the Tribunal in ?. /O.A. No4.foE R!R 	c  S'I c 4  

end the'letter/order of the Supreme Ccurt of India are 

r3:losed herewith Pot perusal. 	 I  

bmitted. 
 

Leputy Registrar ( 

Registrar 	
:s 

H 

III 	

4 

/TW4 CC 	 . 



above-mentioned 

of 1996.   s 	b 	T. h:nai 

Ii 	Ei -t4 'D 	;LCN 

22 JUL H) 

r 
8684 

Civil Apcdi'o.36bo to 

A All communicaftons should be 
essed to the Registrar. 

Supreme Court, by designationr' 
NOT byme 
TelegrapiSic address 

1J.No. 237/96/SE2-nfl 

SUPREME COURT 
INDIA 

Dated New Delhi, the ..... 27.th ... Jun.e,t..i.996.. 
11 

FAOM : 	Mr.Rajmas Dhixnan, 
Assistt Registrar. 

&To 	

Registrar, 	
-. 

Centres Administrative Tribuna-]., 
Hyderaoao Bencn, Hyderabad. 
AndhraPradesnL  . 

CIVIL APPEAL 110$. 8680-82 OF 1 996. 
(Appeals byoirLeave granteu by this Cotart's uruer 
dated ky the 10-5-1996 in petition for Speciat Leave to 
Appeal (Civil) Nps. 3438 to 3440 of 1996 from the Judgment 
and urder dated the 30-11-94 of the Central Administrative 
Tribunas, Hyderabad Bench at Hyd.erabau in O.LA.Nos.1035/93 
1366/93 and 69/94. 

The Chief Generaj. Maiiager and Anr. 	 :....Appeliants. 

-Versus- 

K.Venkateshwarlu. and Ors. 	- 	 .....Respondents. 

---I 

I an to forward herewith for your inforna-tion and record 

a certified copy of the Petition for Special. Leave to Appeal 

filed by the Appellt above-namea in this RegistrJ and taken 

on recori as .wetition of Appeal. Pursuant to this" Court's 

Order dated 10-5-1996 (a certified copy of this Court's relevant 
Ct 	ecord of proceedings is enclosed) granting Special. Leave to 

to the App ellant above-ned an to say tht1  the cased 



* 

4'  

M 

-- 

-: 2 :— 

The Responaents flos.1 to 4, 6 to 12 azd 15 to 25 are 
if 

represented by Mr.S.Udaya Kumar Sagar, Advocate. He has 

been served directly with the notice under Rule 11 of Order 

XVI, 3CR, 1966. 

You may now, as required by Rule 11, Oruer XV, CR, 

1996 0-ause the enclosed notlice of LodgrneAt of Pbtition 

of Appeal to be served on the Responuent No 5,13 a-nd 14, 
nc traujt to this Court a certificate a'sl  to the dates on 

which the said notice has been served with-in three months 

from the date of receipt of NOtice of Logaent, Petition 

of Appeal, failing which the mattei will be listed before 

the Court for further directibn2. 

Regarding the preparatjoh of the appal recor, your 

attention is invited to the provisions contained in amended 

Rules 11 A of Order xvi, 2CRt l966 (amended on 15.3.91) and 
appropriate steps may be taken in the matter in accorcance 

with the said nilee. 

Ypurs taithfuLi.y, I 	 I.  

AITA1T REGISTRp.j. 

11 

I 	iq ib1r?T/PH, 	L.i 



Je rsz/24 
RT No.10 	 SECTION XII.' 061 A/sMATTER 	. -" 

SUPREME. COURT OF INDI 
RECORD OF PROCEEDINGS 

Petition(s) for Special leave to Appeal (Civil) No.14754/OS 
(Frcs tM iudge.ent and order dated 09/02/94 in 0* 1324/9 
f the High Court of MADRAS 	. 	 I 

4ION Of INDIA $ MR 	
Petitioner (s) 

- 	 VERSUS 

R. SWANINATH*$ 	
. 	 Respondent (1) 

( With Appin(s). for stay ) 
( With Office Report ) 

With 

stP(Clvil)$o.2548fr25489/95,SI(dh1)o.26086_26132/95 tfl41tifub03/t  

slflClvll)NO.4239/96,SlP(Civli)b0.424fh96t5tPflPtOS' 11/96, 
SlP(Civil)No. 034_9036/96.StP(10.9b06_9I28/96*51flu1 hb0O3T  1-93711/96, 

SlP(Clyil)No.938T/96,SLP(Cl)9391_9392/96 t 51F 0s 96OS'9S  
SlP(C) ...../96 (CC 2375/96) With SLQ(C) $o.11142/96 
0at : 10/05(96 These Petitions were called on.for hearing today. 

OR.AN  
HON'BI.E MR. JUSTICE N.P. SINGII 
HON'BLE MR. JUSTICE S. SAGHIR *1*4*0 	. 

-e 

5or Petitioner (s) 	Mr. Vj, Aeddy. *.s.e. 
Mr. A.I. Jeya' Rant. A.B.C. 
fl/s CV litba Rao. Ms, Indra Sawhn.y& 
Ms. Anil Xatiyar.Mvs. 

w*flrcwrp—'-9k4s) Mr. Rakesh U Upadhyty t liz. Cl ttbs RaojMvs. 
liz. Mvjrd Ktjafl Shsrma.Adv. 

I. 

msrdoè1d$. 

for zen 	Mr. $ageshwar Rao 4. Mr. ZU Zuntar Sager.vs. 
Mr, SctnvirSingh Dogwal & Mr. z Tyagi, 
Mr. Bhree Pal Singh,Advs. 
Mr. 5.11, Garg.ek.V. 	 I 

- 	 a. Con led to be true Copy 

ASSIN96tReistrarçj. 
so  

1 0tnt ór 



4 

-.4-.-- --.----- ...-- - 	--'_ _.--,- --,--- ---. 	-------. 

1' 

I. 

ptäy condoned. 

Iaave granted. 
4. 

mare ,hll be stay of the iriçugflsd orders in all 

the eppsil$' no recovetY shall be made in r.n*Ct of 

- 	paysents already sade, peI?diflg disposal 

Nesting be .xp.ditecl. 

(Ijtooriafli) 

Gangs 	
CWZt Master. 

61 
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CIA 

N NE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION. 

SPECIAL LEAVE PETITION (CIVIL) NO. 	OF 199 

IN THE MATTER OF: 

1. Thehief General Manager, 
U 

Teieccwynunictions, 	1&MOCku VU0I-flv 

Andhra Pradesh, 	 I . 	 . 	
. 

Hyderabad. ....... MoE.-V I 

Jpreme Coufl 01 
Union of India, rcp o  by 

The Director General 

Dept. of Teiemmunications, 	T 

New Delhi.. 	: Common Respondents in 
. 	 - 

 

all the 

.,. PETITIONERS 

VERSUS 	. 

1. K. Venkateswarlu 

2, U. Porna Chandr3 Rao 

• T. Subramanyam 	 I  

P. Narayana Murthy 

N. Lakshmana MUrthy 

P. Venkat Rao. 	...App1icnts in OA 1035/93. 

.7, S. SivaRarnakrishnaMurthy 

8, P. Narsimh&tm, 

90 M. Bhavanarayana 

10. K. Eswar Rao 

contd../— 

H 



e.  H 

U  B. Pitchaiah 

•  G.T.V.S.K. Acharyulu 

•  Y. Chandrasekhar Rae 

 N. Venkoba Rae 

 K.R.G. Durga Prasada Rae 

 T.s.R.A. Prasada R9  

17, Rajesam 	 Applicants in OA 1366/93 

19. Venkthtacharyulu 

20 G.R.C.S. S4stry 

S 	H 21, K. Venkata Ramana 

22. G. Varkata Krishna Murthy 
r - 

 Narayana Rae 

 Y.Sahab Saran 	: App1icants in OA 69/94 

... RESPONDENTS. 

• PETITION UNDER ARTICLE 136 OF THE 

CONSTITUTION OF INDIA FOR GRANT OF 

SPECIAL LaVE 10 APPEAL AGAINST THE 

JUDSENT AND ORDER DATED 30.11.1994 

PASSED BY THE HYDER;BAD BENCH OF 

• HYPEBABAD IN O.A. •N0o1035/939  1366/93 

AND 69/1994. 	L __________ 

contd. ./- 

I) 
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• •• 	
H 

THE,  HON'BLE CHIEF JUSTICE OF INDIA 

• . AND HIS COMPANION JUSTICES OF THE 
- 	

. SUPRBAE COURT OF. INDIA, •NEW DELHI.. 

THE HLMBLE PETITION OF THE 

PETITIONERS A BOV&-NIWIED — 

MOST_RESPECTFULLY_3IOWEIH: 

1. 	. Tht the Petitioners are, filing this 

ag. nst the judgement and order datd 30.11.94 

passed by the Centai j\dministrDtive Tribunal, 

Hyderabaci Bench in O.. No. 1035/93, 1366/93 and 

69/1994.  

2. L(1 	cz 	 Scl 	 - 

amongst other substantial question of law of 

general public importance, 	-iich' neEd to be 

deciØed by this Hon'blc Court : 

i) whether after obtaining reular promotion 

CIA asoflior employee Can demand stepping 

up of his ply equal to that of his 

junior, 	o is getting higher pay due 

to ad—hoc promotion at his credit iAhil 

working in diff2rent circic/Eons thn 

• the seniors I 	• 	 I 

. contd,./— 
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Whether the apohic?nts to had not 

resented the promotion of thei.r junior 

in p±'efcrcncc to-them can resent the 

consequentinl benefit of incraents of 

pay to such juniors? 

iii) 	Whether counting ofperiod during which 

aDDliCaflts were nnt mr'rle4xin 	- A 

Accounts Officers/TIS Group B Officers 

for drawal of increment in that g±adc 

at par with the junio±'s who had actually 

xked as ad hoc  
amount to equal treatment of unequ9ls? 

3. 	That briefly stated that the.f acts givirg 
- 	

rise t a the filing of the present petition' for 

Special Leave to Appeal are as under 

1) 	That the RespOndents belong toP &- T 

Accounts and Finance Service, This, rrettei' of 

fixation of pay on promotion toj higher post is 

governed by FR 22 (Formerly FR — 22'— 0).. In 

accordmce with the provisions as contained in 
- 	 -- 	

stiuja 	rjsc ructxon 

"decisions thereunder, thd 'spell of period spent - - 

• 	by an official, while working on a high€r post 
- 	• 	on adhoc basis also countstowards increment. The 

contd. ./- 
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provision results in juniorsigetting a higher 

py in'.prcmotional posts, if they have a longer 

spell.of ad hoc ervice at their credit then 

their seniors. This scheme has been in vogue 

unisquestioned since long. 

That the Repondent s 1 to 6 are working 

as Accounts Officers under the control of 

Petitioner No.!, Department of Telecommunications, 

A.P., Hyderabad. They tiled O.A. No. 1035/1993 

praying for stepping up of their pay in the 
- 

the pay of 5ri J.N. Mishra (Staff No. 81099) 

who,  was junior to them in the immediatelower 

cadre of Junior Accounts Officer. A  copy of 

j\NNEXJRE P—i. 	the 0.A. No 4  1035/1993 is Annexure P—i. 

iii) 	Th$ the Respondents 7 to 17re sf0 

working as Accounts Officers under the control 

of Petitioner No.1, DOT, A.P., Hyderabad. They 

filed O.A. No.: 1366/1993 before the Hyderabad 

Bench of the Tribunal praying: for stepping up 

) 	 of their pay in the cadre of Acourt s Officer 

so as to equal to the pay of Sri K. Sarikara 

Na;ayanan (Staff No.81537) who was junZor to 

them in the immediate lower cadre of Junior 

Accounts Officer. A copy of the O.A. No. 1366/93 

ANNEXURE P-2. 	is hure P— 2. 

Contd. ./- 
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iv) 	That. the Respondents 18 to 20 are 

also working as Accounts Officers under the 

control of Ptitioner No.1, DOT, A.P., Hyderabad, 

The Resp'ondents 21 to 23 and 25 were also working 

as Accounts Officers under the control:of 

Petitioner No.1, WT,  A.?., Hyderabad and they 

retired on superannuation. The Respondents 

18 to 25 filed O.A. No.69/1994 before the 
A 	 I 

--•---- 

stepping up of their pay in the cadre of 

Accounts Officer so as to equal to the pay 

of Sri J.N. Mishra  (Staff Nos. 1099) who was 

junior to them in the cadre of junior Accounts,  

kNNEXtJBE P-3. 	Officer. A copy of O.A. NO.  69/1994 is Annexurep- 

- 	 ----- r 

- 	 O.A. of the Respondents and relied upon GIMP 

O.M. No.F.2(78) LIII. (A)/66 dated 4.2.1966 

wherein three conditions were stipulated for 

stepping up of their pay. , A copy of the O.M. 

ANNEXURE P-4. 	dated 4:2. 1966 is Annexure P-4. The said 
2 

. conditions specified in the O.M. were not 

fulfilled for stepping up of their pay, the 

Respondents are, thcrQfore, not entitled for 

any relief of stepping up of their pay. The 

stepping- up of pay is also prohibited in accordance. 

contd../— 



- 	 -- 
I 	 with letter dated 31.5.1993 and a coy ti*reof 

LE29±!P-5. 	is.flnczurLyr. 

vi) 	That vide common judgement and order 

dated 30.3:1.1994 the Hon'b1Trihyfla1 directed 

that the pay of the Applicants in O.A. 1035/1993 

be stepped up and allowed their O.A. However, 

the.rriofletary benefits are limited from 1.9.1990. 

The Hon'blc Tribunal also allowed the stepping 

up, of pay as prayed in O.A. No. 1366/1993 but 

the monetary benefits are limited from 25.4.1991. 

The Hon'ble Tribunal also allowed the relief of 

stepping' of pay  to Respondents 18 t o 25 in 

0.A. No. 6911994 but the monetary benefits 

are limitçd from 1.1.1991. It was also held 

p 	thatas Respondents 21 to 23 and 25had retired 

from service on their superannuation, their 

terminal benefits have to be refixo3a taking 

____into cot nfreyjse ci fj3t 1 onof p 7) 	if require ci, 
and arreaz's of the terminal benefits, it any 

have to be accordingly. 

That feeling aggrieved by the impugned 
11 

common judgement and order dated 30.11.1994 

passed by the 1-lyderabad Bench of Tribunal, the 

petitioners are filing the present petition for 

Special Leave to Appeal before this Hontble Court 

on the follovdng omongst Other - 

contd../-. 	 - 



IN 

C) 

G ROUNDS: 

0 

- 

A) 

I, 

* 

BECAUSE the impugned common judgement 

and order is, contrary to the provisions 

of law, instructions and material on 

record and the same is liable to be 

set asiqe by this Hen' ble Court s  

BECAUSE the l-!on'ble Tribunal erred in 

allovàng the O.\t s of the Respondents 

and givihg the directions as contained 

in last p'a of the impugned judgement. 

BECAUSE the Hon'hle Tribunal erred in 

relying onthe decision dated 29.11.1994 

in O.A. No 974/1993 and 10ht/o  
otner - decisjon of the 'ribunal, because 

some of the judgemtntbv0 already 

been challenged byth'2 Petitioners 

before this Hon'bje Court. ]  

non'nie tribunal failed 

to appreciate that the Respondents; 

pay have been properly fixed on thkr' 

promotion and there is no miscrriage 

of justice. The Hon'blc Tribunal ought 
to havn ALcmAa  
Respondents. 

S 

contci../-. 



V lb 
• BECAUSE the Hon'bio Tribunal cipletely 

overlooked the fact that the Respondents 

have not worked on higher post as and hoc/ 

• officiating for more than à/Shri J.N. 

Mishta and K. Shankaranara,ranan. 	Thcr 

fore, the benefit could not be given 

to the Respondents in fixiflg their pay 
on promotion 	u [4A'4IL 

 BECAUSE the Hon' bie Tribunal failed 

t.nnnrecinte that FR 22(C) 	note (lo) 
is applicable to the facts ot tue 	Case.. 

 BECAUSE the Hon'ble Tribunal erred in 

holding-th3t the Respondmts  wer: 

justified in seeking stepping up of 

their pay, 

nEaUsE the HCn'ble Trjhuhai failed to 
apprcci ate that it is necessaryt flat 

when a person, who is said to be compared 

for the purposes of stepping up has been 

granted the so called benefits  of the 

rules prevailing, thcn, it 	could not be 

said that he was junior to the Rcspundcnts 

• 
- 	contd../ 



I) BECAUSE the Hon'ble TribUnal ifailed 
0  

to appreciate the settled principle 

of law that no monetary benefits to 

be given on account of deeming promotion 

granted to the employees as laid down  

by this Hai'ble Court in Palaru 

• Rmakrjshnajah Vs. Union of India 

reported in 1989 (2) 	5CC 541L 

- J) BECAUSE the impugned judgement runs 

center to the decision reported in. 

JT 1992 (5r$C 595, Junior T1ecan 

Officer, Forum Vs. U.O.I. and Jr 1994 

(7) 	SC 58, Telecanmunjcation 'Engineering 

Service Assovlation Vs. U.O.I. 	. 

. BECAUSE the impugned judgement has 

far reaching implications and creates 

:a great administrative problem in respect 

of ad hoc appointment to the officials 

as per their seniority in circle, 	inst cad. 

of seniority in cadre on. all India basis. 

I .  

 BECAUSE the judgemnt of Etnakulam Bench 

of the Ttibutml on identical issue have 

already been challenged before this 

Hon'.ble Court 	and other spEcial leave 

conld. ./- 



pctitions are pending like Supt. 

Engineer (E), Telem Electrical Circle 

Vs. M. Ramakrishflan 3nd.others. 

BECAUSE the i-ion'ble Tribunal failed to 

appreciate that ad hoc promotion cannot 

necessarily be on the strict basis of 

seniority. In services, t -iere the 

seniority in a cadre is on an all India 

- 	
basis vdth functioneries in different 

stations or centres, it may not be 

posib1Q to ensure appointme9t of the 

senior most, vhenever aflad hoc promotion 

bcome necessary. it is all such cases, 

the pay of all those who happen to b 

senior in the lower post to the ad hoc 

promoteos, is to be s€ eppedup, it vd11 

inevitably reilt in considerable strain 

on the exchequer. 

	

N) 	BECAUSE the Hon'ble Tribunal failed to 

appreciate that the stepping up of pay 

'is admisibLe only if the junior is 

	

- 	promoted subsequent tothe' senior. In 

these cases-the juniors were promoted 

earlier than the seniors., 

I 
/ 	

: contd..F 
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That the Petitioners crave leave 'of 

this Hon'ble Coi,rt to add, amend or alter the 

abovc founds of appeal. 	. 

That the Pctitjoners hive not filed any 

other potitionin this Hon'hle Court agalnstthe 

impugred judgernent and order dated 30.11.1994 

passed by the Central Administrative Tribunal 

Hyderabad, Bench, in O.A. No. 1035/93, 1366/93 

nnd69/1994. 

It is, therefore, most respectfully and 

'humbly prayed that this Hon'blc Court may be 

graciously pleased to - 

grant Special Leave to Appl against 

the impugned judgernent and order dated 

30.11.1994 passed by the CcntrSl Mmini—

strative Tribunal, Hyderabad Ench, in 

C.A. Nos. 1035/93, 1366/93 and, 69/1994; and 

pass such further and other o±ders as the 

Han' ble Court may deem fit and proper in 

t he circumstances of the: caseo 

AND FOR THIS ACT OF K]NDNESS YOUR HUMBLE 

PETITIObRS AS IN DUTY BOUND &-IALL EVER PRAY. 
DHAWLN in; 

(MRS. B. RAN) 
ADVCCATE. 	 . 	( MRS. ANIL KATT{AR.) 

ADVOATE FOR ThIEPETITIONERS.. 

NEW PELHI 	'. 	$ 

FILED ON: 	A1gUSt, 1995, 



H. 	. 

I' 

IN THE SUPRBvIE COURT OF INDIA 

CIVII,..APPELLATE J'URISDICTION 

It 
	 • 	 SPECIAL LE;VE PETITION (CIVIL) NO._. _ OF 1995 

IN THE MATTER OF:. 

The Chief. General Manager, 

TelecanmuniCatiOn, Hyderabad. 	... PETITIQIS 

VERSUS 

K. Venknteswarlu 8. Ors. 	. •.• BES?ONDENTS 

AFFIDAVIT 	. 	H. 

"fl DUCO fraKaSfl, Assistant 

Director General (TE), beparbment of Tel 1 ecorn, 

Sanchar Bhawafl, New Delhi. 

I, the deponent above pamed do hereby 

solemnly affirm and state as und.er  

• 	That I am the Assjstnt Director General (TE: 

in Teleconmunication Deprtment and in that capacity 
. . 	

I am acqUaInted with the facts of the CaSC and 
•• 	. 	competent to swear this affidavit on behaif . bf the 

petitiorrs. 	 . 	 I  

* 	 2. 	Tht I have read the accompanying petition 

for Special Lavé and the Stay Application and I say 

that the fact.s stated therein arc true to 1  my 

knowledge onthe inforrnatia-i derived from the official 

record of the petitioners. 	
I 	ç 

cohtd./n 
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3, 	Th3t the Annexures annexed With the 

accompanying petition are the true copies' of 

their respective orina1s. 	 'I  

D EP ON EN.T. 

I, the above named deponent, do hereby 

solemnly verify that the contents of the aforesaid 

AffidaVit are true to my  kttwledge, no part ot it 

is false and nothing ITUtO rial hs been cbncealed 

therein. 

VERIFIED AT NEW DELHI ON THIS THE 	DAY OF 

AUGUST, 1995. 	! 

DEPONENT. 

1• 



2 

i4ri cLAd4,QJ 

 

- 4k-. 	ci1 4URd1? 	jq O4L 

—i:— 	rLç % tci % 	atru4r  

o'\ 	 0-- 	 NJ?c 	4-lq 	d- 
(Vi3' 

 

' 	rth 	(% ti Sp&: CxrAc 

ctt 
(2-c-9 

L c'L Lcio- 	tvttr 	(yc) 

I 

t, uc 

ck CA') 

. 	
.t)k 	

( 	) 
\j 

cf 

¶C(°'C cstk-ccA, 

jLqw' 
- 

LO (Rik) 

Gk--. 

Tikt. 	r-' 
CA• A) 

/ 



C. 

Cott 	ti_'-1o. 43jL 	 j 
.• • 

CENTRR.L MD11INISTR,TIVE TRIBUNAL 	HYDERABAD BENCH ATJ4YDERM8AD 	 1 
CIVIL APPEi L 	 •NQ. 8(O ft 	1996 

I 

lvl~lled 
 

in the SUPREME COURT OF INDIA 

by S flJ— C1AQ4 Gvjak noaar - nr. cnpr < 	 ht0 	Ac 

a ga inst the 

Order/Judgment of this Hon'ble Tribunal dated •flt- 	- 	 . 

and made in I 	 The Supreme Court 

was pleased to dtsflite-19-9--±eeve---ti3-a.pfea4-4e-t4-t-j-or/stay the 

oporation of judgment on  

The Judgment of the Tribunat in T.A./O.A.Nczt jO%S 	gI0/os gç— 

and the letter/order of the Supreme Court of India are 

enclosed herewith rot perusal. 

Submitted... 

Deputy Registrar (J) fr 
Registrar 

Hon'ble Vice-Chajran Vz 

Hon'ble Member 

Hon'ble 111'(eE (R)II 



INTERL0CUTORLPLICATI0N NOS,4 TO 6 
Applications for staiT 

IN THE MATTER OF : 

Chief General Manager and Another 	 i •Petlt loner 
Appellants 

CIVIL APPEAL NOS.8680 TO 8682_Qj19 

All communications should be 
adressed to the Registrar. 
Supreme Court, by designation. 
NOT by name 
Telegraphic address 

SUPREMECO 

D. pj0 237/96/XIi A 

SUPREME COURT 
INDIA 

20th May,1996 
Dated New Delhi, the .........................................................19 

FROM 	: 	Ra.jmal Uhiman, 
Assistant Registrar. 

TO 	s,he ' Registrar, 
Central Administrative Tribunal 
.j(Hyderabad Bench) at 
Hyderabad. 

versus 

K.Yenkateswarlu and Others 	 ..Respohdents 

$ir, 

I am directed to forward herewith a certified copy of 

I the Order of this Court dated 10th May,1996, passed in the 

action. 

Please acknowledge receipt* 

zt 5TT1 	f'&tr 
:nu al Adciirristrauve Tribunal 

U?DEHMiAD BENCH 

- 4 JUN 19% 

j ..-ii' a 
- '.t. .....-. 

Yours faithfully, 

eLi 

ASSISTANT REGI STRAR (J 

n 

 



Sup. C. 52 

IN THE SUPREME COURT OF 
*JIUflZ4CIVIL APPELLATE JURISDICTIC 

jNTERLOCUTOflAPPLICATIONjOS. 4 Too 
C ApplicatlThs for Stay by Notice of Met 

IN THE MATTER OF I- 
NO. 	 of 

Cenifled to be true COPY 

istant Registrar (Jud 
$Q?71.199 

Supreme CoèVUol India 

CIVIL APPEAL P403.8680 TO 8682 OF 1996 
t Appeals by Special Leave granted by this Court's Order dated 
the 10th Uay,1996 in Petitions for Special Leave to Appeal(CiTtl) 
t1,s.2438 to 3440 of 1996 from the Judgment and Order dated the 
30th Novewber,1994 of the Central Administrative Tribunal 
(uyderabad Bench) at Hyder.abad in 0.a.Nos.1035 of 19939 1366 of 
199$ and 69 of 1994 ) 

The Chief General Manager and Another 	 ...Petitionere/ 
Appellants 

Yer sue 

t.Venkateswarlu and Others 	 ...Respondents 

( FOR COMPLETE CAUSE TITLE, KINDLY SEE 

SCHEDULE 'A' ANNEXED HEREWITH ) 

a 	 10th May.1996 

HON'BLE MR. JUSTICE N.P. $INGH 

HON'BLE MR. JUSTICE S. SAGHIM AHUAD 

s Ur.T.R.Rtddy and Mr.A.N.Jaya Rem, 
Additional Solicitors General at India. 

(Mr.C.Y.snbbs Rao,Ms.Indra Sawhney and 
Mrs.Anil Katiyar,Ad'vocates with them) 

* U/s Nageshwar Rao and S.Uday Kumar 
Sagar ,Advocates. 

,1 

I 

For the Petitioners/ 
y  Appellants 

For Respondent 
Nos.1 to 4,6to 12 
and i5t t. 25 

THE APPLICATIONS FOR STAY above—mentioned being called 

e_... La1..a ka#a.na $k4. ta..t.b -_ the Ifl&h Ae, at IIawlOOA 

UPON hearing counsel for the appearing parties above—mentioned 

THIS COURT 00TH ORDER that pending the hearing and final 

disposal by this Court of the Appeals above—mentioned 	
CL_ 

tsa1ctfta-the operation of the Judgment and Order dated 

30th Noveaber,1994 of the Central Administrative Tribunal 
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.Nflerabad Bench) •t øyderebad in LA,Nn.10$1 -si 1993, 

	

I 	 4 1366 sf1998 ad 	 i 69 .f 1994 be and t hereby .itajed and 

turttern. rec•very shall be made in respect or payments 
I 	. 

itegd;' tadO$ 	 . . 

sO Tills Cent .00tH flàtu Bk] ORDER THAT tub' ORDER be 

punctually ebs1 rnd and carried Into ezecutis4n by all 

CsbCer*ed; 	. 	 . . 

UTNESS 	:aon*ble IbiS .ths Mahabberaad,. 

Chief Au nice 	India at the Sptere Court1 jg,j be1hS 
4i. 	 I 	H 

dated ate, the 10th :4. of may 1996. 	. 

H 
J 

( TI fiachdeva ) 
JoiNt 

1 
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sUP}4.cOUET 0FINDTh 

CIVIL APPELLhTE JURISDICTION 
-i 

SPECIA& LEAVE flffflION(C) NO. ______ oFl9fl 

ThT}WR01 	 jit: H 

1. 	The Chief Genera]. Manager, 
t 	 - 

Te1ecctmUfli0at0n8, 	 V 

Sndhra Pradesh, 

Hyderabad. 

H 	 L. 

Union of India representative by 	
' I 

The Director Genera]. 

Department of ¶Lbloóamnufltcattofl 

ccmmon Ibspondents in 
- all the 0.18. 

.....Petttcnera 

- 	Vs. 

1• 	LvenksteShfsrlu 

agSSthO%4  

otrisar 0/0 The cidef General Manager 

telecenmunicattdns, Doorenchtr 

iavan It'd. rabad. 

u.PurmChandraXokB/oVerdU1jnhtO 

aged about 1*5 years ,Accunts 

officer, 0/o the Rydorabad Teleptofl. 

-• District. 	. 	 ¶ 

'I __________ 	 ••. 	

__ 
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3. 	'r.SubntmanYam e/3 T.kppanna, 	 -- 

aged about 56 years, 

Off ise of the Geneni Manager,. 

}Jyderab3d Telephone 

District. 

P.Narcyana Murty S/a P.Mul*swamy 

pt aged akt 	years,
W.  

- 	.  

Séäunts officer, 6/0 	- 	 4 

the G.M. Projects, 

rderabad. 	
. 

N. Lakshniana Murthy S/c Nâkkayya 

- 	 aged abot 43 years ,Scccunt fficerj 

0/0 the Gets to). Manager, 

a 	

- 	flydmbad T.lepliots 	
t 

Dtstriet Myderabad. 	 - 	'• 
1st1': 

6. 	P.Vedcat lbo,&'o Patr 	 . a 

aged about 46 years acccàntC 

offiser 0/0 The Directcr 

)f.T.C.L Hyderabads  Appflusnts in OS 103g/93. 

&Stn Thxnakrjshna MuitFay 

aged about id years,Acccuntg officer, 

C/c Chief General Manoger sTeleccrmuni- 

W
OALP ':ta:: 
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: 

caticns, Thcrosflflchar Bhavan, 

Hyderabad. 

P • Narv.simham s/c Nagzsiah, aged about 

1+6 years,s.countfl officer ' 

O/'o Gelecom District Manager, 

eflcre.  

I 

MBvflnartyafl31) sk Venkate swarlu, 

aged about 1+6 years ,icccunts 

Officer, 0/a General Manager, 

Th].ecccWutic3ti0nS,Gm)tU1  a  

 

I 

K. Zswar Jo, 8/c Samba Murty aged 

about +3 years Accounts officer, 

a/c Telecca Diet. 

Manager ,t.uru. (' P ) 

12. 

B.Pitchairoh 8/0 Dachi!eThaiah, 

aged about 1i5 years, Accounts. .Offt$er, 

0/a thief General Managers 

Te].ecnmnicaticfls, 

Rydersbbd. 

G.T,V.SJ. Acharyulu 8/c G.T.Selha 

-oiyu1u, aged about tii years Aesounts 

cffioer 0/0 zzactive zngineers,CiVi]. 

Dividon fl, Chikkadiy3.l7, 

irydarabed. 

4. 



7.6 

cc  

y.qazdra. Skhar to,s/o VisWanham 

aged about 1.7  years,Accounta Office?' 

(Yb Genera]. Manager,TOleCCXlrUfli cations ,,1  

Hyderabad. 	I 
S. 

N.Vbnkobar Ibo &/0 (bni Murthi Bao, 

	

S 	
- 	 - 

aged about 57 yearsAccounta Officer 

CVo-ttsf.Gener&. Manager, 	 -. 

mlecczununications, 	- 

Hyde rabad. P 
I 

K.E.G.mjrgap*asada Rao,S/o LV.Subba !tso 

aged about 5b years, Accounts Officer, 

0/0 Telecom DiatriAt Manager, 

Tirupath. 

	

16, 	-. T.&R.A.Prasada RaO8/Q Sundara Ibmwnurthy, 

aged about k, years, seotte-  officer, 

a/o:Teaeoccmunication Division Manager 

Tinipathi. 	?) 

	

17. 	8.Bajesam 8/0 Perasurrilu, 

aged about +4 years ,hccounts officer, 

0/0 Teleccc Divisional Engineer, 

Adjiabad. 	(1 applIcants 
I 	in O.4LN0.1366/93 

a 

t 

13. 

El 

4 



I 

V - 	 - 	 - 

t. 
a#.. 

18; 	- •BB&J.aStilU $/à.Liflgaiah age4, 

abott 1VO years, Accounts Officer, 

a'c the Tele;Om, Di.strict.  

gtnoer ,Nahabubflaflr. 

S 

 

19. 	T.xw1techaraYUlU S/c T.V.Krishnama 

Charyaulu aged about 5b years, 

aCcoUntNoncer, 

01/0 fl13 General Manager, 

1OCcC mit riot 

Vt3aySWad. 

20. 	Q.R.C.8. Sostry S/o Late &ttyanarayafla 

Muithy aged lbout 50 years, 

Accounts offleer, 

G<o The General Manager, 

Thlectt )tstrtct. 

Mjahimlndl7.  

21 • 	K Venkata Ramafla 5/0 Late Sppa 1o, 

aged about 50 years Accounts officer 

(mgd) 29.15-20 Eortgate Kandakia 

Streat,Bajahmundll-l. P 0 

eontd. .1- 

1 	. 

I - 	 I— - 

	

.5. 	 . 	
• 

4. 	
•-. 	 . 	 V. 	. 
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.. 	 U 
•• 	G. Venkata MrislUta ffiwthy S/'o Late 

I 	 Gait 'bnkanfla aged about 59 years, 
p 	 • 	 - 	 • 	- 

£cttt Offlcel' (Regd.) FT.NO. 79...17..22 

oy- LaPagBr,Raj 

 

rayafla Eso, 8/0 Late Tippanm Mo 

aed about 140 years secounts 

Offter (Va Telecam District 

gineer MShabubftgar. 	1 

I 

t 

Y.SahabSarl'ftfl,S/O y.Thrayal2a Betty 

aged*bOUt .69.  ynrs Accounts 

officer (Ibgd) 32/81  Fbrt 

Yelkur cate,xurnooi..9.c4App1thatt in CL Lb. 
69/S 

25. 	Latriti MOg 

Aeccunts 0fficer,(Ibgd) 
Tolecan Distrist Engleer, j9 	P 
Hahabw2agar. 	•.-..-... .ir spondents 

YZrLTION UNDER .AnICLS 136 OF ml 

CO)STn1YXION OP INDIA POR GRA1fl OF 

-- 	spzm LflV3 TO APfl&L AGAINUI ml 

JUDCZ'fENT AND OflR fl/TED 30.11.1994 

PASW BY TH3 HYDBBLBAD BE?EH OP IWBL26D 

vuo;4. NO.1035/93,1366/93W0d 69/9: - 
- e - a S - - - - - - - - . 	- - 	 - 

contd. 

4 ,  

- 



SUPREME COURT 
tIIflXE/CIVIL APPELLATE JURISDICTION 

INTERLOCUTORY APPLICATION NOS& TQ6 
rApplications for Stay by Notice of Motion ) 

lit 	 of 
IN THE MATTER OF a 

CiVIL APPEAL NO.5. 8680 TO 8682 F 199 

kjannar and knother 	Appellant5 

Versus 

	

K. Yen  - 	Lu and Others 	 Respondent $ 

SEDER GRMITING STAY  

a 
- 	 May, 

a:edthe 	 day of 	 199 6 

0. Anil Katijar, 

dvocate onfiecordfor the Petitioners/Appellants 

Compared with 	SHRI s..Uday Kr.$aqar, 

	

No. of folios 	Advocafeonflecordfo, Respondent Nos.J to 4,6 to 12 
and lSto 25 

/ 

L. 
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/ 
Iii 	flu 	I i 	I 	/.1 	Pt 	j 1415 I tHU I u I 	lEt 111111m 	I I Viii fl nil/Ill I II in ii 

AT IIYflCR.UiID

AV  
çc>  

OIU°35/93 ; 13(6/9:s 
Dm1 6 9 / 9 4 	 datu or d"cjijon 	30-11 

 

flotwoan 

1, K. Venkateawariu 
2. U. Puma Chandra I 
3 • I . Subrauiariytien 
4. ii. Nurayuiia fiurthy 
5 • 	N. Lckslioia fla hUt thy 

P. 'Jerikat Rae 
S. Siva flaluakriuhna liurthy 

(3. P. Naraslinhcim 
9. M. Dhavnnarayarm 

ID. K. Entjar flue 
5,. 0. Pitcliaiah 
12, C.i M.K.. 	bcIaryulu 
13 • Y . CIijinJruueLti 11 i: Mao 
14 • N • V unk oha Han 
15 • K.P.G.  Durga Prasada Rae 
16 • 1 .5 .0 • A • Prntiacln Run 
17, 	5. flU j efli,i 

10. A. Oalaaajiu 
19. T. Verlkatacharyulu 
2U. G.fl.C.5, Sautry 
21 • K. Iunjc ata fl'.i;tiana 

C. Jenkata Kpiul'ina Plurthy 
A. Ki.riti flaô 
Naraiyoriu fluo 
V. Snhah Saran 

Applicants in D - 1 rr/c 

. • 	Rçu1I r:r.,iLu in IDA . 

Apf?l 1C3I1LS in 0 A .C9/9-1 

1. The Chief General hlanager 
1 e 1 & C 0mw U ni ca I: i cj us 
i iu:Jliru Pta tJe!.di 
Ilyilumalioci 	 4. 

2 • 	Li';i on ci' J nyu a 
rep, by thn Director General 
Pep t . or To] Ocriinuiun I. cat I OIt1 
Now DnhIii 	 I 	 I 

Enuinion VirJIlCiiI(Icflt. SI 

40 nil the flAu 

COUNSEL FOR iiiir APPLIEANTS: K. VEUKRTE'3wAnn flRo, AUU0CTE 
(in nil the (iRs.) 

COUNSEL IOU 1 lIE. RESPONDENTS 	N.V. flflF;iiAuA I1EODY, Sr Por  
CENI RL COUT . (in n] 1 thu filtn ) 

CUR A hl 

liOü . MU. JUS1 ICE V. WEELADRI nno, VICE flIRT 1lM/\IJ 
ION. Nfl, R. UANG/tRAJAN , NEPiflri (RORN . ) 

I 



1 U I) 0 II V U ji 
ç 

I 	as 1,ur iJn'I')e Sri fl.ita;ijarainii. F1ni..' (A1oIIIitIiuiI Iv.,) 

Sri K. Venkateswara Urlo, 	e ,ri,:I courise 1 Or the 

dplil icants and Sri N .V.flaghava Redly, Ion rn1 StandIng 

Counsel for respondents in all the above 07u; 

the contentions in all these DAS aye 

so 	the relief ascod for. IieiiC'•t, all Lhe:e O/,szIrt: 

ci u l .,h,k:1 together and di spose'l of by a Cc1IIE!lfli) order. 

Al] the 6 hpplicants in O.i.71o.1035/fl3 are wvkirrj 

a% Accounts (1 ricer:; tinner the control o( u-i, D'.1'.r t'u'r'(: 

Tel occur, Andli ra Prndesh 4  )IyUerbad 	rh (5 CA %)15 Ii L'd 

praying [or s tepp log up of their pay in the cade'2 of Accoun 4  

Of fleer SO h to e(çud to the ymy of Sri J.fl.MIshr. (stif 

110.01022) wuo waf I J Un jor to them in the iir21 Ia te i0e2 r 

C 11 re of. Jun 1 or /cco'ints Of lice r. 

The an1 1 ic-ints nu'nbaring 11 in 0.A.Wo.l 360/cfl 

are wer king its Accoun CS Officers und(, r the control of !  1] 

l)epartuiunt 01IT-ICC cniuiuniciti.ons, /ndhrei PraIenui, HyddrLi]J I. 

Tti Is O was ii led pray inj for,  s topping up of their nay In 

Lh't Cjd 	of AccOutats Officer so as to equal to tire ftiy of 

Sri K.Se,nkara Narayananfstaff No.01 537) who was junior to 

them In the immediate lower cadre of Junior )\ccount' Officer, 

in OJ..lio.69/'4 
AppliCant Nos.1 2, 3 & 7/are working as IccotiiiLs 

Off icers under he  control of fl-i, Departrncht of T lecoitmu-

ni.cations, Andhra pradesh, Hyderabad. Applicant Nos.1, 5, 6 

arid 0, were also working as Accounts Officers under the 

control of fl-i, Department of T'lecorrtnunIcations, A.P., 

I(yJerabad and they nre retired on superannuation. All the 

ml ictii,ts in this O.A. pray(j 	for S topping tip of their 

the cadre of Accounts Of icer so as to equal to the 

Jrl J.rJ.MIshra (Staff No.0105')) who w.is junior to 

( 

I 



'IA 

I IICIII 	II 	(lic C ji1t(, Of JLIIIIUL ItJ'iuiiI:i t•I fleet'. 

6. The posts of Junior Accounts OffIcer and Accounts 

Oi fice r In the Te lecoiluTiunicattons Depo r tni'nt are All 	ml I a 

cicire. The promotion from the post of Junior Accounts 

Officer: to Accounts Offficer is on the basH of st:njorft'- 

ctmi-fi mess. The avenue of promotion for the ':7'oun':s 

Of f.tcer is to the cadre of Sen or Accounts CDt ccr lr I 

from there to As istant c}iJ,e f Accounts officer awl Oh teL 

Accounts Offic3r. 

7 • 	In all the above OAZ there is no dial lerFic to tl' 

earlier aditoc promotion of their junior's. The only 

re,li-f sourjht for by the applicnn's in that they a e n)no 

entitled to step up of their pay with respect to their 

j en Lox-s as the appicant:s never re N I1t(I  the promotion '.: 

on adloc basis and that thel r Juniors were prclur) Led or, 

n(lhoc has 1.; witliout cons ideri.nq theIr ran's for -:uch ad 

rrornotloIs. 	Itin stated by t.): aprl ieints that ti: ttri:'Jy 

in their rrorithiy emoluments wai--.'.'.t,.1 I .. t j' jiritni' 

drawing more poy than the sen [ti was the creation of W.  

cipart'rnent and hence their pay ri'ou hi he stepped up. They 

rely on the following j'tvc 1innts sjjr P In the sIerptiv; UI' of 

pay was penni t I ed un'3e r s imi l.a r ci rcirnn taices . 	Ti 1 re Ii 

tlpcn j tiijrne 1 t-s-ir e - 

Judgment clt 29.10.1993 of Ernakulart Ilend. ii of 

this Tribunal In Q.j. Un. 156/93. 

Judgment cit. 11 • 1.1994 of Ua1ras Bench 
in O.A.140.1129/93. 

31' 13we 1t Ut. 19.7.1994 of Li turjaiore Bench 

in 0.As.No,349/94 & 357 to 367/94; and 

V 

11. 



C 

t?-- 

(iv) 	Jii'ijui.iifl. 'It. 13.0.1994 oL  C'utn 

in O.A.Ho,j'126/93, 

B. 	The l::arned counsel for the respondents rel t I 

,IJpOflO.I,M.F 0  00.1110.F.2(7) E.1II(A)/66datecI 4.2.1fl(G 

wherein three conditions were stipulated for s teppirig tip 

of p:iy. Tho respondents further S tatc .1 that hs the sa Id 

conditions we 	not fulfilled for steppiiig up of their pay 

the applicants are not entit led for the sr,ut3 .. They airo 

cpioced the ic tt:e.r Nu, 4-31 /92--PAT Ut • 31 .5.193 by wii I rh 

te r'pi nj up of pny was prohohi ted. 

9. 	This Bench had disposed of two oAs viz. Q.\IJ0.971/; I 

and 1001/93 by its- Jucl'jrnent cit. 29.11.1994 wherein tM,  

applicants in time Ols ;,re sirniinriy situ it.d difl the 

applicants in these OA, allowing the prayer of the apnl ic 

[or stepping up of their pay foi lowing the Jtv.lc;m. -nts of 

E rzivjkui an,, Madras, Pri alore and C icutta IttnCht:3 • 	3, t w1:: 

held in the abovc two Ohs that it wi.l I he arbitrary AC 'h2 

senior' S pay in the prornot lonal cadre is less than tb; 

of the j r junior-s and hence it will be vi cia t Ion o:i / r tL I 

14 of the Constitution of India 	Lntter dt. 31.5.1 fl3 

of th. Der.I- f:werit of Te1ecocninunjcntjnr5 cfLIot.ed by t 

learni'd counsel for the respondents ;-ii I I. have no appi. t. :rit-jr; 

to these cases as it will have only prospective efiec';. - 

If at all, the mkouxtr instructiotii quoted in the said 3:c;t - ec 

are in order this Iettcr will have no hearing in regard to 

the cases on hand as the ananioly in all these cases had 

occ'jrrej earlier to the issue of that letter. This vjnw 

is a1O iii Accordance with the view taken by the Calcutca 

flench ofthe Tribunal reported in 1 1994(3) sLT(ryT) 37rI - 

Ilaidyanath DanclopacIhyay Vs. Union of India and Finer. X.  



1 t ws a I uo h ICI ii, I 1 c:,., 	 I 
of by tii4 	Jud'jnut dr. 29.11.1904 L.II.IL tho dEli 

Jill  those DAs ; re entit led to get mono ta 17 1> i Li tn 

for thre 	years prior to the date of IUing of 	tho. 
0/ui or from the date from which their 	junior jj 	dr3wjn 
more pay than tha 	of the oppiiearits who are Senior 

whichever is 1CtCL • The normal Conv1ri( tori of all out 01 

rnono. 
tary benefit from one year prior to £1.1 tn of t)re OAs 

as [o I ]Ou.() by this Bench in all cases has been \a r led to 

three ye:s as the applicas belong to All liia cad re
- rH 

for otier reasons Stated therein. 

As the appljcnnts in all those O;s ar si,j Lir 1 y 

ftL,ted as the applidants in O.A.Nos. 974/93 & 1 O /93 

do not find any reasons to differ from the Jui1u(nt of 

this Jjench iii the 'thove quoted O4s 

- in tire result, th 	followinq- direci-jorc 	f( (fly 

(i) 	E(c{qdur..jp at 	as I:rayi for in 

ir dilow -  ci in regird to tire app] icairts therein. 	But, tlr 

	

"orietary beryfit 15 limt(eij freD 1.91909 (thi'; DA w,is J: 	H 
flfl 	fl,J9n3) 

Stepping lip of pay as prayed for In 
 

a I Iowcr3 in rejard to the appiicarfl-s therein h't. the 

iilOncttiry benefit is limited from 25.4.1(c)]mscr$ ic,;.-inlc;rrn 

flflrayarinn, junior to the applicants wiLl-i reference to ;,hnre 

pay the pay of the applicants hs to be s topped up wan 
pron nt-

cc] to the said post of ACCOUntS Officer on 25.4.1991.) 

N. - 



'4. 

4fr4, 

4/ 
(ItO 	U&t9i[PIIN U itt 	EU! I.t;iyl!iI tnt Itt tL.'.IJ'. 

G9/9i is alioweci in t- itjard to thu 	 Lli'..i..:lii 	it'''., 

the inor:tary t.rinhitt3 are limited frcii  

Wit!) filed on 28.12,1993). i 	thn applicantS  

and 8 ate retired from service on their super.4nflUzt 

the it te rid nal ,cnefits have to he re fixed talc I n'j ii' 

rivisecI fixation of pay if 	1iiireI F,d arm.r:; Cd 

tcr,utinZ1 i ,L:it''I iL;.1f ;miy,  

1 2. 	'rh 	aI.nve flhs arc nr 	'cl ;,rL Mi  (1 ii ji y . 	Ti 	i 

tkb ii ri; TLIit:ui( 

f'.,Ic .................
:........... 	4' 

'i 
_: I 

4' 

To 

j • 	'I'm 	etije £ 	,lr?i.ti 	M.11 1,01C I 'i't'lcr''u.mi:wii cm,l,l IT 

lR'rtt  2 . 	'It 	7'! 1 C:.' t:c'r Ge iii, 1; a 	, 	hlij. t. . 
vi 	J liii] ,j, 1KW it:J hi 

3. 	\e.çcopy to ir . u.Vcnkatc f:wat Itho, J4 vflc€mtJI, CAT. ilyci. 

4 • (ne copy to l'hz •11 .V.RjqhmnVa Ie.cclIy, ;ql.Ib .C:,L:U.CA'.r nyu 

S Oi 	copy to 1.1 hr n ry, CA]. • fly d. 	/ 

4 , 	ronv • 	// 	
4 

i-tVIfl 	 - 

C 

4 
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IN THE SUPI1EIC COUfl 3t Vtifl 

CIVIL ARLLAT 3URIS31jjJ 

INTEIILOCJTY ADPLICMTI0J N35.4 T. 6 
(Applicej3 for Stsy by Notice a? ft3tion) 

li_THE MATTEl F 

cIVIL APCEAL W0S.96Bo T 8692 07 1996 
(Appes1 by 5pejal Leave grented by this Court's Crdgr dated the 10th 19'y,1995 in Petitions for pscjaj Lieu, to APPLAI(CLVS1) tdoe,343fl to 34413 at 1936 from the 3udgcsnt and 2rdsr dited the 30th Novnb.r.11394 or,  thu Central Administratju, Trit,unsl 
(Hydegabed Bench) at Hyderabed in 	1035 or 19939 1355 of 1993 and 69 of 1994) 

1.Th. Chit? General Manager 
TSlSCQtinunjcatjons 	

Rpp.11ents Acidhra Pragiesh, 
Hydsrsfld. 

2.Unian of,  mdia repr,s,n, by 
the DLr.ctn General 
DsPtsOf Telecos*unicatjon,, 
Isu Delhi. 	 ..Coon r4s00n4ents 

in all the UAs. 

Vet sue 

Lila 

4.P.tarayana lurthy 
5.14.Lakspnang 9urthy 
S. P.Vsnkst tao 

9.l.0hausnsrayana 
1Q.K.Esiggr Rao 
11.3, Pitchajap 
12.G I.V.5.X.Achsg.yulu 

ice 
14. x. 	- ur.flg qp 

"a 17.5 fla Jean 

19.T. Venkstscharyulu 
20.c.tC.s.sostry 
21.K,venk,ta 
ri 	— — -- 	- 

. .Pstitiansre/ 
APPollants 

I. -- 	 -I. 	flIJ3flJ 

..Applican in 0.1366/fl 

ic a..u.wn; crienna lurthy 
23..Kiritj Rao 
Z4.4aray. 'leo 

..4ppija, in ZM,69/94 

, . • . lsapondents 

10th t.1396 
Ha.V3LZ 1. 3USTHE 4.P. 5Ip 
HON'fltk '2 	IIIC?t.s.a - -- 

COntd. • 2 

b 
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For the Petitionere/ 
'i ppslle nte 

ror rsepondent No'.1 to 
4 96 to 12 and 15 to 25. 

:ii 

$ Nr.V.R.Reddy 3rd 11r.A.1438y3 Ram 
Additional Silicitore .Genar3l of India 
(Mr.C.V.Gubb* Rao,PIs.Indra Sawhnay sit 
nrs.Anil Katiyar,Advotates with thaw) 

M/e.Neg.shuar n and S.tlday Kuwar 
Sager, Advocatee. 

I 

THE APPLICATIONS FOR STAY above-mentioned beAn; callS 
on for hearing before this Court on the lOth'day of Ilay 9 19969  
UPOS hearing counsel for the a'flring parties abovo-antiOflSd 
THIS COURT 00Th ORDER that PSR4Ln3 the hearing and final disposal 

by this Court of the Appflls ibove-cantioned ths operation of the 
3udgiont and Prder dated 30th Vlovsmbsr,1994 of the Contral 
Adainiatntivs Tribunal (Ilydirabad Derdi) at Hyderabad in CA. 
Noe.1035 of 1993, 1366 of 1993 and 69 of 1994 be and is hereby 

stayed and further no.rocoveryIshslL be usda in rispect of 

pay'sntI already flds; 

At THIS COURT 00TH FuHTiZfl ORDER THAT this WOER be 
punctually observed and carried into execution by an concerned: 

ULTNES$ the flnn'hln Shot ltt m.iaPahhs. AhaastI r''- 
austtce or mote at tfle supreirn Cour., New Delhi, dated this, 
the 10th day of flay, 1996. 

4- 	
Sdf- - 	 (l.a. Saähdeva) 

jOINT 'ZECISTRAR 

- - . 	--__•*-•_••_ __.'_.. 

• 9ndt.No.CAT/Hyd/3udl/5C/43/96 	 - Oste:21-6-96 

The Order of the Supreme Court of littLe in C.AoNos. 
0600 to 0602 of 19959  dt. 10-5-06 9  is coasuniested to the 

concerned herein. 	 - 

I, •tUS COPfl/ 

To 
1. The ChIef General flanager, 

Telccoaunic!silnD, 	 4.Mr.K.Uenk*teshwdr RaJo,Advocat. 
1k— 	ft'&Jhrw sta4sph.pdersbad. 	 C.A.T.,Hd. 

&id 	;Jitqç$rCl4UrSl, 	 5.Mr..'a.V.Rag!iava Redc4,Addl.CCSC a E.oç ynjicoinriunicitions, 	 C.A.T. Hyd. iwa-e r&na;iioemi. 
¶ 3.- fl 	•.VsqcittiswarJu & 

Aeoou 	
6. One spars con. 

;."nis OfficerS, 

c- c' cr51 !anesr, 	 H 

\ 

I 



6YR.P. 

CENTRAL ADMINISTRATIVE TRIBUNAL : •HYOERABA9 8NCH 

5-13-193,1st floor, 
HACA Bhavan,Opp.Publiccardon, 
Hyder&bad.4530 034. 

pats: 9s39 

Notice Under Rule 140 of CAT,Ruli 
of Practice, 199 

dilL APPEAL NOs.8680 to 8682 of 1996(on the file of Supre!ne. Court 
(0.A.Nos.1035/931, 1366/93 and 69/94, on the file of C.A..T.,Hyd,.) 

The Chief General tlanager,TG19COM,'A.P.S Usa. 	...Appellants 

Versus 

K.Venkateshwarlu & Ore. 	 ...,Respondents 

The Chief Qenal Manager, 
Telocammunications, 
Aridhra Pradesh, 
HYDERABAD. 

in'his l;tte; j;;ag in o:t, /ExiibA: requested 

the office of this. Tribunal ?or tranamissian at original 
records in 0.A.No2035/93, 1366/9:1 and 69/94 from the file 
of this Tribunal for reference in C,A,Ncs.8680 to 8682/96 
Mn 	fltn nP FIe C,tn,t,,,n 1a.ant ,C  
which was filed by pou.- 

Unless otherwise ordered by the Supreme CoUrt, the 
appellant or hiS advocate shall he notified to Jepoait the 
transmission charges and cost of preparation of records, 

When the party or Advocate tails to deposit the amount 

as aforesaid, the Registrar shall forthwith submit a report 
thereof, to the 9egistrar of the Supreme Court of India. 

Therefore, you are re4uest&J  to take immediate 

steps to deposit the tranemissioni charges for ttans?ar at 
the orXqinal records in O.A.Noo.lOaS/93, 1366/9 & 69/94 

to the Supreme Court in a sum of L75I- by way of Cash or 
IPO/DO, drawn in.fauour of the Rcgiatrar,C.A.T.,Hyderabad 

by 26-8-96. 	 .. 

Copy to:- 
r.N.V.Ragha va Reddy, 
2jcL) C.G.S.C. 

r -  

DEPUTY ACCISTRAR (3) 

13' 



5—iO-13. 
14MC* f3hav 
Hyderabad 

floor, 
piPublic Sardens 
04, 

the 
an Rspandents 
at the :Suprwie 

- 	 I 	- 

of Notis laf Lad rnent de 	at 
30,59 13, & 14./ 
nErt of India dLi1Q-596, be &factedo- 

Sd!- 1 
ReQistrat' 

I. 	• -: I 	'H 

li 	14. LS¼shrnSfle •utthy  
S/c N.Akkayia 	• 	• - _ 	 -'_•] ° 
AccotJints •fl?flcar; 	-•• I 
C/a the GcnEvdJ. Managori 
Hyderabtd Th-lbphanE -DietrS64 
Hydenbsr(AP.) 	• 	• 	• - 

• 	2. YChndS Sd4ha;. 	aa 	

' 
(niS) c 	f- 

G'-n• S/a Uiawanattisrn, 	 -• 	• I 	As 	IL oj2  
LIN • - 	4%ccounts Of?icde, 	 i!t 

0/a General r9aiisgs9 • 
TeiedOITUauflthati-Qfl3 	• 	:- 1 

2 L - 
Hyderabad (ip,) - H 

(R14) 4ty4 
S/a Guru Mw?hi Rao, 
Accountm. D?ticeg, 	- M?t_a rtcrte( (rc,l 	S-tvwcc 
a/a  •ChteP cederai Nanagoi, 
IeleCo,iniuniàstiana, 	-•• • -; • 

HydorbGd 	(AsPt)r 

t-" 	L. S 	• 

14  AUG)996 $11-
UMITRZ 

-'1 
- 
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Petition for Special Leave to Appeal (Civil) Nos.,3; 

3440/6 (copy enclosed) from the Judgment anid anc 

of the Tribunal Court above-mentioned and pursuan-

tni6 Court's Order dated 10-5-1996 granting Specia 

- Leave, to i Appeal the cases have been registered as 

Civil's Appeal Noà. 8680 to 8682 of 1996. - 	 - 

NOTICE is hereby given to you that if YOUEW1Sh 

to bntest the Appeal you mav within t.hritr t9oitr 

urie receipt of this Notice enter appearance before 

this Court either in-person or by an Advocate_on record 

- 	 - 
tce such, part in the Proceedings as you may be advised. 

TAKE FURTHER 1NTOflCE1m,+ in -- 
within the time prescribed the Appeal will 'be -proceeded 

with a-nd determined inyour absence and no further 

Notice'.in relation thereto shall-be given to you. 

JJ?Thfl THIS T!th DAY JUNE, 1996 

- 

ASSIJi 

 

REGISTRAR 

1/7 
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(N0TICE0F LOs,GNTOF TilE P.STITTGt% OF AFiEAL TV TsiL 

r ES? CiCiENTS 

(RuLE 11 OF 0itUt1 XV, 	 1966) 

IN THE SUPkEivJ~, CGdXtT OF INLJ 

CJVIL APP&2LatTE JtJiHsDICTION 

CUlL APPEAL NOS. 8680-82 OF 1996 
flppeals from the Judgteent and Order dated the 3C 
of the Central Administrative Tribunal, Hyderab.. 

at Hyderabad in O.A.No.s.1035,1366/93 and 69/94)— 

I 	 The Chief General Manager & Mr. 	 .. .. Appellan LI 

—Versus— 

I K.V.nkateshwarlu. and Ors. 	 .gespondent 

To 

1. Mr.S.Udaya Kumar Sagar, 
dvocatefót the despondents Nos.1tb4, 
6 o- 12 and 15 to 25. 

?d 1 nkMmA_i..riJr_V/Lj4kkflMV  

;; Gener al ;a;;; 
IlyderabadTele.pIioñ6 	 - 

District HyderAbad. A.P. 

.3, 	j.tflLanura zmanar fldu sjc T Lswanatnum 

aged:about47 years, j.ccounts Officer 
Q/o General Manager, Telecommunications 
Hyderabad. Andhra Pradesh.. 

4. N.Venkobar Uao 51° Guru Murthi *4 flo, 
aged about 57 years Accounts Officer. 
O/o Chief General Manager, 

Te lec ommun ic ati ons, 
Hyderabad. Andhra Pradesh. 

TAtE NGTICE that the Appellants abov—named have 

on 27-9--1995 filed in the gegistry of the Supreme Court, 
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Petition for Special Leave to Appeal (Civil) Nos.3; 

3440h6 (copy enclosed) from the Judgment and and 

of the Tribunal Court above—mentioned and pursuan i 

this Court's Order dated 10-5-1996 granting Spe,cia 

- Leave to Appeal the cases have been reistered as 

Civil Apeàl No54 8680 to 8682 of 1996. 

NOTICE is hereby given to you that if you xlwisn 
to contest the Appeal you may within thrity days of 

the recci of thj8 Not ice ent r apoearance befbre 
this Court either in—person or by an 

of this COurt.RnpMTHappointed by you in that behalf and 

take such, part in the Proceedings as you may be advised. 

TAKE FURTR NOTICE that in default of your äppearanc 

within the time prescribed the Appeal will be - proceeded 

with a-nd determined in your absence and no fuLher 

Notice in ±elatjon thereto shall be given to you. 

BATED- THIS THE flh BAY. JUNE, 1996. 

t 1 J — 	- 
ASSI TANT REGIsTR'l(4 



(SOTXCE OF LOsGu~NT OF T11E PTjTiON OF APPEAL TO Tith 

ESPCNiJENTS 

(RULE 11 OF OdD_,R XV, S.C.R., 1966) 

IN THE SUPaEK'L COtJtd' OF INLJA 

CIVIL APPELLATE JURISDICTION 

CiVIL APPEAL NOS. 8680-82 OF 1996 
(Xppeals from the Judgcent and Order dated the 3C 

61 the Central Administrative Tribunal, Hyderabac 
at 'Hyderabad in O.A.Nos.1035,1366/93 and 69/94)- 

1 	The Chief General Manager & Anr. 	 Appe 1 lan 

Ver sus— 

Y K.V.nkateshwarlu. and Ors. 	 .Respondent 

To 

lAr.S.Udaya Kumar Sagar, 
Advocate for the aespondents Nos.1 to 4, 
6 to 12 and 15 to 25. 

N.Lakshmana Murthy Sb N.Akkayya 
aged about 43 years, Account Officer, 
4'o the GeneraJ Manannr. 

trict Hyderabad. A.P. 

Y..Chandra Sekhar alao, Sb Viswanatham 
aged about 47 years,AccountS Officer 

!? General'tManager, Telecommuniflnti." 

4. N.Venkobar Iao 8/0 Guru Murthi fl Rao, 
aged about 57 years Accounts Officer 
O/o Chief General Manager, 
Telecommunicati ons, 
Hyderabad. Andhra Pradesh. 

TArE NCTiCE that the Appellants above—named have 

on 27-9-1995 filed in the tteQ is try of the Supr eme Court. 



Petition for Special Leave to Appeal (Civil) Nos. 

3 440/fl (copy end osed) from the Judgrnen t and and 

of the Tribunal Court above—menti nnpd a..A -.--- -------
L1115 Lourt's Order dated 10-5-1996 granting Specia 

Leave to Appeal the cases have been registered as 

Civil Appeal Nos, 6680 to 8682 of 1996e 	 -1 
NOTICE is hereby given to you that if you x wish 

to contest the Appeal you may within thrity days of 

the receipt of this Notice enter aPpearance before 

this Court either in—person or by an Advocate_on record 

of this Court 	
iapointed by you in tUat behalf and 

take such part in the Proceedings as you may be advised. 

TAXE PURTTR NOTICE that in default of your PDeprnn 
- 	 un appe will be proceeded 

with a-nd determined in your absence and no further 

Notice in relation thereto shall be given to you. 

IJ4TED THIS ThE20'th DÀY JUNE, 1996. 

AS SI .3 REGISTRAR. 

V 
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(NOTICE OF LObG!NT OF LiE PilflTIO OF AFPi'AL TO Tdt. 

ijESPUNJENTS 

(RuLE 11 OF Oztlnii xv, 	1966) 

IN THE SUPdEIt COiJiti OF INUIA 

CIVIL APPF.LLnTE JURISDICTION 

I, 
CIVIL APPEAL NOS. 8680-82 OF 1996 
Lppeals from the JuQgcent and Order dated the 3C 
61 the Central Administrative Tribunal, Hyderabac 

at Hyderabad in O.A.Nos.10359 1366/93 and 69/94)— 

The Chief General Manager & Anr. 	 Appe 1 lac 

—Versus— 

it K.V,nkateshwarlu. and Ors. 	 .. . . Respondent. 

To 

1.. Mr.S.Udaya Kumar Sagar, 
Advocate for the despondents Nos..1 to 4, 
6 to 12 and 15 to 25. 

N.Lakshmana Murthy Sb N.Akkayya 
aged about 43 years, Account Officer, 
t'o the General Manager, 
Hyderabad Telephone 	. 	 I  

District Hyderabad. A.P. 

Y..Chandra Sekhar s?ao, 8/0 Viswanatham 
aged abqut 47 years, Accounts Officer 
O/q,.GIner al Manager, Te lee oinmun ications 

erabad. Andhra Pradesh. 

N,Venkobar 1ao 8/0 Guru Murthi Sa Rao, 
u/ti uniet Guuz-a'x-m2aaagurt flffr.r 

¼..-' 	 Telecommunicatj ons, 
Hyderabad. Andhra Pradesh. 

TJtn.E NGTICZ that the Appellants above—named have 

on 27-9-1995 filed in the negistry of the Supreme Court, 
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- 	 S R5 	 _____ 	 dt.1-6-96 

am.!- 541RP.-54 DEPARtMENT OF POSTS, INDIA 
rrTf r 1JL4. 

IcI/  :1lI"kI '4I'V RUflNUVVLtUULMtPII 

ii*< 

Received Registered Letter/Parce!/ 

I llTifNo 	 cIIkI(lfDated 	 3T/of 

* mcrwm.t 	 - 
* Insured for Rupees 

Addressed to 
N,Lakshman.a •Flurthy, 
5/. N.Akkayya, 

Q
Accounts Ufricer, 
0/a 1kb. Gral Manapr, 
1-lyderabal Telephone District, 

wVnrPA PAn 
tt m-rff("' 	t MITSignature 

Date Stamp of office of delivery 



No. cAT/HydJJuu1/N/sc/4a/96/ro 

To 	 241046 
The Additional Registrar, 
Supreme eourt of India, 	 28-6-96 
NEW DELHI. 

C .- .as 
Sub: Service of Notice of Lodgment of 

Appeal on Respondent Nos.59 13 & 14 
in C.A.Nos.3633 to 8682 of 1996 
on the file of Supreci)e Court - 
Certificate — Rag. 

Re?: Your letter O.No.237/96/SEC—VIIA, 
dt.27-6-96. 

With reference thyeur letter cited on the 

above subject I am to send herewith the Certificate 

as to service of notice of Lodgrnent of Appeal on: 

Respondent Nos.5,13&14 in Civil Appeal Nos.6680-2 

of 1996 preferred against 0,A.Nos.1035/939  1366/93 

and 69/94 on the File of this Tribunal as desired 

therein. 

End.: As above. 	
Yours faithfully, 

A. RM JUl 

IL
Deput y Registrar (J)c'c 

9 

II 



CENTRAL AONINISTRRTIVE TRIBUNAL I 

HYDERABAD BENCH 

C E R TIE IC A T E 	 Date: 28-8-96 

The Notice of Lodgrnent of Appeal sent to the 

Respondent f'1.5,13 & 14 in Civil Appeal Nos.0680 to 

8662 of 1996 on the file of the Supreme Court of-

Indis,New Delhi have been served/returned on the 

dates mentioned aqainat the respondents as hereunder. 

.- PsOondent Number 	Date of Service of Notice 

P5 	- 	Served on 20-8-96 

P13 	- 	Returned with postal Endorsement 
"No such R.O. in the Office of 
C.M.,Telecom,Hyderabad." 

- -: 	
R14 	

- 	Retunned with postal enOrsement 
-. 	 "Mddressep retired from service" 

- 	

• 	
DEPUTY REGI$19Afl'(J)00 
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CAT 

No.CAT/Hyd/Judl/R/5C/43/96/ \bt\ 

To 

The Assistant Registrar 

Supreme Court of India, 
NEW DELHI. 

Sir, 
Sub: Transmission of Original Records in 

O.A.Nas.1035/930 1355/93 & 69/94 in 
C.A.Nos.8680-82 of 196 on the file 
of Supreme Court of India,NrDelhi 	Rag. 

Ref: Your letter G.No.237/96/SEC—XIIA, 
dt.27-5-96. 

I am to send herewith the Original rocords in 

0..Nos.1035/93 1365/93 and 69/94 on thefilec)oP 

C.A.1. 9  Ryderabad for reference in Civil Appeal t4os. 

8680-82 of 1996 on the file of the Supreme Court of 

India, as desired. 

a.  
Kindly a—'-- - 

End.: Original records in 	Yoursf&thl'ully, 
l.oA.1035/93, 
2..OA.1356/93 & 	/ (ft.u.s.RAJu) 3.QA.69/94. 	 )1taput)/ Registrar (J)cc. 

nI 

004  nrwfWc Wfxnw 
Centraj Adrnnstrative Tribunal 

Ar/BE SPATCH 

-4 NOV 1996 

BENCH 

-- a 

I 1 

- .1: 



JIM 

jj.No. 237 	/ !o/okle cT.it 
SUTRE'iE COURT OF IN IA 
NEW DELI-il. 

DATETh 19th ueember.e 1996 

From 

Assistant Registra 
3upreme Court of India 
New Delhi. 

To 

t/  The Reistrar, ran trai sasinletratifl TribUftt 
'p ---- 
ijyderabad Bench 
at flderabad 
AudhYt pradesh 

NOSe Ifl. Xe 4642 

737T a.4 '61 4j 

the Chin S General Manager & Ant. 
	.Appellaflt(S 

Versu S 

K. yenktte$Va1i* I Ores 
	 hespondeflt(S 

A 
I am to acknowledge the receipt of Original Rcord/ 

TranscriPt Fe cord includifle n T oe authenticate copy thereof 

sent with your.. letter. 
 Nø* C*X/Bld/JU41/t/8C143/!6 

lated AOtk October, 1996* 

I 

gzmc4 
uioi id: ri stra'.we tribunal 

-TtHrC gqrft 
BENCH 

'12 lIAR 1997 

I 

Yours faithfully, 

/ 
2 	

Assistant Registrar 

kssim 	
Rog4&trar 



From ; 	7 
Tne 

To 	; 

esh D.No.237/76' 	/Sec.XI1 A 
SUPREME 	UkT OF INLIA 
New Delhi. 

lit. j' —4 

The tegistrar, 

,eiLb( WJ-.e 2,atC 

tc/OA fl 

	

V CTVIL j.PPAL NO. 	5h6V --O 	7tfè'& 
t?T 	1.3 

Qfn4- 	 ci 

lkt CZ ef6'&a,( ór 4 
V,er su S 

...aespondent(s) 

I am to acknowledge the receipt of the Certificate 

of service of Notice of Lodgment of Petition of Appeal in 

respect of Responuent No 5 	 --- 
to tnis Registry alongwith your letter  

cc/9 34n/a9 	d at ed  

in the appeal aaove—mentioned. 

. a.Appellant(s) 

4 
nTiibun& 

1991 

ct 	
STON  

Yours faitrifully, 

q ( 

hSSTSTAti iEGISTRAk 

'V 



H 1: 
CEMIML AEJItUSTRATIVIt t?Ii3UWL. : 

i.CAt/$d/Jud1/5c/43/6 	 ante: j2-4-97 

The Crdn of the Suprcc Court ot India 

in Civil Appoal .Ncs.068U to 8682 of 1969  dt.fr3-97. 

is .connnicAted to the concerned herewith.. 

Sd!-. 

r • 	. 	
•• 

f/True copy/I 

To 

1.. The Chief SnnraL Pangbt, 
Iolcconrnunications,A.P., 
Hyderab8d. 

the Director General. 
- Oeptlof Tele ornawiications, 

U. Ci I., New OathS. 

rnr. K. Vankate&n,Sr lu,Itcccunts Of?Scsr. 
0/0 The Chief Cener31 flanager. 
Thia on,urticattonn,Oors3flch3r Ehavan, 
Mydavabad. 
ir.K.VenkGteshw9t Rao.AdvQcSte,CAtHYd. 
flt.N,V.Reghava Rdiy,Addl,CGSC,ChT,HYd. 

One spsra Copy. 	•. 

1 
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5th March1997. 

HUN 'BLE P.R. JUSTICE J. S. VERMA. 

HON'BLE MR. JUSTICE B. N. KIRPAL. 

ftpeL19fltb 
F or the  

For &etpondtat 
Nd.) to 4,6 to 13 
and lb to as 

u,a.k.ueddy,A.$,G. 

kr,Fj.C*$vtS,bOfliOT AdtocstS. 
.(ursJnfl tatty.t,Adv*tfls with flea) 

*r.5.Uday £r.Sagar,LdYflSt*. 

The ApPlicEition •for Stay alongwith connected mattes 

above_mentioned being called on for hearing before this 

Court on the 5th day of March;  1997 U&j hearing counsel Lpfltt parties abotrtit1sDfl 
for the thJjr!lJnrzzHIS COURT P0TH inter aija 

pass the following Urder: 

"The foundation of the case of the Union of 
India is the p:actjce of making ad hoc Officiating 
prJm±tions to the post of Accounts Officer (Al) 
from the lower rank of the Assistant Accounts 
Officer (AA$) (prior to 1937 known as Deputy 
Accounts ufficer) an the basis of the Seniority 
within the circle and not on All-India basis, 
even though the impact of this practice appears 
to have a lasting adverse effect on a person 
senior in the list but ir a different circle who 
dues not get the benefit of the ad hoc Officiating 
promotion Simply b.ecause he is thec posted in 
a different circle. Prima fcie, this practice 
appes to be the reason for the situation which 
results ultimatel& in lower pay being fixed for 



a 

4 

IN TUE SUPREME COURt OF ilDIA 	1C4765 ft. 

	

	
4 CIVILAPPELLATE JURISDICTION____________________ 

___________ 	
Certi ecoy - - 

fATERLOCLJTORY APPLIçflg WOS.4 TO 6 
Applictionj for Stay after Notici) 	Assistan,3hff 	N 

Pd TilE htliLQL1 	 1$9 

LLLIL APPEAL P108.8680 TO 8682 OF !.! 	
Supreme 

7/ 	
India Ceurt of 

( Appeals by Spectit Lilve granted by this Courtft/s Order dated 
the 10th May,1996 in Petitions for Special Leaveto Appfll(clvtl) 
Wui.3438 tb 3440 Of 1996 from the Judgiient and Order dated the 
30th Notetber,3994 Of the CeatJalAdmjnjstrsti,. Tribunal 
(Uy4erabad Bench) at Hyderabad in 0.A.140$. 2035 of 1993,1366 
of 2993 and 69 of 1991 

The Chief General Manager and Mother 	 ...J..pel1antu 

versus 

X.Tenkategrarju and Other. 	 ...Reapond,nt. 
(roi COMPL.Efl CAUSE TITLE, KiNDLY SEE 

5ClEDULE 'A' ANNEXED ECREJIVJ) 

.4/- 

us. 



C 

MND THIS CUURT DOT H FUHTH E UNDER THAT this ORDEl 

be punctually observed and carried into execution by 

all c-ncar fled. 

WITNESS the r-ftn'ble Shri :Aziz Mushbber Ahmodi, 

Chief Justice of India at the Supreme Court, New Delhi, 

dated this the 5th day of March, 1997. 

(SURESH CHANDiA) 
ADDITIUNAL REGISTRAR 

—4— 

p. 

5J/ 5-3-97. 
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the senior person even aft er promotion to the 
rank of the Accounts Ufficer and the consequent 
adverse effects in several ways, including those 
in the retiral benefits. The legality of the 
practice adopted of making ad hoc officiating 
promotions bSed on the circle seniority alone 
excluding from consideration those seniors who 
are in other circles even though the promotion 
frjm the post of AAO to AU is to be made on 
All India basis is also a matter which would 
require consideration. To enable proper 
preparation of the case and its presentation at 
the hearing n behalf of the Union of India, 
we deem it fit ti adjourn the case for some 
time. However, the adjournment being occasioned 
for the above reason, the Union of India must pay 
the costs of this hearing to the other side 
and thare is no justification now to continue the 
stay which has been granted in these matters to 
the Union of India. 

For the above reason, we vacate the interim 
stay granted in these matters in favour of the 
Union of India and direct the Union of India 
to pay As. 10,000/- as costs of the hearing to 
the other sid e.tI 

THIS CUUHT DOTH FURTHEr UNDER THAT this Court 's 

Urder dated 10th IIay,1996 vutiav stay Of the tpnatiD* of 

the Jadgant and Order dated 30th kietothett 1994 of the Central 

&dtnistratiTe Trlbuual($Jdet&bad teach) at Zyderabad In 

0.AJos. 1038 of 3993, 1366 of 1993  2n4 69 Of 1994 

made in Interlocutory Application Na. •.4 to 6 

abo ye-mentioned be and is hereby vacat ed; 

I 
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LO o 
3• T.Subrncianyaw S7; T.kppanna, 

aged abcut 56 years, 

Off i.e 31 the General 	Man3ger, 

Hyderabad 	Telephone 

District. 

Ii. P. Narcyana Murty s/c P.Mulnwamy 

aged about IF2 years, 

Acccunts officer, 0/0 

the G.M. Projects, 

F'derabad. 

5. 	. N.Lakshniana Murthy s/c N.Skkayya 

aged abot 1*3 years ,Acccunt .ffieerg 

0/0 the General Manager, 

Hyderabad Telephone 

District Hyderabad. 

.6. P.Vertat ltc,&'o P.Thrayana 

aged about 1+6 years aeccunts 

t 

M.T.C.E. Hyderabad. ANsli.ants in Ok 1035/93. 

70 S.Siva Bamakritia Murthy 

aged about 1*1 years,Acccunts officer, 	- 

0/c Chief Goner3J. Manager ,Telecctmuni- 

ccntd../- 
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IN THE SUPBfl4]E COURT OF INDIA 

CIVTh APPF114TE JUnSDIqT ION 

SPECIAL LEtVE PFTflION(C) NO, 	oFl9fl 

IN THE MATTER OF 

1. 	The Chief Genera]. Manager, 

TeleccrimunictLt ions, 

Andbra Pradesh, 

Hyderabad. 

26 	Union of India representative by 

The Director Genera 

Department of Tblecccmunicatiofl 

Zbw In ;hi. 	Cccmon Baepondonts in 
all the O.Ae. 

.......Petittcnera 

Vs. 

1 9 	K,Venkateswarlu 

aged about 1t8 years, Accounte 

Otflnr do The Chief (nor3]. Manager 

Tetecenmunications, Docranchar 

tavan Flyderabad,  

U.Punm Chandn Iok 8/c Verdasimha Ito 

aged about 1*5 years ,Acccunts 

officer, do the Hyde rabad Telephone 

fl4 1,4-_a a. 
tcrtd. .1- 



r 
C. 

13. 	
Y.Ghandn Sekhar &o,&/o V16wanath am 

aged ebout 14.7 years,A.ocountg Offleer 

Wa 
General ManageryTOlecaimunications 

Hyderabaci. 	P ' 1 	- 

N. Venkobar Ito SIO Qjru  Murths. Rao, 

aged about 17 years Accounts Officer 
Ct/o General Manager, 

Telecommunications p  

15, 	
Rao,S/o K.V.Subba Ito, 

aged about 50 years, Accounts Officer, 

Vo Te1econ Distrját Manager, 

Tix'upath, 	P 

S 

T.SSR,A.prasada Rao,S/o Sundara Pbmamurthy, 
aged about 'A years Accats officer, 
Wa Te1ecnjeatjo Difls ion Manager 
Tirupathi, 	1 

17. 	S.Rajesam S/Q ParusuramulU, 

aged about 'A years ,Lccounts officer, 
Cv'o Telecom D1vjjcaj. Engineer, 
Adilabad. 	{) /1 	dApplIcants 

in O.AN0.1366/93 

ccntd. ./ 



C 

coti:ns, Dccr,Sanchar Bhavan, 

Hyde rabad. 

P.Narcslwham S/D Nagaiah, aged about 

136 years,A.courrta Officer , 

0/0 Gelecom District Managar1  
Uore. (i)I2 ) 

M5Bhennareyanan g/,  Venkateswarlu, 

aged about 1+6 years ,Lcccunts 

Officer, 0/0 General Manz'ger, 

T1ecctrur11cations,ckrntur( . ( i2 1 P 

K. Kswar Foo, S/c Swba Murty aged 

about 1+3 years 4ccounts cffl3er, 

Manager ,fluru.  

•B.Pitchalruh S/c flchi Ramaiah p  

aged about 1+5 years, âccounta. 4Offlber, 

0/0 (Met General Manager, 

Teieccvrsiunloaticns, 

Hyderad, 	A['( 

G.T.v.5ç. Lcharyulu S/c G.T.Sesha 

thiiyuiu, aged ab cut 1+1 yenrs .kc:unts 

cfti.er  0/0 	;ci&t Engira3rs,Cjvjl 

Diflajn II, Ch•1 ly p  

Hydanbad. 
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I 
22. 	G. Venkata Mrtshna }ftrtby S/o Late 

Gall Venkarma aged about 59 years, - 

Accounts officer (Regd.) FJ.NQ. 79-17-22 - 

Syama Lanagar, ltjahrdry..3.  

2-. 	?tmyana Bao, S/a Late Tippanam Rao 

0fflcer Q/o TOlSCt District 

gineer Mahabubagar,  

2t. 	Y.Sahab Saran,a/o Y.?trayana Betty 

aged about 60 years Accounts 

Officer (gd) 32/81 Pbrt 
Yelkur Gate v Kurnool. P.1. 4APplicant in at 

25. 	A.Kiritl Baog 	
69/94 

- 

Loccunts Officer, (lbgd) 
Thiecca Distrist Engleer, 

Mahatunagar. 

I 	stç flTvf1 Fv 

a

j

I CeauajAdmk~stmtivg
Tribunal 

Ü JDE$PETUf 

1 	4

HYDERNBA

i(JLfq9; 
ftTTzrrlr 

- 

I 	
• A 

N 

I 
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B.Balasallu Wo Lingaish aged, 

about 50 years, Accounts Officer, 

Q'ø the TelecQn. District 

Engineer ,Mahabubnagar. 	j) 

T. tbnkatecharayulu S/c T. V. Kri shnaaa 

Charyaulu aged about ) years, 

Accounts officer, 

We The Genera]. Manager, 

Teiecctn District 

Vt3ayaWada. 	j) / 

20 	o.R.c.S, Lestry 6/0 Late &ttyanarayana 

?'kãithy aged bout 50 years, 

Accounts offleer, 

CVo The Genera). Manager, 

Teleccn District. 

Mjthmundry. 	ft I 
s) 

21. 	LYankata Banana S/o Late 1kppa Rao, 

aged about 50 years Accounts officer 

(lbgd) 29.15-20 Eortgste Karidakam 

Street,Pajatunundry.1. 	r I /2 

acntd. ./- 
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CENTRAL ADMINISTRATIUE TRIBUNAL : HYDERABAD BENCH:HYDERPtBAD 

No.CAT/HYd/Jud115C144'34,4t&95/96 	Date 1.7-6-93 

The Decreetal order of the Supreme Court of India 

in Civil rppea1 Nos.8680 to 3662, 3534 to 85359687 9 8689 to 

8694 of 1996; 639, 6257 to 6268, 690 9  6277'1  6276, 6284 & 

6287 of 1997,ddt. 12-9-97 is communicated to the concei'ned 

herewith. 

1 .: 

true copy [/ 
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The Chief General Manager, 
Telecommunications ,it. P., 
Hydera bad.- 

The 
New Delhi. 

The Director General, 
Dept.o? Posts,. 
New Delhi. 

The Post Master General, 
fl.P.Eastern Region, 

dzaeS \Iijayawada. 

The Sr.Supdt.nt Past. affices, 
Prakasam Division, 
Onqole. 

The Secetary,, 
Ministry of Pemmunications, 

- .f9L' Delhi. / 

3. The Chief Ger;.ta1 Managdr,; 
Sagthe± n Teledom Re cia n. 

B. Mr .K.terikatSshwar Rao ,Advocato jCAT ,Hyd. 

.Mr.N.R.Devaraj,r .CGSC,CAT,Hyd. 

10p1r.U.Bhirnanna,RddleCGSC,C11T,HYd. 

11 .Mr.U.r?ajeshwar .R50,Adftl.CGSC,CAT,Hyd. 

12.5 spare co-plea. 

-- 

iBmraI Mministmtjva  fdbuci$ 
_i! PSIMtcjj — 
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12th 1eptember1  1997 

CORAM: 
HON'BLE TUE CHIEF JUSTICE 
HON'BLE MRS. JUSTICE SUJATA V.MkNOHAR 
HONtBJJE MR. JUSTICE B.NKIRPAL 

For the Appellants 	: N/s. N.N.Goswami and P,AChowdhary, 
Senior Advocates 4  

(M/s. K.R.Sachdeva, A.D.N,Rao, Hemant 
Sharma, Y.P.Mahajan, Ms. Renu George s  
Mr. K.C.Kaushik, Ms. Kanupriya Mittal, 
Mr. G.N 4Reddy, S.K.Dwivedi and 
Mr 4  T.V.Ratnam, Advocates with them). 

For Respondent N0301 ,2, 
4-9,10-16 ajyl 13-22, : v/s. ....r:flej)wara (tao and S.U.K,acar,Myol 

The AppcuLs abovUrnentjtned alongwith connected matters 

being tailed 	.fnr !ltnir.lnE: hcn'ore thin Court on the 22M and 23rd 
days of April, 1997, UPCI penisfli: the record 8nd hearing counsel 
for the eppvring parties hove-ment toned, 

the Court took time to consider Its Judgment and the appeal 

being called on for Judgment on the 12th day of September, 1997, 
ikV1CA._&.L4c Ct— 

THIS COURT DCWH RSS 
I 
the following ORDER: 

°The employees in question are,44, not entitled to 	4 
have their pay stepped up under the said Government 
Order' because the difference in the pay drawn by 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I.)(n)(1)•  
The appeals are, therefore, allowed and the 

impugned orders of different Benches of the Central 
Administrative Tribunal which have held to the 
contrary are set 	te, There will, however be no 
order as to costsl 

AND THIS COURT DOTH FURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITrSS the Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

cJi 
(R.P.Du&) 

JOINT REGISTRAR 

cr7aJcTrcA J[sflhT5uf fE 4IIT 

r 
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TLie7To 	20 copy 
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I Aistrsat  
... 

supreme Ccu:t f 

(JcdL) 

India 

IN THE SUPREME COURT OF INDIA 
CIVIL APPELLATE JURISDICTION 	26o i ; j 

CIVIL APPEAL NO8,$590 TO 8694 0?1996. 
(Appeals by zccci& Thave irflTTudgment and Order dated 
the 30thNovpntber, 1994 of the Central Administrati Tribunal, 
Hyderabad Baich at Iiyderabad in Qriginal Application Nos. 
1523 ot 1993,  43 of 1994, 107EI of 1994, 1193 of 1994 and 
1226 of 1994) 

The CI).ief Cenerol T1nneger, Telecon'riunjcatjcns, 
Andhra Fradesh, HyderabS. 

Union of India, rep, by 
'The Director :enera1, Deptt, of 
telecortrnuni.cnionz, ?ew Delhi. 

The Secretary, 
Xinistry of Tele cowsounicationa, 
New Delhi. 

li. The Cdiief (icrerct' flnnager, 
$outhern Telecom Region, 
fladras 600 001, 

Vezsus 
Appellazits. 

N .E%iakrishnjj. 
S.Fei,c!ituaiah 
SArlshne t4urthy 
A.liajeshwara Ro 
0.l3heskara Rac 
Dh nniid I Suryanarayana 
Ch. V.Subbs Itac 
U.2thukaram 
G. V. V • Satyanarayana 

T ,Lak slzwinarayana 
V.V.Roteswara Fao 
P.Sree Raniamurthy 
B.V .Uerahimlsan. 
R.SIthapathj [tao 
Ch. Narayanaswarny 
U. Sitaramajth 
X.t.Ndloorthy 
Ch. Veearotthavu1u ) 

) C/a Chief Jenen1 P%nager, 
T.Nnrählntharnurthy ) TelecoSunications, 
D,LtkehnI Naruyr*na I JZyderahnd, A.P. 
V.Naga Chnri 	) 	

Respondents. 
(For addresses of reap%orj,:!ent please see the Formal Order dated 5th March, 1997 a1re::dy sent). 

.7. 
2. 
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13 
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12th QnJsrJ.997 

CORAM: 
HONtELE THE CHIEF JUSTICE 
HON'BLE MRS. JUSTICE SWATA V.MANOHAR 
HON'BLE MR. JUSTICE B.N.FZIRPAL 

For the Appellants 	: N/s. N.N.Goswami and P,A.Chowdhary, 
Senior Advocates. 

(N/s. K.R•Sachdeva, AD.N,Rao, Hemant 
Sharma, Y.P.I1ahajan, Ms. Renu George, 
Mr. K.C.Kaushik, Ms. Kanupriya Mittal, 
Mr. G.N.Reddy, S.K.Dwivedi and 

COT iwspowie*c 
3 8 0 

1t910 
Mn TVRatnnm. idvocates with them) - 

6 to 12 ani 15 to 25, s tin. Lrhr;es!iwar flno and S.UJ.Sagar,Advoc 

Th 	'*v ni z nbove-monttcned nlonYith connected matters 

belfig callcd an for hec'rint bcifere this Court on the 22nd and 23rd 

dm75 of April, 1 T)7, tJCT4 pcnmirrg, th ncord and henrlrg counsel 

for the appetn'1:tz partieS &?ove-nnticned, 
the Court took time to consider its Judgment and the appeal 

being called on for Judgment on the 12th day of September, 1997, 
10-'t- cLU 

THIS COURT DOTH PASS the following ORDER: 

"The employees in question are,..., not entitled to 
have their pay stepped up under the said Government 
Order* because the difference in the pay drawn by 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1). 

The appeals are, therefore, allowed and the 
imnuned orders T  i.iferent±Ranchesof theCnritrn1 
contrary are set LL..idC. There will, however, be no 
order as to aosts" 

AND THIS COURT DOTH FURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITNESS the Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi &Lted this the 

12th day of September, 1997. 
Cv 

(R.P.Du.&) 
JOINT REGISTRAR 

No.rrT:EtTiTcA J[EflhThTflhe 4th !Wuary1 

4 
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IN THE SREE COtRTOFIIA 	

266715 CIVIL APPELLATE JURISDICTION  

CXiUk kPiL_uwS6aO—ua z8 1i96, 
(ppmis by nc1I TivaröiflTiViii&ent and (tier 
drted the 30th November, 19% of the Central Mrninistratin 
TrThurrnl, I ;yderbad !3ctnch at Hyderabd in Oric.tnal 
Application 9os.1O35 of 1993, 1366 of 1993 mtd 69 of 
194). 

the ChI& ;cnerai ranr. pnr, Teiocomrnunictttions 

Andhn radeTh • ydtrcbad nnd rir. 	 Appellants. 

ii 

X.Venitatesworiu. and 0rs1. 	 Rospondonts. 

(or full Ceuse title ilecue sce 
achedui 'V athtoh.d with. formal 
C)rd,er datod 5th Ketch, 1997 iirendy 

(F-.-- 
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S 

eufM: 
-- HON'BLE THE CHIEF JWTICE 

HON'BLE MRS. JUSTICE SUJATA V.MANOHAR 
HON'BLE MR. J1.TICE 13.N.KIRPAL 

For the Appellants 	: N/s. NNGoswami and P.A.Chowdhary, 
Senior Advocates. 

(M/s. K.R.Sachdevc, A.D.N.Rao, Heniant 
Sharma, Y.P.Mahajan, Ms. Renu George, 
Mr. K.C.Kaushik, Ms. Kanupriya Nittal, 
Mr. G.N.Red, S.K.Dwivedi and 	I 

Mr. T.VRnttn'" 

to5, and? to 9.: 	fs.L.Wngeah%4ara flat and S.U.K.9pr, Avoca 

The Aj..per1u above-vent1onod alonttlith connected sattera 

being tiXed on for hexu'Lnt bflore thin 	 - 
uy(1 UJ'(U p-cring the record rnnd hearing counsel 

for thr açpoirin.; pnrtlMa eho've-rngntioncid0  

t the Cbutt took time to consider its Judgment and the appeal 
/ 

being called on for Judgment op the 12th day of September, 19970 
;.jtcA. z7J-1 C- 

THIS COURT DOTH PASSLthC following ORDER: 

"The employees in question are,..., not entitled to 
have their pay stepped up under the said Government 
Order* because the difference in the pay drawn by 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1 ). 

The appeals are, therefore, allowed and the 
impugned orders of different Benches of the Central 
Administrative Tribunal which have held to the 
contrary are set aside. There will, however, be no 
order as to costs'1  

AND THIS COURT DC? - TURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITNESS the Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 

(R.P.DU&) 
JOINT REGISTRAR 

* N5.2(7J-E.flI('A)[&6 datedthe 4tK WFwryflt6 " 

(I 	\ 



2667j; 
INITHE SUPREME COURT OF INDIA 
CIVIL APPELLATE JURCTION 

Cereif!ed to 'e :ne copy 
I tS. t?aS 

( AsdstaM 	rj  

L 	
r+99- 

!u!±±t CC 	4 India - 

(tn' e ~IF& 	 cxrcnt and Order 
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o the central Administrative 
AppliCititflNO0*12224 1223 and 616  

The Chief (en?rei MaztQrer, 
m au ieoi,uniCatiOn5, i\nhZt 
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12th Sptember.1997. 

CORAM: 
HON'BLE THE CHIEF JUSTICE 
HON'BLE MRS. JUSTICE SUJATA V.MANOHAR 
HON'BLE MR. JUSTICE B.N.KIRPAL 

For the Appellants 	: N/s. N.N.Goswami and p.A.Chowdhary, 
Senior Advocates. 

(M/s. K.R.Sachdeva, A.D.N,RaO, Hernant 
Sharma, Y.P.Mahajafl, Ms. Renu George, 
Mr. K.C.Kaushik, Ms. Kanupriya Nittal, 
Mr. G.N.Reddy,.S.K.Dwivedi and 
Mr. T.V.Ratnam, Advocates with them). 

For flespcndent Nool : / 	L.tagethwara fino and S.U.K,agtr,ftavoc& 

The App?al nbovo-n?ntloned being taken on bo3rd on the 

23rd day of April, 1997 aid thing cafled on for hcaring alongwith 

connected mattern tXJ biThre thie Court On the said date and 

UPW perusing the rcctrd nnd hcr1ng counsel for the nppesring 

pit-ties above-menticued, 
the Court took time to consider its Judgment and the appeal 

being called on for Judgment on the 12th day of Septemher, 1997, 
-cLgj_ eu- 

THIS COURT DOPH PASS the following ORDER: 

"The employees in question are,..., not entitled to 
have their pay stepped up under the said Government 
Order* because the difference in the pay drawn by 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1). 

The appeals are, therefore, allowed and the 
impugned orders of different Benches of the Central 
Administrative Tribunal which have held to the 
contrary are set aside. There will, however1  be no 
order as to costs." 

AND THIS COURT Dc.2:.. 'URTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITI€SS the Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 

(R.P.DU&) 
J 01 I1L'/REGISTRAR  

No. fT c7TL1faTrcA )/ 6cdtaafmth éFin ry, I 9t 

r 
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Iff44:. CJ:t .)f 1ndj 
DF LNDIA  

CIVIL APPLIATE JURISDICTIOI'j 
2G6c?74 

CIVIL. APPEAL No.8689 W1996. 
(Apj€1 by ójeciai leave 1i31 Iie Judgment and order 
dated the 10th ?larch, 1995 of the Central Administrntive 
Tribunal, Hyderabad 8encb at Uyderabad in F4.A.No.20 of 
1995 in O.A.No.105 of 1995). 

The Chief teneral ilunager, 
Telecbmunicticn, A,?., 
!!yderabad. 

Union of indie, 
rep, by the Director General, 
1epertrnent of Communication, 
New Delhi, 

3.The Secretary, 
P.inistry of Communicrtio::, 
flew Delhi. Appellañta. 

Versus 

U. Subba Rea, 
5/0 fl.Achanna, 
Aged about 51 years1  
Working as Senior 
Accounts Officer in the 
Ofice of the Area rianagr, 
forth Telecom 
lljnerva Complex, 
Secunderabnd, 

2. C.?'uniratha.'n, 
S/o Chelacia 1101du 
r.ced about 144 years, 
working as Accounts Officer 
in the 0/0 the Chief oteral 
!nager, Telecom 
A.P.Circic, flydergbad. Respondents. 

S.' 
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12th Sptembcr, J12.L.. 

COHAM: 
HON'BLE THE CHIEF JUSTICE 
I-ION'BLE MRS. JUSTICE SU3ATA V.MANOHAR 
HONtBL.E MR. JUSTICE B.N.KIRPAL 

For the Appellants 	: M/s. N• N.Goswami and P.A.Chowdhary, 
Senior Advocates. 

(M/s. K4 R.Sachdeva., A 0 D.NRao, Heniant 
Sharma, Y.P.Mahajan, Ms. Renu George, 
Mr. K.C.Kaushik, Ms. Kanupriya i4ittal, 
Mr. G,N.Reddy, S.K.Dwivedi and 
Mr, TV.Ratnam, Advocates with them). 

iheAppc:O n!o7.-r.;tcsied alonrvith connected r:ntteis 

beinR called on for,  h:rin. :.efcre  this Court on the 22nd rind 

23rd days or p:cii, I 9)7, UPON perusing the record crd hearing 

counsel for the Aorcltm t 	reth, 

—r 	nc,wc4Z'à 	 'JtJ ncL UCI JvoUCLIUe 1TCURF crIe-  }J[fJJJ eLEE-  - 

being called on for Judgment on the 12th day of September, 1997, I 

THIS COURT DOTH PASS, the following ORDER: 

"The employees in question are,..., not entitled to 
have their pay stepped up under the said Government 
Order* because the difference in the pay drawn by 
them and the higher pay drawn by their juniors is 
bot..as arpesuit..oi flDv UflJf".4'tc..Is716 71tj. 

The appeals are, therefore, allowed and the 
impugned orders 	Ufferent Benches of the Central 
Administrative Tn. aal which have held to the 
contrary are set iide. There will, kiowever, be no 
order as to costs. 

AND THIS COURT DOTH FURTF-R ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITNESS the Hon'ble Shri Jagdish ShLtran Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 	
/ 

(R.nUk) 
JOINT REGISTRAR 

* No içgE.IIIçA )/ 6n5FRr€Er4th WFua ryl fl 
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CIVIL APPELLATE JURISDICTION. 	

266689 

CIVIL_AI'l'EAL NO.689 OF 1997 
(Apper by specThT levifF6i 	Judgnient and Order 
dated the 11th April 1996 b the Central Adminlstretive 
Tribunal, Eyderabad 	at Vyqerabad in Original 
App1iction No.421 of 1995) 

1, Director General 

Telecommunications, 

Srmthar Bhavan 

New Delhi, 

2.Chief General Manager, 

A.P.Circle, ilyderabad, 

Andhra Pradesh. 	 Appellants. 

Versus 

P.C.V.fleddy- (ST'r) 

C/o CGMT. A.P.Circle, 

ityderabad. 	 Respondent. 
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12th September 1997. 

CORAM: 
HON'BLE THE CHIEF JWTICE 
HON'BLE MRS. JUSTICE SWATA V,MANOHAR' 
HONtBLE MR. JW?IC. )3.N.1{IRPAL 

For the Appellants 	: N/s. N.N.Goswami and P.A.Chowdhury, 
Senior Advocates. 

(N/s. ICR.Sachdevct, A.D.N,Rao, Hemant 
Sharma, YP,Nahajan, Ms. Renu George, 
Mr. K.C.Kaushik, Ms. Kanupriya Nittal, 
Mr. G.N.Reddy, SKDwivedi and 
Mr. T.V.Ratnatn, Advocates with them), 

The .\ppai. abovc—rentioned Glongwith connected matters 

being called on for hiperhniq before this Court on the 22nd and 

23rd days of Apr11, 1997, u'ct poniing the record and hearing 

counsel for the ppelltnts hcx'oifl, 

the Court took time to consider its Judgment and the appeal 

being called on for Judgre. on the 12th day of SeptemHer, 1997, 

THIS COURT DOTH PASS/jhe following ORDER: 

"The employees in qtnstion are,..., not entitled to 
have their pay stepped up under the said Government 
Order* because the difference in the pay drawn by 
them and the higher pay drawn by their ji.miors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1), 

The appeals are, therefore. allowed nnrl tbp --------
Admjnistnttive Tribunal which have held to the 
contrary are set aside. There will, however, be no 
order as to costs," 

AND THIS COURT DOTH FURTHER ORDER that this ORDER be 	AW 

punctually observed and carried into execution by all concerned; 

WITNESS the Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at thc S :me Court, Nev Delhi dated this the 

12th day of September,  

(R.p.DIa) 
JOINT REGISTRAR 

NoJTCf87ETiTf(A)/66daFedfff4th WbinryfltE 

F 



S 
CertifIed 

Assistant tCr'r (JdI,) 
H 

Supreg, 

IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 	2b6S2 

CIVIL tJIFEM. NO.690 .CF 1997. 
(Appeal by'apcalaI leave. TFerITh Judcrncnt and Crder 
dated the 11th, April, 1996 aS the Central Administrative 
Trihunmi, Ilylerabad Bench at !lyderabad in Criginal 
Application No.422 of 1995), 

1 • Director General 

Telecommunica.tion 

lanthnr 8havan, 

New Delhi, 

I 

2. Chief General Manager, 

A.P.Circic, !!yaerabad, 

Andhra Pradesh. 	 App011antz* 

Vrsun 

K.rrasaa I'lso (?TT) 

C/c CGMT, i.P.Circle, 

Ilyderabad. 	 flenpon ent. 

c 
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12th S!ptcmber 1997. 
CORAM: 

- HON'BLE THE CHIEF JUSTICE 
HON'BLE MRS. JUSTICE SUJATA V.M&NOHAp. 
HON'BLE MR. JUSTICE BIN.KIRPAL 

For the Appellants 	: M/s. N.N.Goswamj and P.A.ChowdhLLry, 
Senior Advocates 

(M/s. K.R.SUChICVC, A.tnN,Rao, Hemant 
Shar:na, Y.P.Nahajan, Ms. Renu George, 
i1r. K.C.Kau,shjk, Ms 4  Kanupriya Hittal, 
Mr. G.N.Reddy, S.K,Dwivedi and 
Mr. T.V.Ratnam, Advocates with them). 

	

th Vetitjon icr Spzcic,1 .cavc to 'pçni 	c?ricnt1onj 

ntc'n'wjt;h ccnnrtcd izzttcra brjnj-; calle(,  on I orhcarth& before this 

Court on the 22nd and 23rd (.inys of t'r,x'il, 1997, UP(t cerujng the 

record ind hewlng counsel for the Appellents herein, 

the Court took time to consider its Judgment and the ppe.al  

being called on for Judgment on the 12th day of Septem)ier, 1997, 
grant pecLl leeve to appeal nn1 DO17 	•)v Th 	 4-Us 

	

IS COURT DCYTtP 	the following ORDER: in the reoultant appeajp 
"The employees in qu2stion are,.... #  not entitled to 
have their pay stepped up under the said Government 
Order* because t. - difference in the pay drawn by 
them and the higftir pay drawn by their juniors is 
not as a result of any anomaly; nbr is it a result 
of the applicatjoj-j of Fundamental Rule 22(I)(a)(1). 

The appeals are, therefore, allowed and the 
impugned orders of different Benches of the Central 
Administrative Tribunal which have held to the 
contrary are set aside. There will, however, be no 
order as to costs." 

AND THIS COURT 00TH FURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 
- 	 - 

 
----- 

	

WT'rMptqc -t 	,, 	.. - 	-. 
Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 

___ 	R0TY'237R 3_PTflJtrft7fl :_a... 

(R.P.Du) 
JOINT REGISTRAR 

- -.----.- 



. V IN THE SUPREME COURT OF INDIACcrUIId 	. T77 
CIVIL APPELLATE JURISDICTiO 

AssistaDt ?c• r 
..,.i?'YVcACC 	 .49; 

clvii,. Am 	J;o.6254 CV 	
[ 

Suptese cu:t if India 

H. 
EET1T1C)i FCr gncxAL LEAVE. TO MP:iAMCIVIL)NC.3117 CF 1997. 

(pm bciTRb of 	 IFEi the 
Jut3gtnt and Crer dtte4 the 12t!i prii,. itcS  of the Central 
Adrinietretiye irLbunal 	yde:aL•d cnc c#t ;ydcnbd. in OrIginal 
Application ro.iiO 

 
or 1996). 

1, Director General 

Telecommunications 

Sanchar Bhavan, 

4 
	

NW Delhi. 

2. ChIef Ceneral flana.ger 

A.P. Circle0 !hvdenbed 

Andhr* Predet. 

Ye r nu $ 

G.V.Nrnnithtt flac (sn) 

C/o. CUM? A.P. Circle, 

1Iydersb2d. 	 Respondent. 



F 
12th SptembQrji9J4  

CORAM: 
-- HON'BLE THE CHIEF JUSTICE 

HON'BLE MRS. JUSTICE SWATA V.MANOHAR 
HON'BLE MR. JUSTICE B.N.KIRPAL 

For the Appellants 	: N/s. N.N.Goswami and P,A.Chowdhury, 
Senior Advocates. 

(M/s. K.RSachdevc, A.D.N.RaO, Heniant 
Sharma, Y.P.Ilahajan, Ms. Renu George, 
Mr. K.C.Kausbik, Ms. Kanupriya Mittal, 
Mr. T.V.Ratnam, Advocates with tnem). 

For the Respondent : Mr. t.K.Pnndey, Advocate (Not present). 

The Ptit1nii for 3pc,1a1 Liv to £ppeal atovc-m2fltlOned 

,.being tcthen on board on the 23xS day of April, 19979  and bnin 

called on for hnrInr olewwith connocttq?d matters before this 

Court on the said date nnd UPGtI per.isa1t the recoxd anti herifl3 

counsel for the Appellants herein, reAior&deut not 	nt ,- 
. the Court took time 'to consider its Judgment and Ae apcirlhict4O'- 

bein called on for Judgment on the 12th day of, Septemer997, 

ant sn"clnl leave 
NIS COURT DOPH 

to Bppfrfll 	and 	1h! 
the following 

? 	s 
ORDER: 	in the resultant appeafl 

"The employees in quastion are,..., not entitled to 

them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1). 

The appeals are, therefthre, allowed and the 
impugned orders o:T t1ifferent Benches of the Central 
Administrative Tr:.ml which have held to the 
contrary are set V'J3ide. There will, however, be no 
order as to costs' 

AND THIS COURT DOTH FURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITI'ESS the Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Sreme Court, New Delhi dated this the 

12th day of September, 1997. 

(R.P.DUA) 
JOINT REGISTRAR 

* No.Tit78)-E.IIIcfl/ 66  datec! the 7€fiTebrinry, 1966, 

p 

(rTh . 



Certified to e :ce copy 
I C— 

IN THE SUPREI€ COURT OF L
IO CIVIL APPELlATE JURISDI a---cV 	199 

CiVIL APflAL No.6287 	 m:t ± India 

ARISING CUT Ot 
 

PETItIGI FOR SPICIAL LEAVETO AE;M.(CIViL)UO.3756 Ct .17. 
(raitihi3iF Artlëló 136 	thr InIEiThI6ETht 7çdW rroii the 
Judgment and Crdr dated the 25th Mnth, 1996 of the Ceiitxal 
Administrativetribunal, Hyderabad Bench at Hyderabad Sn Original 
Application No.390 of 1996). 

1. DIrector tenerai 

Telecomsnunica tions, 

gnnrha.. ttaa_ 	 if 

Nw Ddthi. 

2, Chief enezol lisnager, 

A. P.tlrole, flydemba6, 

Andhrn Pradeah. 

Veraun 

gi 

A. S.T.Sity.t 

Retd. Asstt. ceneral :p4ager,  

A.P.Circle, ltyderetBd, 

fl.N0.5-13-4 fl, Mntj 

Hager, P & T Colrny. 

Hyderabad — Go. iiesp3n.ient. 
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12th September,J997. 

CORAM: 
-- HON'BLE THE CHIEF JUSTICE 

HON'BLE MRS. JUSTICE SUJATA V.MANOHAR 
HON'BLE MR. JUSTICE B.N.KIRPAL 

For the Appellants 	TI/s. NN.Goswami and P.A.Chowdhiry, 
Senior Advocates. 

(N/s. K.R.Sachdeva, A.D.N,Rao, Hemant 
Sharma, Y.P.Mahajan, Ms. Renu George, 
Mr. G.NReddy, S.K,Dwivedi and 
Mr. T.V.Ratnam, Advocates with them). 

For Reiponcient Noc3,2 
4 to 6,Sto 11,13 & 1/+ 	fr:. L.iJageshwar Rao and S.U.K.Sagor,Advocste 

The Petitions for S .eta1 Leave to Appeal ahove-mntioned 
alonLwith ccrancctcd matters beIng called on for hearing before 
this Cuurt on the 22zci &ric1 23rd days of april, 1997, UPOW perusing 
the record and hni'th.- cotn:nl 17or the appearing parties ahova- 
mentlonec!, 	 '11Am Ii:lz  
the Court took time to consider its Judgment and the api 

being called on for Judgment on the 12th day of Septenther, 1997, 
9isa'ttt-  2J*c& jea.ue 1C. 0ffeaQ qu4 P4-cs 	- ctLo A— 4 

THIS COURT DOTH..ZChe  following  ORDER  in  the resultant appeals: 

"The employees in question are,..., not entitled to 
have their pay stepped up under the said Government 
Order* 	because the difference in the pay drnn by 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application 	of Fundamental Rule 22(I)(a)(1). 

The appeals arc, 	therefore, allowed and the 
impugned orders a 	ifferent Benches 	of the Central 
Administrative Trjb:ial which have held to the 
contrary are set aside. 	There will, 	however, 	be no 
order as to costs." 

AND THIS COURT DOTH FURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITNESS the Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 

(R.P.DU&) 
JOINT REGISTRAR 

* No.V.Tr87ITfcA)/66TiTf&U'The 4±h 7br.uaryTE 

c1 

( 
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IN THE SUPREI'IE COURT OF 

CIVIL APPELLATE JURISt 

Cif IL iiPNiitt, !1OS.6267-6268 OF 

ARiSING OUI• Os 

to. e.re copy 

Assistant  

Supreme c;:t a! India 
Sfl'? 

PET1J:I(N3 FCf tIFIX:IAL i.vi ru AU 
OF'  

rinaia from 
theJurui&it arid Order dated the .29th November, 1994 of the g 
Central i\djninistrative Tribunal, !iyderabad Bench at 1-fyderabad 
in Oriçinul 4\gpL1catlon Nos.974 and 1001 Of 1993), 

The Chief General Manager, 
Telecommunications, 
Ardhra Pradesb,ilyderabad 
and Gtherc< 4p- Appellants. 

Versus 

V.Gepalam and others. 	 fleàpondents. 

(For full cause title plerir.c :e 

carlxerkorct2r dated 5th Uartht, 1997). 

'V 
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12th Stembor,1997 
CORAJ'4: 

HON'BLE THE CHIEF JUSTICE 
HON'BLE MRS. JUSTICE SWATA V.MANOHAR 
HON'BLE MR. JUSTICE B.N.FZIRPAL 

For the Appellants 	N/s. NN.Goswnmj and P.A.Chowdharv, 
Senior Advocates. 

(M/s. IK.R.SachdevrL, A .D. N,Rao, Honiant 
Sh 	.•.j , Y.P.Mahajun, Ms. Renu George, 
Mr. it.C.Kaushjk, Ms. Kanupriya Mittal, 
Mr. G.N.Reddy, S.K.Dwivedi and 
Mr 0  T.V.Ratnarn, Advocates with them). 

For the f4esrcndent $ H/s. L,I: .rser;win a i cc cir3 s.v,ic. rai'ar, Advocgl 
the Petition for çtci..a I 1 C. 	ft 	:;:l u' 	n.ant1cnr! 

alnnrwjth connected matters bath;; called on for itcarin h'rore thlM 

Ccurt on the 22nd. and 23rd dnys of April, 1997, UPCN perusing t!je 

reccnI and htnt.rinv counsel for thc pnrties herein, 
uuagment ana the pe-al 

being called on for Judgment on the 12th day of September, 1997, 
rrnrt pcci1 leave to erpenl arv DcIEU P4  h1tv. aUô -- THIS COURT DOTH 	the following ORDER: in the resultant appoal: 

"The employees in question are, 4 ,, not entitled to 
have their pay st:m?.d up under the said Government 
Order* because tt. difference in the pay drawn by 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1). 

The appeals are, therefore, allowed and the 
impugned orders of different Benches of the Central 	4 
Administrative Tribunal which have held to the 
contrary are set aside. There will, however, be no 
order as to costs4 1' 

AND THIS COURT DOTH FURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all concerned; 

WITNESS thQ Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 	 v 
(R.PDu&) 

JOINT REGISTRAR 

* No.cr7el TrrcAv&raL:±rfff -zfE - ebrwry 

S 
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2€6QC 

IN THE SUPREME COURT OF I 

CIVIL APPELLATE JURISDIC 

CIVIL AfPEALNO.62flCP1997. 

% •:te cops 
L 

$irjf; C1cdI4) 
c49g--

Ifidle a 

PFTflLQi FOR SPgCIAL LhAVE V' M'.. b(CtVth)Q.24725  CF l99S_ 
(Fifition J 	 SiiY.'tr'CZUFl3 ±3t the 
Judgment and Oztr dote) the 13th 	'tcrier, 1993 of the Central 
Adiniutrative gribunaig  uirderabad iIcnc?: at Hyderabad in Criflnal 
Applicrttian Na93ti  of 1395). 

I • The Cn1f flcnral!Mnager, 
Tel e c orninun Ic atlons, 
Andhra ?nidesh, 
Hyderabad. 

2 UnIon àf India, 
thz'ouh the Director Oeneral 
Department of Teleconmnnjcaticrs, 
Sanchar Bhalton, 
NeW Delhi—li 0 001.. 

3. The Secretnry to the 
Ilinistry of teY.ecornrnunittLona, 
aew Delhi— 11U OUt. 	 AppellBnts. 

Ve rcu n 

A.JàyArami Reddy, 
S/a A.Venkuta fleddy 
aged abeut t4  years, 
Workin' os senior Accounts Officer, 
ojo the General Manager, Telecom 
District o  tlyderahtid. Respondent. 
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12th Sptember 1997 
CORAM: 

HON'BLE THE CHIEF JUSTICE 
HON'BLE MRS. JUSTICE SUJATA V.MAN01L4R 
HON'BLE MR. JUSTICE B.N.KIRPAL 

For the Appellants 	: N/s. N.N.Goswamj and P.AeChowdhary, 
Senior Advocates. 

(M/s. J{.R.Sachdevo, A.D.NRUO, Heniant 
Sharma, Y.P,I1ahajan, Ms. Renu George, 
Mr. IK.C.Kaushjlc, Ms. Kanupriya Mittal, 
Nr. G.N.Reddy, S.K.Dwjvedj and 
Mr •  T.V.Ratnam, Advocates with them). 

2 	 C A 

The 	?t1t1cfl for U (:'133. Lc.?v 	t 	\rI2: 1 a'. :•e ?-rnt 
Q1Onrwjth co'rnectc'rj rfl2tttr, bohr 	i3 	on for le:1'tnr before this 
Court on t 	22nd rind 23rd !ays of :.ITJi, 1997, ijc perusing 
the record anI :1cnrInj ccunel ft1 thr 

. the Court took time to consider its Judgment and the . 

being called on for Judgment on the 12th day of Septenther, 1997, 
nnt ip'cjaj 1'mv to nppc'al rand fl 1:1 Qc h- aLc THIS COURT DOrH,PASS the following ORDER: in the resultant appti1 

"The employees in question are, •••, not entitled to 
have their pay stepped up under the said Government 
Order* because the difference in the pay drawn by 
them and the higher pay drawn by their juniors is 
not as a result of any anomaly; nor is it a result 
of the application of Fundamental Rule 22(I)(a)(1) 

The appeals are, therefore, allowed and the 
impugned orders o' 4 ifferent Benches of the Central 
Admjnistnitive Tr:.j'al which have held to the 
contrary are set rjie. There will, however, be no 
order as to costs." 

AND THIS COURT DOTH FURTHER ORDER that this ORDER be 

punctually observed and Carried into execution by all Concerned; 	'- 

WITNESS the Hon'ble Shri Jagdish Sharan Verma, Chief 

Justice of India at the Supreme Court, New Delhi dated this the 

12th day of September, 1997. 

(R.P.DU) 
JOINT REGISTRAR 

* N0Y 78 	cAyEm--i Wry,E 
' 
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Certif!e 	'e .e cepj' 

I CSt¼ 
IN THE SUPREME COURT OF II9htaat 	j; 	(j.dI.) 

CIVIL APPSLLATE JURISD Ct&o'*c-" .............. 199  

CIV!!. AFPE& NO.6278 	
Supreme Oca:t ± India 

.øtIic csjrj 
V2111jIj kUR SL'1GLAI4  LSAVE 

(r;utmriiiiaer  	
0 	4CIVI4ro.24729 '  1996.1 

Article 3o 	e Cintitution of India from the 
Judgrent twd Order dated, the 13th eptenber, 1995 of Centiel 
LcImiijatratjve Irlbunaj0  !iydcrcbad . ac:c t Ey oxub:.d Sn Cr1 1 rc1 
.pp1ication ilc.t.147 ci' 

The Chjf GeUCX'PI icnrrer, 

Teleconnunictit ions, 

AntIhra Pr3do&), 

Uydenftcd - 5COOO1 

Union of India 

ropresc!ittc! by the 

flirvetor,  Ocrictni, 

Drnrtj.c'nt of Te1eco'inunicnti0n,3, 

SazicharBhawan, New fieThi,tllO 001. 

3, Thi Seeretar', to the 
c! mile, 

r!niatry of Telecomnunjcatjc,ts, 

-nchir Tmsiwan, 

New DelhI. 

- 	 ¶ 	I  

Appellants. 

S.V • !1.Krishnn Purthy 

3/0 3Subba f-ac, 

n'ed nbout 55 7ers, 

Senior Accounts Officer 

tffice of the (eneraj Manager, 

te1ecom District, 

Area flnager, North 
!icerva Corplex, flydernbpd. 

a 6 

4 

t' 

Respondent. 

1' 	\ 



11./v 

D.No.237/96/XflA ... 	 - 	
S'TPEME fl?wflrvrrr"' 

•• 	NEW DELHI. 

Dated this th 

rrn:
• 
 the Assistant Registrar, 

- 	. 	. auProma CcUrt'or India, 	. 
New Daihi. 

: 	To: 	The /Registrar, 
Ceptral. Administrative Tribunal, 

derabad Bench, No.5e10e193,Ist Floor, 
HAC4 Ehavan, Post floxNo.10 •. 	. .. 	Hyderabad 500 004. 

L1L_APPEAL NO. 86806-32 'i996. 

The Chief Generti Manager, Telecomàinscatjons 
• 	A.P. Hyderabad and Ant. 	 . 	Appellants. 
.•' 	• •. Versus 	H 	

.. •1 

K.Ven]catnwanu and On. I: 	• Respondents. 

A 

In cbntinuat ion or this Reqis€ry'sThtter Of even flutter 
dated the 	 • im dirnctcd 
to transmit herewith th original rthoord relat inq totha rTlatter 
Porwárdod to this Court v ide your letter no CAT/Eyd/Judl/RJ3C/ 
4 /96• dated 10th October, 1 996 as per the details giyeü below. 

Please acknowlodog rocoipt. 

Yours Peithfuzlly, 

7A7 

ASSISTANT RECISTRA 

Original ec4crs Ih4}, 
- 	• 	:ifLulAf, ''t')i 

30J1iL 1996 

Mks  

1366/93 and 69/94. 



.. 

• :'-.:r_ .- 
I  BY R,PA.b. 

'cENTRRL ADMINISTRATIVE TA BUNAL 
MYDERA9AO BENCH 

Awl 5-10-1930 ILL flooz' 0  
H 	

• f 
MACA BhaveniOppLPubiib ardena 

I 	I  
Kid erabadaS0OUO4 

4. 

£ndt.NoCAT/HydJiudl/RN/SC/4g Date: 1-8-6 
(N I 

The 	ervice of matice 
1 

hi' Lodffnant of Ajpeal 

on Resperndonte Nos. 5, 130  & 

I 	of the Suprene Court of India UtVIS.5-96, be effebted. 

4. 

I  3d!- 
I  RegistraD 

1. N.Lakohsna Rurthy, 	05) 
5/a  N,Akksyya, 
AOQntsOflidS, 	 •: H 

• U/a the General Nanager, I 

,Hyderabed Telephohe District,' • 

HydrSbSd (A.P.) 	H. -H 

- 

- 	• - ••• 	I.  

2.Y,C4endraSSkharRaa(nU); 

..": 

AccOunts Offioü, 	 L 
O/oGancral Manager, I 
Tclecommunidations., 	• • 	•• 

/ .Hyder1bad 	(A..P.) 	. . 	: 

N,VenkabS Rao 	 014) 
8/a  Guru tiurthi Pea, ( 11 
ikcsunts Officer,.  
0/a Chze? General Manager 

-ielmcornrnunications, Y. • 

Hyderabed 	XR.P) I 	• 	•••, 

1 

,. 

2 

j 
I'  .• . 	• 	•, 	H 	. 	• ,.• 	•.• 

I. 

. .. . 	- 
• . 	. 	 .•. 

j 

F 	
I 	II 1 

I I 

p I  
I 	 :-. .. 	.- 	-if. ., 44 

.. 	. 	. 4 . . 	. 

-.-, 	• 	-• 	. 	..t, 
7 

. II- 

-I 	•, 	---,- 	. - I 

- I 	 - 
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Petition for Special Leave to Appeal (Civil) 

3440/6 (copy enclosed) from the Judgment ani and 
It 

of the Tribunal Court above-mentioned and pur saàn 

this Court's Otder dated 10-5-1996 granting Specia 

Leave to Appeal the cases have been registered as 

Civil Appeal NOs. 8680 to 8682 of 1996. 

NOTICE is hereby given to you that if you x wash 

to contest the Appeal you may within thrity dais of 

the receipt of this Notjceenter apoearance before 

this Court either in-person orby an Advocate_on record 
It 	

of this Court 	Xxappojnted by you in that behalf and 

take such part in the Proceedings as you maybe advised. 

TAKE FURTIR NOTICE that in default of youi' appeaiianc 

within the time prescribed the Appeal will beroceed4d 

with a-nd determined in your absence and no fuher 

Notice in relation thereto shall be given to YOU. 

BATED THIS THE.flth DAY JtJ1E, 1996.   

• 

ASSISTAT REGI TEAR. 

'/2 



(NOTICE OF LObU!NT (iF TtIE P...TITiG OF Ji-IAL TO TrilL. 

jESPONDENTS 

(RuLE 11 OF OxlflR IV, S.C.R., 1966) 

IN THE SUPdEh't COWT OF INid 

CIVIL APP,LLiTE JURISDICTION 

CIVIL APPEAL NOS. 8680-82 OF 1996 
'flppeais from the Judgient and Order dated the 3( 

or the Central Administrative Tribunal, Hyderaba: 
at Hyderabad in O.i½.Nos.1035,1366/93 and 69/94)— 

The Chief General Manager & Anr. 	 ....Appellar. 

—Versus— 

I K.Vonkateshwarlu. and Ors. 	 ....i?espondent 

To 

Mr.S.Udaya Kumar Sagar, 
Advocate for the icespondents Nos.1 to 4, 
6 to12 and 15 to 25. 

N.Lakshmana Murthy 51° N.Akkayya 
aged about 43 years, Account Officer, 
tto the General Manager, 
Hyderabad Telephon€ 

District Hyderabad. A.P. 

Y..Chandra Sekhar Rao t  S/o Viswanatham 
aged about 47 years, Accounts Officer 

O/o General Manager, Telecommunications 
Hy/flabad. Andhra Pradesh. 

N.Venkobar gao 5/.  Guru Murthi Si Hao, 
aged about 57 years Accounts Officer 
O/o Chief General Manager, 
Telecommunications, 
Hyderabad. Andhra Pradesh. 

TAaE NGTICE that the Appellants above—named have 

on 27-9-1995 filed in the Aegistry of the Supreme Court, 
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TN ThESUPRE1E COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

SPECIAL LEAVE PETITION (CIVIL) NO. 	_ OF 1995. 

INThE MATTER OF: 

1. 	The chief GeneraL Manager, 
t 

Teiecanmunfctions, 

Ancthra Praciesh, 

Hyderabd. 

2., Union ofIndia, rep. by 

'The Director General 

Deptt. 101 TelecommunicatIons, 

New Delhi. 	: Common Respondents in 
Ui the O.As. 

.. PETITIONERS 
VERSUS 

• 	1. K. Vcnkateswarlu 

2, U. Porna Chandra Rao 

T. Subramanyam 
r; Narayana Murthy 

N. Lakshmar.a Murthy • 

6. P. Vcnkat Rao 	• ...Appiicnnts in OA 1035/93. 

S. Siva RmakrIshna Murthy 

Pe Narsiiham, 

• 	'9. M. Bhavanarayana 

10. K.. Eswat Rao 

contd. .1- 
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Ii .  

B. Pitchaiah 

G.T.V.S.K. Atharyulu 

Y. Chandrasékhar Rao 

N. Venkoba Rao 

K.R.G. DUrg3  Prasada Rao 

T.S.R.A. Prasada Rao 

S..Ra.jd;am 	: Applicants in CA 1366/93 

18 B. Balasaii'u 

19.T. Venkatacharyulu 

20. G.RC.S. Sastry 

21., K. .Vehlcta Ramana 

G. Y'erkata Krishna Murthy 

A. Kiriti Rao 

Narayana Rao 

V. Sahab Saran : : Applicants in CA 69/94 

,. RESPONDENTS. 

PETITIOIJ UNDER ARTICLE 136 OF THE 

CON STItJTION OF INDIA FOR GRANT OF 

SPECIAL :LVE  TO APPEAL AGAINST THE,  

JURBVIENT AND ORDER DATED 30.11. 1994 

PASSED BY THE HYDER;BAD BENCH OF 

HYDERABADIN O.A. NO.1035/93, 1366/93 

AND 69/1994..' 

contd../— 
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-TO 	. 

THE HONtBLE CHIEF JUSTICE OF INDI\ 

AND HIS CGAPANION JUSTICES OF THE 

SUPRBA E COURT OF INDI;; NEW DELHI. 

THE HUBLE PETITION OF THE 

PETITIONERS A BOVB-NNAED - 

MOSTRESPECTFULLY S4O1H: 

That the Petitioners are filing this 

Petition for grant of Special Leaw to Appe1 

ag'nst the judgeirient and•order dated 30.11.94 

passed by tWo Central Admini.str.tive Tribunal, 

Hyderabac' Bench inO.A.No. 1035/93, 1366/93 and 

69/1994. 

2. . 	Tht the Petition raises the following 

amongst other substantial question of law of 

general public importnce, Wiich need to be 

decided, by this Hon' ble Court 

1) 	Whether after obtaining regu1r promotion 

-. a senior aiployee Can demand stepping 

Up of. his py equal to that of his 

	

-. 	-'junior, who is getting higher pay  due 

to ad—hoc promotion at his credit cAhi1 

zking in different circle/zones than 

the seniors I 

C 

I 

NJ 

contd. 
./— 
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ii) 	WFu$ther the applicants who had not:  

resented the promotion of their junior 

.4, 	 in preference to than con resent the 

consequential benefit of incranents of 

pay to such juniors? 

Whither counting of period during which 

applicnts were not working as ad hoc 

-. 	 Accounts Cfflcers/TTS Group B Officers 

for drawal of increment in tht grade 

at par with the juniors who had actually 

worked as. ad hoc AO/TTS Gr. B, does not 

anlount to equal treatment of unequals? 

30 	 Tht briefly stated that the facts givir 

riset o the filing of the present petition for 

Special Leave to Appeal are as under 

1) 

 

That the Respondents belong toP & T 

Accounts and Finance Service. This natter of 

fixation of pay on promotion to a  higher post is 

governed by FR 22 (Formerly FR - 22 - 0). In 

accorcim ce with the provisions as contained in 

F?. - 26 and Governmentof India instructions/ 

decisions thereunder, the spell of period spent 

by an official, while working on a higher post 

on adhoP basis also cbunts.towarcs increment. The 

contd. .[- 
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ANEXJRE P—i. 

N J  

0 

provision results in juniors getting n higher 

py in prom6tion'U posts, if they havo a longcr 

spell of ad hoc service at their credit then 

their seniors. This schaiie has been in vogue 

un...questtdned since long. 

ic) 	That the Respondents Lto 6 are working 

as Accounts Officers uncior the control of 

petitioner No.1, Departmept of TelGcmunictions, 

;\.P., 1-lyderabad. They filed O.A. No. 1035/1993 

pr1ing for átepping up of theix py in the 

cadre of Accouhts Officer so as to equal to 

the pay of Sri J.N. Mishra (Staff No. 81099) 

who wasjuhior to them in the irnncdiate lower 

cadre of Junior Accounts OffiOcr. A ccpy of 

the' O.A. 'No. 1035/1993 is Annexurc2. 

Tht the RespOndents 7 to 17 are also 

working as Accounts Officers under the control 

of Petitioner No.1, DOT, A.P., Hyderabad. They 

fiLed O.A. No. 1366/1993 before the 1-lyderabad 

Bench of the Tribunal  praying for stepping up 

of their pay in the cadre of Accourt s Officer 

so as toequal to the pay of Sri K. Sankara 

-Nayayanan (Staff No.81537) who was junior to 

them in the immediate lower cadr'e of Junior 

Accounts Officer. A copy of the O.A. No. 1366/93 

is AnnexureP-2.. 

Contd. .1- 



iv) 	, 	That the Respondents IS to 20 are 

also working as Accounts Officers under the 

• control of Petitioner No.1, DOT, 	A.P., Hyderabad. 

• The Respondents 21 to 23 and 25 ware also working 

- 	as Accounts Officers Undçr the control of 

• Petitioner No.!, DOT, A.?., Hyderabad and they 

retired on superannuation. 	The Respondents 

18 to 25 filed O.A. No.69/1994 before the 

Hyderabad Bench of the Tribunal pra'/ing for 

stepping up of their pay in the cadre of 

Accounts Officer so as to equal to the pay 

of Sri J.NfMithra (Staff Nos. 1099) who was 

junior to them in the cadre of junior Accounts 

1EXUREP-3. Officer. 	A copy of O.A. No. 69/1994 is A9L2.-E 

V. 	 That the petitioners contested the 

O.A. of the Respondents and relied upon GIMP 

• O.M. N0.F12(78) E In (A)/66 dated 4.2d 966 

• wherein three conditions were stipulated for 

stepping up of their - pay. 	A copy of the P.M. 

A1EXEP4. dated 4.2.1966 is 	pçfrj. 	The said 
conditions specified in thä O.M. werc not 

fu1fi11ed for stepping up of their pay, the 

• Respondents are, ±hercfore, not 	2ntltled for 

• any. relief of stepping up of their pay. 	Th 

stepping up of pay is also prohibited in accordance 

contd../— 
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with letter dated 31.5.1993 and a copy thereof 

is A2nexureP-5. 

vi) 	- That vide common judgement and order 

dated 30.11.1994 the Hbn'b12 Tribynal directed 

that the pay of the Applicants in O.A. 1035/1993 

b9 stepped up and a11ocd their O.A. However, 

the monetary benefits are limited from 1.9.1990. 

The Hon' bic Tribunal also. allowed the stepping 

up of pay as rayed-in O.A. No."1366/1993 but 

the monetary benefits are limited from 25.4. 1991. 

The Honb1e Tribunal also allowed the relief of 

stepping of-pay to Respondents 18 t o 25 in 

O.A. No 69/1994 but the monetary benefits 

are limited from 1.1.1991. It was also held 

that as Ficspondents 21.to 23 and 25 had retired 

from se±vice on their superannuation, their 

teiminal benefits have to be:  refixed taking 

into account revised fixation of pay, if required, 

and arrears of the texulinal benefits, if any 

have to be accordingly. 

vii) 	That feel4.ng' aggrieved by the impugned 

common judgement and otder, dated 30.11.1994 

passid by the Hyderabad Bench of Tribunal, the 

petitioneri are filing the present pctitiofl for 

Special Leave to Appeal before this Hontble Court 

on the following amongst other - 

S 

contd. ./-. 



GROUNDS: 

BECAUSE the impugned common judgement 

—L 
and order is contrary to the provisions 

of law, instructions and material 	on 

rccord and thasame is liable to be 

• set: aside by this .Hon'ble Court. 

- 	 B) BECAUSE the Hon' ble Tribunal erred in 
4 

H  allOváfl9 the O.A's of the Respondents 

and giving the directions as contained 

in last pra of the impugned judgement. 

C) BECAUSE the Hon'hle Tribunal erred in 

relying ant he decision dated 29.11.1994 

in O.A. No, 974/1993 and 1001/93 and 

other decision of the rribunal, because 

some of the judgement shave 	nlready 

been challenged bythepetitionc-rs 

I  before this Hon'ble Gburt. 

D) - BECAUSE the Hon'ble TribunRi failed 

• - 	to appreciate that the Respondents' 

pay have bcen.properly fixed on their 
- 	

- promotion and there is no ml scrriage 

• of justice. 	The Han' bic Tribun3l ought 

• to have dismissed the O.A.' s of the 

- Respondents. 

• - 	 • 	contd../ 
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H) 	BEC\USE the HccYblc Trihunpi cipltely 

overlooked the fact that the Respondents 

have not worked or higher post as ad hoc/ 

ôfficiatibg for more than S/Shri J.N. 

Mishta and K. Shankaranarayenan. There—

fore, the benefit could not be given 

to the Respondents in fixing their pay 

on promotion to higher gradq. 

F) 	BECAU.SE  the H'on"ble Tribun3l failed 

to appreciate that FR 22(G) note (ip) 

is applicable to the facts of the case. 

C) 	BEqAuSE the Hon'ble Tribunal erred in 

holding that the Respondcnts wer' 

justified in seeking stepping up of 

their pay. 

H) 	BECUSE the Hcn'ble Trihuhal failed to 

apprrcinte tIt it is ncccssryt h3t 

when a persofl who is snid to be compared 

for the purposes of stepping up has been 

granted the.so  called benefits of the 

rUles prevailing, thcn,.it could not b 

said that ho was junior to the Rcspundcnts. 

contd.,/ 
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I) 	BECAUSE the Hon'ble Tribunal failed 

to app±eciate the settled principle 

of law that no monetary benefits to 

be, given on account of deeming promotion 

granted to the employees as laid down 

by this Hai t  ble äourt in Palaru 

.Ramakrishnaiah Vs, Union of India 

reported in 1989 (2) 5CC 541. 

3) 	BECAUSE the impugned judgement runs 

conter to the decision-reported in 

JT 1992 (5) SC 595, Junior Telecn 

Officer, Forum Vs. U.O.I. and JT 1994 

Li) Sc 58, Te1ecmuniction Enginering 

Service Association Vs. U.O.I. 

K) 	BECAUSE the impugned judgement has 

fr reaching implications and creates 

a great administrative problem in respect 
'. 

- 	of ad hoc appolfttment to the officials 

- as per their seniority in circle, instead 

- of seniority in cadre on all India basis. 

L) 	
• BECAUSE the judgement of Etnakulam Bench 

of the Tribunal on identical issue have 

already been challenged bGfore this 

Hon' ble Court and other special 1e3vc 

- 	 contd../— 
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petitions are pendinc like Supdt. 

Enginccr(E), Telem Electrical Circic 

Vs. M. Ramakrisl inan and others. 

BECAUSE the 110n'ble Tribunal failed to 

apprEciate that ad hoc promotiofl cannot 

necessarily be on the strict basis of 

senior ity. In services, where the 

senlérity in a cadre is on an all India 

basis with fünctioperies in different 

stations or centres, it may not be 

possible to QnsUrc appointment of the 

senior most, whenever an id"hoc'pflnotiofl 

becomd necessary. It is all such C39€S, 

the pay of all those who happen to b 

senior in the lower post to the ad hoc 

pnnOteOG, is to be stepped up, it vd.1i 

rejlt in considerable strain 

on the exchequer. 

BECAUSE the Hon'ble Tribunal failed to 

appreciate that the stepping up of.pay 

.isdmissiü-C only if the junior is 

promoted subsequrTt to tho senior. In 

these CaSES the juniors were promoted 

earli.cr than the seniors. 

contd. 

NO 
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That the Petitioners crave leavc of 

this Hon'ble Court to 3dd, amend or alter the 

above grounds of appeaL 

Th3t the Petitioners have not filed any 

other petition in this Hon'ble Court agaInst the 

impujred judgenent and order.  dated 30.11:1994 

passed by the Central Administrative Tribunl 

Hyderabad, Bench, in.O.A. No. 1035/93, 1366/93 

H 
Ii
.
nd 69/1994. 	' 

LRAYER. 

It is, therefore1  most rcspectfully and 

humbly praye that this Hon'ble Court may be 

grcious1y pleased to - 

a) 	grant Special Leaveto AppQal against 

'the impugned Judgement and order dated 

30.11.1994 passed by the Central Admifli-

strative Tribunal, Hyderabad Bench, in 

O.A. Noss 1035/9, 1366/93 and 69/1994; and 

pass such further and other orders as the 

Hon'ble Court may deem fit and proper in 

the circumstances of the case. 

AND FOR THIS ACT OF Kfl'JDNESS YOUR HUMBLE 

H 	
PETITIONERS AS IN DUTY BOUND SHALL EVER PRAY. 

DRAWN BY, 	• 	 FILED BY: 

(MR&B.RANA) 
ADVCEATh. 	 • 	( MRS., ANIL KATIYAR ) 

- 	
• 	ADVQATE FOR THE PETITIONERS, 

NEW DELHI 

• 	. 	FILED ON: . August, 1995. 
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IN THE SUPPIZAE COURT OF INDIA  

CIVIL APPELLATE JIRISDICTION 

SPECIAL LEAVE PETITION (CIVIL) NO. 	OF 1995. 

IN THE MATTER OF: 

The Chief General Mana'ger, 

Te1ednmunication, Hyderabad. 	... PETITICNS 

VERSUS 

K. Venkateswarlu & Ors. 	.•• RESPONDENTS 

&L.FDAVI T 

AFFIDAVIT of Shri Budh Prakash,, Assistant 

Director General' (TE, Department of Teieccrn, 	
p 

Sanchar Bhawan, New Delhi. 

I, the dqonent above named do hereby 

solemnly affirTo and state as under 

1. 

 

That I am the Assistant Dir ector General (TE 

in Telec.anmunication Deartrnent and in that capacity 

I am adquainted 4ch the facts of the Case and 

competent to swear this  affidavit on behalf of the 

pet itiore rs, 

That I have read the accompanying petition 

for Special Leave, and the:  Stay Application and I say 

that the facts stated therein arc true to my 

knowledge onthe infoxmatiaa derived from the oificin 

record of the petitioners.: 

- 	 - cont d../— 
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3, 	Th3t the Annexuras annexed with the 

accompanYing Petition arc the true copies of 

their respective ori'jnals. 
4. 

H 	 . 	DEPONENT. 

VERIFICATION: 

I• 

 

the .above naned deponent, do hereby 

solemnly verify that the contents of the aforesaid 

jffjdvjt are true to my kmwledge, no part ot it 

is false and nothing rrteriai has been concealed 

therein. 

VERIFIED 4 T NEW DELHI ON THIS THE 	D,W OF 

MtUF, 1995. - 	• 	- 

• 
• 	 • . 
	 : 	DEPONENT. 

H'. 	• 


